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10K SABHA

Thursday, May 4, 1972[Vaisakha i4,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock.,

[MR. SPEAKIR in the Chair]

ORAL ANSWERS TO QUESTIONS

Criticism of India"s Action by Coasul-
Generel of South Vietnam

*681 SHRIC. K. CHANDRAPPAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Consul General of
South Vietnam in New Delhi has accused
India’s policy on Victnam as partial;

(b) if so, the nature thercof; and

(c)
n?

the reaction of Government there-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTEFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have seen the re-
ports of a press conference reportedly given
by the South Vietnamese Consul General in
New Delhi on April. &, 1972, where such
statements have been attributed to him.

(¢) Government of India categorically
reject such baseless accusations. Govern-
ment of India have recently reiterated their
well known stand of opposing massive U.S.
bombing of Victnam and supporting the
national aspiration sof the Vietnamese people
to decide their fate without foreign interfe-
rence. This is our principle and consist-
ent position and does not make Government
of Indis partial {0 any one party in any
way .

2

SHRI C, K. CHANDRAPPAN :
 Sidering the fact that the Government of
South Vietnam is continuously taking a
more and more unfriendly attitude towards
India, as it happened recently on the ques-
tion of the chairmanship of the ICC—that
government wanted India to be removed and
they also threatened our delegates to the
ICC to be expelled —considering all these
things, may I know whether the Government
would take a more firm stand on the
question of recognition of the PRG? I
raise this because now the capital city of
Saigon 1s threatened and they do not have
any control over the territory they used to
control,

Con-

MR. SPEAKER : Your question is
whether the Consul General has made a
statement,..(/nrer ruption)

SHRI SURENDRA PAL SINGH:
The question of recognition of the PRG is
a different matter...(Interruption)

MR. SPEAKER :
discussed.

That was already

SHRI SURENDRA PAL SINGH :
There is no such proposal to recognise the
PRG at the moment.

MR SPEAKER This matier was
referred to a number of times in this House
in this very session.

SHRI C. K. CHANDRAPPAN : Con-
sidering the fact that the Government of
Saigon is taking an unfriendly attitude and
taking a negative approach to India's re-
presentation on the ICC, may I know
whether the Government propose to
shift the headquarters of the ICC from
Saigon to Hanoi ?

SHRI SURENDRA PAL SINGH : Sir,
as the Housé already knows, the visas of
the Indian personnel on the ICC have been
reval idated for a furtherperiod of six months.
So, the question of shifting the headquarters

-
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of the ICC at the present moment does not
arise.

SHRI C. K. CHANDRAPPAN : This
happened the day before yesterday. They
said that India should be expelled from the
chairmanship of the ICC.

MR. SPEAKER : Next question
Reduction in Coal Production

*682. SHRI JAGANNATH MISHRA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether coal pioduction has been
reduced by over three million tonnes
during the past two years:

(b) if so, the reasons therefor; and

(c) the steps Government contemplate
to take to improve its production ?

THE MINISTER OF STATL. IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN) . (a) Yes,
Sir.

{b}) The main reason for drop n pro-
duction had been inadequate rail trans-
port.

(c) All possible steps are being taken
to increase wagon supply and some improve-
ment is already noticed. With the im-
provement in the transport position, the
existing idle capacity will be wrilised,
Moreover, with the commissioning of the
Bokaro Stee] Plant and a large number of
coal based thermal power stations and ferti-
liser plants, the demand for coal will in-
crease significantly in the near future. The
Government have taken over the manage-
ment of 24 coking coal mines, pending
their nationalisation, with a view to maxi-
mising the production and ensuring planned
exploitation of scarce coking coal reserves
to meet the requirements of the steel and
other metallurgical industries. The Natio-
nal Coal Development Corporation and
Singareni Collicries Company are also
taking steps to increase production from
their mines to meet the increased demand in
the near future,
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faft Y, 7 g7 2Ny ¥ 8343 ey 2w
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SHRI1 INDRAJIT GUPTA I under
stood the hon Minister to say that coal
production problem 1s not one of produc
tion, but of transport In the case of the
National Coal Development Corpotation,
1 believe the actnal production has fallen
short of the target by over two million
tonnecs Am | to take 1t that this was
deliberate curtailment, in  antiipation of
the shortage of wagons of production which
they could have done ? Or s it that the
slortfall 1s due to some other reasons and
if so, what ?

SHRI SHAHNAWAZ KHAN Pro
duction 1n the NCDC n the year 1969-70
for coking coal was 3 66 muillion tonnes and
mn 1970-71 1t was 362 million tonnes 1t has
not fallen wwbstantially

SHRI INDRAJIT GUPIA  That 1
not my quistion  The annual repoit of the
NCDC says clearly that instead of 15 and
odd million tonnes ol targeted production,
they produced only 13 and odd million
tonnes Is it delibeiate curtarlment due
to shortage of wagons or 1s 1t due to some
other reason 7

SHR1 SHAHNAWAZ KHAN  The
NCDC has been feching the shortage of
rail transport just as any other sector, 1t 1s
not a question of deliberate curtaiiment

SHRI INDRAJIT GUPTA  What i
the shortfall due to ?
SHRI SHAHNAWAZ KHAN In the

production of coal, we know that coal has
to be stacked at pitheads and if the pithe
ads get too lhugh there 18 the danger of fire
There 18 thus the question of space for

VAISAKHA 14, 1894 (S4KA)
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keening coal there The shortage of wagons
has affected coal production

SHRI VASANT SATHE Do I un-
durstand that three ycars before when the
coal production wis more we had moie
wagons and, therefore, we had more pro-
duction and now the wagon production has
fallen down > Do | undeistand this ?

SHRI SHAHNAWAZ KHAN The
hon Mumber knows that as a4 result of
the very serious law ard oider situation in
the eastren seclon ol the country there were
lots of thefts of overth ad wires with the
result that 4 verv large number of railway
wiLons which siwould have heen  serviced
could not ruy thev became sich That was
responsible for creaning all these difficulties
Al one of the complementary factors was
that the off tahe of coal by the steel plants
came down because the syme quantity of
coal was not required by them for the
operation of the steel plants  under
ropairs

SHRI VASANT SATHE  Electricity
people have been wanting more coal

SHRI JYOTIRMOY BOSU They
have made a mess of the whole thing

sl TR NN qET:  HUTH
werza, o WA wEvEw A amar fw o
1 g A1 318 T WITAUA #1 a9 §9Q §
qAT 7 F)7 7FAr § NEEIT I X )
sroop Wy st &, i 1 apmé 3 qqr
qqq}au‘agnmmtﬂ&ma‘
szq 351 W ¢ arfs IfaT Fw O
A 1 9w fae @ ?

it mgraw w1 der &
e A AF o A & wwe oA A
% K AT §7A q¥ AT ST g IT
aw qg a1 ¥ &1 vw oy dar AR ok
ferar ¥ zraqE ¥ foavq § 3fee TAw
gt Sifew 57 @ @ fF wed ¥ wed
e Y &1 TGE

SHRI SAMAR GUHA . It appears to
us that the reason given by the Minster for
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the present output of coal, namely, disturb-
ances in the eastern 1egion is a lame excuse.
May 1 know whether in the major coal
producing arca of Raniganj-Asansol-Jharia
there is a huge accumulat on of coal and be-
cause of this the employers in the coalmines
have introduced some go-slow system of
production of coal 7 If so, may I know
whether this has resulted in serious labour
untest, particularly in the Asansol area ?
Lastly, may I know whether the Ministry of
Mines and the railways will form an inter-
departmental committee to expedite the
transport of coal and have a time-bound
programme for the transport of coal ?

SHRI SHAHNAWAZ KHAN: The
statement of the hon. Member that there
is huge accumulation of coal at the pitheads

proves that there is no shortage of coal.
That confirms the statement that [ have
made. The Ministry of Railways and the

Ministry of Steel & Mines are in very close
touch and they arc trying to find out ways
and means of solving this problem of carry-
ing this coal.

SHRI SAMAR GUHA: Sir, I have
posed cortain questions wlich have not heen
answered. If he asks for notice, thatis a
diflczemp thing.  Sir, 1 sech your protection,

MR. SPFAKER : Icannot give my
proMetion to him every day.

SHRI SAMAR GUHA : [ have asked
specific questions according 1o the privilege
given to members to ask questions during
the question hour, If the Minister says
that he requires notice I can understand
that. Otherwise, he has to answer it.

MR. SPEAKER : What he said was
that the very fact that there is large accu-
mulation of coal at these sources proves

that there is no shortage of coal.  Every-
thing is covered by that.

SHRI SAMAR GUHA : What about
trasport 7

MR. SPEAKER: He has already
answered it.

SHRI SAMAR GUHA : Then I asked
about the inter-departmental committee
consisting of the represcntatives of railways
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and the Steel & Mines Ministry.

MR. SPEAKER :
that.

He has replied to

SHRI SHAHNAWAZ KHAN : The
Ministry of Steel] & Mines and the Ministry
of Railways aie in very close touch with
each other. We have held several meetings
to find out how this problem can be solved.
1 have already said that as compared
to March last year, in this Maich we have
been given 1,000 moie wagons,

MR. SPEAKER : He raises the ques-
tion of INA on every conceivable occasion
but he does not «pare the General of the
INA from questions !

st gew Wi woard . F owmOE
qeery & A wgar § e aed) aey S
Iz 9 F AT (F) § IR T ¥4
¢ o5t @" mats s ) w4t gl ], vaw
JeqreA # w4 ard @ ofew gat swm ¥
g & ol wanar § v w1 &1 54 9
g W1® sEZar A W@ g AYAE IR
Tre1T faddt saqeq & 1 & ST wzaw
g %31 g7&T Y qara frer  fo qa
g3W ¥ 2T A JAT 0F gHT A FIH
ari @ g & famk ww 25 g
AU AT A 39 @Al F A% A ;7
w71 ST ¢ 7

off g @f ¢ TEEr FTVO I
g & aAt a9 w¥ig faser mar ag
agy war g war gafog e famrer
777 %7 faqr | ag #i1= At 9a7 § 4% g™

agf as1 safan @R faseEy &)
FTawFar qar W o
SHRI N. K. P. SALVE : I hope you

would not want me to carry coal to New
Castle.

MR. SPEAKER : Confinc it to the
Lok Sabha only.

SHRIN. K. P. SALVE : May I know
whether the Minister is aware that incredi-
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ble blackmarket is rampant in coal business
and unscrupulous mine-owners have been
sclling coal at fabulous prices without any
difficulty of wagon shortage ? Firstly, may
1 know how they have been able to get
wagons 7 Secondly, the Minister has stated
that the wagon position has improved and
the decline in supply of coal has been
atiributed to the transport position. Now
that the transport position is satisfactory,
may [ hknow whether you are sausfica with
the present coal wagon movement, which 1s
otherwise criticived as irrational ?  Seco.d-
ly, have you estimated what is likely o be
the production with the sustained supply
of the quantity of wagons which you are
getuing now ?

SHRI SHAHNAWAZ KHAN : Accor-
ding to the present e~timates, we fecl that
if the rarlways could maintain a steady
supply of 8,600 wagons per day then there
should be no shortage of coal in the country.
In the beginning of this year the railways
were supplying approximately 7,262 wagons
per day. In March 1972 they have supplied
8,342 wagons.  So, the situation has 1m-
proved very considerably, Theie 1s still a
shortfall of about 400 to 500 wagons. As
to the question as to how the private tiaders
are able to get wagons and sell coal at
fantastically high prices, | cannot answer
it because 1 do not allot wagons.

Neutralisation of South-East Asia

*G84 SHRI SHRIKISHAN MODI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@) whether India and Thailand have
favoured neutralisation of South-East Asia
by making it fiee from big power politics ;

(b) whether the represcntatives of the
two countries had met rccently and had
discussions for free Indian ocean ; and ~

(c) whether any agreements were
reached in this regard and if so, the nature
thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) (a):
The Government of India hold the view
that the South-East Asian region should be
free from Great Power influences. The

VAISAKHA 14, 1894 (SAKA)
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Government of Thailand has been a party
to the November 1971 Declaration by the
ASEAN countries that they are determined
to exert initially necessary efforts to secure
the re ognition of and respect for South-
East Asia as a zone of peace, freedom and
neutrality fiee from any form or manner of
nteiference by outside powers.

(b) and (¢) : During di-cussions bet-
ween the representatives of the two Govern-
ments held towards the end of March,
views were exchanged on this and other

subjects of mutual interest. No formal
agrcement was atiempted or desired by
cither side

Y sifea @t ;. Far 9w X
qrYorA £1 @g7 qfys qar § o faqw
2 3 qro| § UAd A% wraey Wt wow
FTEET AR AT AT T AR
qgar, gaE 9g M ay a/qr g ar ?

SHRI SWARAN SINGH: [ am not
sure whether it arises out of the present

question  Chinese supply of equipment to
other countries.

WY aifema @&t WX @R €1
FFF g A faarn

seam 4E1aq : ¥ AV IH ¥ AT
# a8t Ffg sy fed atg g9 § wran
a1 e wara faw srgan o

oY s AR - fzrr mEAmR
& /vt Ziget F1 facarad & ;1 T A
7 F ¥ W a1 19§75 AL FAda
1% F1¢ qaron fwraar Ty g ?

SHRI SWARAN SINGH * This matter
was discussed in the Lusaka confercnce of
nonahgned countries and there was agree-
ment that every effort should be made to
prevent the cstablichment of basis by big
naval powers in the Indian Ocean area,
and the countries of the region, the littoral
States, are in consultation with each other
to ensure this.

SHRI R. V. SWAMINATHAN : |In
view of the importance of this subject, may
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I know whether the Government of India
have taken up this matter with other impor-
tant countries like Australia and New
Zealand and if they have not done so, will
Government consult them now ?

SHRI SWARAN SINGH : I agree that
this is a matter of importance for all coun-
tries in the region and Australia and New
Zealand fall in that category. The Foreign
Minister of Australia is likely to visit us
towards the end of this month and I am

sure this matter may come up for discussion
then.

SHRI SURENDRA MOHANTY : Will
it be correct to infer that no other country
except Thailand has evinced interest in this
Asian security system, and will the Govern-
ment of India have a dialogue with China
for ensuring Asian security ?

SHRI SWARAN SINGH : This ques-
tion does not relate to Asian security as
such, but 1 have said that ASEAN countries
bave jointly made a declaration. In that
group, Thailand is one country and there
are other countries also. Therefore, it is
not correct to say that Thailand alone has
subscribed to this statement.

SHRI P. VYENKATASUBBAIAH : In
view of the fact that Thailand has favourcd
neutralisation of the Indian Ocean, may 1
know whether the South-East Asian Treaty
Organisation, which includes Thailand also
still holds good or any indication has becn
made to review the whole position to achieve
this objective for which Thailand and our
country had discussions?

SHRI SWARAN SINGH : It isa fact
that Thailand is a member of SEATO, but
it is difficult for us to comment asto
whether SEATO is still valid, when all these
other ideas are being projected, because we
have always been totally opposed to SEATO
and CENTO. Our attitude in this respect
is categorical. At the same time, it is for
the member countries of SEATO and
LENTO to decide as to whether these old
treaties have any validity today or not.

I would be disinclined td raise that
matter with the member countries of
SEATO.
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Celebration of Indian Independence
Silver Jubilee in Indian

Embassies
*585. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTER-

NAL AFFAIRS be pleased to state :

(a) whether instructions have been
sent to our Embassies abroad to observe
Indian Independence Silver Jubilee ; and

{(b) if so, whether it has also been
stressed on them to highlight the 1mage of
great Bapujee of Indian and his lfe in
poster, article etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFLI'AIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b) :  Yes, Sir.

SHRI PRIYA RANJAN DAS MUNSI :
May 1 know from the hon. Minister whether
in view of the Silver Jubilee occasion, a
delegation consisting of prominent freedom
fighters, excluding Members of Parliament.
will be sent abroad and alsy may I know
from the hon Mimnster whether this specific
function will be observed in Singapore to
remember Neta)i Subash Chandra Bose ?

SHRI SURENDRA PAL SINGH : These
are two very valuable suggestions made by
the hon Member. We will give due consi
deration to them.

SHRI INDRAJIT GUPTA : May | know
whether the Government of India have
issed any kind of guide-lines or directives to
our [‘mbassics abroad as to what sort of
programmes would be appropriate for them
to observe in connection with the 25th
Independence Anniversary and, if so, what
is the genera) nature of the guide-lines given
to them. We do not want them to hold
different types of programmes.

SHRI SURENDRA PAL SINGH : The
general guide-lines have been laid down. If
I may inform the hon. Member, a high-
powered Committee has been set up by the
Government of India to go into the whole
question as to what kind of programmes
should be drawn up for celebrating the 25th
Independence Anniversary in an appropriate
manner. They have drawn up a programime
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which has been communicated to our
Embassies 1 may just indicate a few of the
items

Ot ¢ 15 to bring out a spcual publication
on India in Tnglich French, Spanish
Russian and Arabic for distribut on by our
I mbassies abroad

It 1s also intended to produce and supply
to our Lmbassies abivad a film on India
since Independence for screening  ovel
foreign T V stanions and cinema houses

Like that, therc are a number of things
for instance inviting of forenn purnalisty
and cintma adio Rand T V experts to o 1
country where tiey cin mike tlur own
films and show them 1n their own countries

It s also ntended 1o assist Indian
Missions abroad 1in orgamising India Days
and India weeks 1n the host countries and
also supply materal to our Missions abroad
for otgamising exhubitions film shows ete
to commemorate the silver jubilee

All these 1deas are there

SHRI INDRAJIT GGUPTA  He is sugg
estmg things which will be supplied from herc
filmy o1 books or other material 1 would
hke to know whether ow Fmbissics therc
will be content with just holding cock tail
patties or what

MR  SPEAKER When 1t 15 to
remember Bapujee, how can you have coch
ta1l parties !

SHRI SURENDRA PAl SINGH  The
nstiuctions *ave been sent ind will be sent
in futore also as to the lines on which they
should carry on the celebrations It 15 not
45 if they will be left to themselves  Aftu
recerving the anstructions and guide-hines
from us, they will draw up ther plans and
thev will inform us about those plins

SHRI K G DESHMUKH I have
visited some of our Misuions abroad, and 1
find there 1s no photograph of Bapujee even
extibited 1n the offices of our Missions
abroad  If that 1s so, may | know whether
the hon Minmter will give instructions to
them to exhibit the photograph of Rapujee,
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the Father of oir nation, in their Fabassy
office ?

SHRI SURFNDRA PAL SINGH 1am
soriy to hear that there are some Indian
Mussions abroad where there are no photo
graphs of Bapujec We will see that the
photographs are provided to our Misaions
dabroid

SHRI JYOTIRMOY BOSU May 1
know whether any special funds have been
dliotted for the occasion and if so, how
much 1s 1t and how much of 11 1v 1n foreign
exchange ’

SHRI SURFNDRA PAL SINGH The
whole scheme 1s at the formauve stage At
the moment our Missions abroad are
mahing thar plans I am ure they will
work out then financial implications  After
hearing from them, we will niturallv make
adcguate provision of funds etc to carry
out the silver jubilee celebrations

SHRI 1IYOTIMOY BOSU  No ceiling?
You have no idea how much they will
spuad

SHRI SURENDRA PA]l SINGH A
cethng will be pre cribed  Adequate funds
will be made available to our Missions  Of
wourse, a ceiling will be thae

SHRI JYOTIRMOY BOSU 1T was uy-
ing to sav why spend any monev ?

st wawxr fws fadwr ma
gt @ ¥ f& wivfir gamEnar
frzizg A wdd 1 & oTF ¥ gEew
qiem ¢ f7 a7 wetEr FE oa¥ wa Y
Erouis

ot gt e fog I=4T 7 9T

$HRI PIHOO MODY M bad expe-
nence with high povered committecs 14 that
they have normally no decision making power
at all | hope, he can spell out what this 15,
1 hope he can tell us what this high powered
comurittee cansisis of May I make another
suggestion, Sir, that sipplements shoud be
brought out tn all major daily papers of the
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countries where we want
Silver Jubilee ?

to celebrate the

SHRI SURENDRA PAL SINGH : This
is a suggestion which is taken’note of.

SHR1 PILOO MODY : I asked who
were on the high-powered committee,

SHRI RAGHUNANDAN LAL
BHATIA : May 1 know from the hon,

Minister whether there are any plans to
raise an INA memorial at Singapore which
was earhier removed by the British ?

SHRI SURENDRA PAL SINGH : That
is a different question altogether.

SHRI 5. M. BANERJEE : [ am happy
that instructions have been 1ssued to our
foreign embassies. I would like to know
whether any documentary has been pro-
duced to high light our national fight against
the imperialist power......

SHRI PILOO MODY : Ending with the
Indo-Soviet Treaty.

SHRI S§. M. BANERIJEE : The Indo-
Soviet Treaty and also celebration of the
emergence of Bangla Desh.

I would like to know whether any film
has been produced, any documentary has
been produced, to show to the world how
the Indians fought against the British power
and how they are still fighting against
American imperia.ism.

SHRI SURENDRA PAL SINGH: I
have already replied to this question. There
isa proposal to produce a film which will
be covering the entire Indian scene right
from the Independence movement to this
day.

SHRI R. S. PANDAY: Thisisa
histbric occasion to us—celebrating the Silver
Jubilee of our Independence in the various
countries of the world. May I know whether
CGovernment is contemplating to send cul-
tural teams to important countries, including
Members of Parliament like Shri Piloo
Mody ?

MR. SPEAKER : Next Question.
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Setting-up of more Mini Steel Plants
inPrivate Sector.

*686. SHRI NARENDRA SINGH :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government propose to
approve the setting up of more mini-steel
plants in private sector ; and

(b) if so, the number of parties who
have been granted letters of intent for this
purpose ?

THE .MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) The question of
approving further capacity for manufacture
of steel ingots or billets from steel scrap
in electric furnaces by conventional or con-
tinuos casting process, whether in the private
or public sector, is beng examined by
Government in the background of the likely
availability of such scrap.

(b) 19 letters of Intent/C O.B Liccnee/
Industrial Licences have been ssued for
such units since the preeent industrial
licensing policy was announced in February
1970.

SHRI NARENDRA SINGH: May I
know whether these plants will be able to
meet the shortage of steel in the country ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The contribution which is likely to
be made by these plants when they come
into existence is only of a minor character.
The major contribution must come from the
integrated steel plants.

SHRI R. BALAKRISHNA PILLAI :
May I know, Sir, whether there is any pro-
posal from the Government of Kerala to
establish a steel Plant at Calicut and if so,
what is the attitude of the Government of
India in sanctioning such a proposal ?

MR. SPEAKER : How does that ques-
tion arise ?

SHRI R. BALAKRISHNA PILLAT: The
questica is about mini steel plants.
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SHRI S, MOHAN KUMARAMANGA~
LAM : The hon. Member must be aware
that one of the licences granted for an Ele-
ctric furnace continuous casting plant is to
the Steel Complex Ltd. in which the Kerala
State has a share.

But, so far as the establishment of an
integrated steel plant is concerned, there is
no proposal at present before the Govern-
ment of India from the Government of
Kerala.

SHR1 K. SURYANARAYANA : Is it
a fact that the Andhra Pradesh Government
hus also applied for a licence for setting up
a mini steel plant at Kothagudem 7

MR. SPEAKER : Once you replied
about Kerala, you must reply about Andhra
also.

SHRI S MOHAN KUMARAMANGA-
LAM : Not to my knowledge. 1 am not
aware of it, but, if the hon Member wants
to know, [ can get the information.

SHRIMATI T. LAKSHMIKANTH-
AMMA : Sir, the question is about my
constituency, Recently, the Mini Steel
Plant Team visited Kothagudem to report
on the feasibility of establishing a muni
steel plant at Kothagudem and they have
suggested the establishment of a mini s'cel
plant in the public sector at Kothagudem.
I would like to know as to when this will
materialise.

SHRI S, MDHAN KUMARAMANGA-
LAM : The hon. Member 1s not correct in
stating that the U, N. D, P. team's visit to
Kothagudem has anything to do with the
setting up of a plant there.

SHRI G. VISWANATHAN : With
regard 1o the licences given for mini steel
plants, we understand that most of them are
given to the private sector compared to the
public sector undertakings of the State
Governments, ] want to know from the
Government why they prefer the private
sector for giving these licences ?

SHRI PILOO MODY : Always.

SHRI G. VISWANATHAN : And also
I want 10 know whether it is not a departure
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from the Industrial Policy Resolution of the
Government and also does the Government
believe that socialism can be ushered in

quicker by granting licences to private
sector ?
SIIRI PILOO MODY : Because it

produces.

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member is entirely in-
correct in insinuating.

SHRI G. VISWANATHAN ¢
not insinuation..........

That is

SHRI S. MOHAN KUMARAMANGA-
LAM : | state again—the hon. Member
is cntirely incorrect in insinuating that the
private sector has been preferred to the public
sector. On the contrary, six Letters of
Intent have been given to State Government
undertakings and no State Government
undertaking has bcen refused a liccnce at
all. Two Icences have been given in the
joint sector and only the rest have been
given to the private sector.

SHRI G. VISWANATHAN : How
many were given to the private sector ?......
(Interruptions)

MR SPEAKER : Mr. Piloo Mody,
vou are doing it too much.

SHRI PILOO MODY : The Minister
first said that it is an insinuation. You
heird the word ‘insinuation’. The hon.
Member on this side said that it is a fact.
Then again he said that it is an insinuation.
1« there to be no ‘kulasa’ on all these
things ?

SARIMATI T. LAKSHMIKANTH-
AMMA : You are aliowing Mr. Piloo Mody
to make virutually a running commentary.

MR. SPEAKER : Don't get involved

with them.
Kumari Kamla Kumari.

Survey for Gold in Bihar and Maharashtra
*557. KUMARI KAMLA KUMARI :

Will the Minister of STEEL AND MINES
be pleased to state :
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(a) whether a survey has been con-
ducted for gold in Bihar and Maharashtra;
and

(b) if so, the main features thereof
and the extent of success achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN): (a)and
(b) A statement is laid on the Table of the
House.

Statement

Preliminary investigations carried out by
the Geological Syryey of India for gold at
Kunderkhocha Scng, river, Sausai 1n Singh-
bhum district of Bihar have been discourag-
ing. Detpiled Prospecting by dnilling of
Lawa area (Bihar) has been completed in
1971 and final report is being Prepared.
Exploration by drilling of Mysera block in
Singhbbum distnict, Bihar is in progress.

Preliminary investigations for gold in
Bhiwapur Pauni areas have revealed presence
of gold bearing quartz veins at Kolari,
Mokhabardi and Pular areas. Mabharashtra
Detailed investigations showed quartz veins
at Mokhabardi and Pular of no ec nomic
significance. Results of drilling and ana-
lytical results of samples obtained so far
have shown presence of 6.9 grams of gold
per tonne in one meter thick, 125 metre long
quartz vein in Kolari. Further drilling 15
in progress.
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SHRI VASANT SATHE : In Vidarbha
near Nagpur some universily professors
doing research had discovered.......

MR. SPEAKER : Don't give infor-
mation. Ask a question. Mahaiashtra
does not entitle you to ask irrelevant ques~
tion. Ask a stiaight question.

SHRI VASANT SATHE : They had
discovered gold-findings near Nagpur. [ want
to know the information from the hon.
Minister about that.

SHRI SHAHNAWAZ KHAN :
nothing worthwhile.

It is

Negotiation Machinery on Major Ports

*689. SHRI PAMPAN GOWDA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have taken a
decision on the constitution of the negotiat-
ing machinery on major ports; and

(b)y if so, the saliunt features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
(a) No, Sir. The matter is still under
consideration.

(b) Does not arise.

SHRI PAMPAN GOWDA : Is there
any likelihood in the near future of the
Government coming to a decision in this
regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
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KHADILKAR) : So far as negotiations in
respect of docks and port machinery is con-
cerned, upto a stage the proposal had
advanced but later on some hiich developed
and now the two Secretaries of Shipping
and Transport Ministry and Labour
Ministry are at it whether that could be
worked out or not, whether it would
be feasble or not, and they are now
examining it.

Permission Sought by M/S Hindalco For
Commissioning Third Properzi
Machine

*691. SHRI INDRAJIT GUPTA -
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether M/s. Hindalco had applied
for permission to commission a third Pro-
perzt machines in addition to their existing
two machines if so, whether permission
has been given;

(b) whether Government are aware
that the concern has been unauthorisedly
operating a third machine for the last two
years and returns of its production have
not been shown ; and

(c) whether + Government propase to
investigate how mich Excise Duty has
been lost due to black-marketing of the
excess Properzi rods produced illegally by
Hindalco ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN) (a) : M.
Hindustan Aluminium Corporation Limited
have applied for grant of an industrial
licence for expansion of their present ins-
talled capacity fur manufacture of Properzi
Redraw Rods by 6,000 tonnes per annum
and the same is under consideration.

(b) and (¢) : Government are not aware
of the unauthorised operation of a third
machine. However, Government will look
into the matter,

SHRI INDRAJIT GUPTA : Isit not
a fact that in 1970-71 thic company was
given ad hoc licence for raw materials in
order o raige the production of EC Grade
or Properzi Redraw Rods by 15,000 tonnes?
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May I know whether it was found that
actuals had not gone up to the extent
warranted by this extra supply of raw mate-
rials ? What is happening to extra produc-
tion which th:y might be producing on the

basis of cxtra raw materials given to them
as ad hoc licence in 1970-71.

The excess production is not being
shown. Is that not a fact ?

SHRI SHAHNAWAZ KHAN : It has

been shown. Thev were authorised for a
production of 22,000 tonnes. Their actual
production was 20 800 tonnes in 1969, 23 030
tonnes 1n 1970 and 24,000 tonnes m 1971,

SHRI INDRAJIT GUPTA : The
figures are quite misleading.  The original
capacity of this plant was 21,000 tonncs.
That 1s what the hon. Minister himself has
stated [ want to know whether subsequent-
ly they have bzen granted an ad hoc allot-
ment «f extra raw materils to raise their
production to 40,000 tonnes, and as the
fig ires themselves show, they have not in
fact shown any higher production. There-
fore, my question is whether the hon.
Minister knows that in fact they have been
unauthorisedly operating a third Properzi
machine and the entire production from that
1s being sold to unauthorised customers in
blackmarket ? Has the hon Minister any
information or will he look into it ?

SHRI SHAHNAWAZ KHAN: We
have no information regarding the instal-
lation of a third machine. But as I have
said, it is a matier which Government will
look into in order to find cut whether there

,1s any truth in this statement.

SHRI JYOTIRMOY BOSU.: Js it a
fact that this company and also its sister
concerns are producing far in excess of the
licensed capacity, and if so, what are the
details ?

MR. SPEAKER : The main question
relates to only one concern.

SHRI JYOTIRMOY BOSU: T am '
referring to Hindalco and its sister con-

cerns. My second question is...
MR. SPEAKER: He can put eply
one guestion.
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SHRI JYOTIRMOY BOSU : It is part
(b) of the sime question. 1 have been
absent from the House for seven days, and
80 I may be permitted,

May I know whether the hon, Minister
is aware of the fact that there is exiensive
blackmarketing of aluminium and ‘alu-
minium products in the bazar and if so,
what steps Government are {aking 1o
prevent it ?

SHRI SHAHNAWAZ KHAN : 1
would like 10 inform the hon. Member that
the firm was originally licensed to produce
60,000 tonnes of ingot aluminium. The
present capacity which has now been sanc-
tioned by Government is 80,' 00 tonnes, and
the ultimate capacity sanctioned to them
is 1,20,000 tonnes of aluminium in_gots.

SHRI JYOTIRMOY BOSU What
about the extensive blackmarketing 1n
aluminium ?

MR. SPEAKER : He has already said
that he will look into it.
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SHRI INDRAJIT GUPTA : Notice of
this guestion was given three weeks ago,
and His reply is that he does not know
whether a third machine is working or not.
If three weeks’ time is not sufficient for
them to send their people and find out the
position, what is the. use of putting .hese
questions 7

SHRI SHAHNAWAZ KHAN: The
respensibility for finding out whether addi-
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tional machines have been installed or not
is that of the Director-General of Technical
Development., 'We referred the matter to
the Director-General and the reply that we
have got is that he is not aware whether any
third machine has been installed. He will
look into it.

SHRT INDRAJIT GUPTA : Hecan
neither affirm it nor deny 1t. He says that
he 1s not aware.

THE MINISTER OF STEEL AND
MINES (SHRI § MOHAN KUMARA-
MANGILAM) : The hon. Mecmber will see
that the answer to the question is that we
are not aware. It is a fact.  Because we
know that the House would like to have
correct information on this, we have stated
1n the answer that we shall look into the
matter, and as soon as we get proper infor-
mation, we shall put it before the House.

SHRI PRIYA RANJAN DAS MUNSI :
They will hide the machine.

SHRI JYOTIRMOY BOSU They
cannot ask them because they have taken
a lot of contribution from the Birlas during
the lust elections. That 1s the pity.

Bharati Pracess of Steel Manufacture
in West Germany

*692, SHRI P. NARASIMHA
REDDY : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the -‘Bharati’’ Process of
steel manufacture, which had been held
uneconomical and not feasible in this
country, is being acquired and adopted by
repuled steel manufacturers in West
Germany ; and

(b) ifso, the steps proposed to re-
evaluate this process 71

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No report has been
received so far about any foreign manufac-
turer having acquired and adopted the
*Bharati Process” for steelmaking.

Y.

(b) Does not arise.

-
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SHRI P. NARASIMHA REDDY
What efforts have been made by Government
to test this Bharati process in our country,
has such a test been held, and if so, with
what results ?

SHRI S. MOHAN KUMARA-
MANGLAM : The hon member 15 aware
that this question was recently answered by
me in the House that the question of the
feasibility of this process was referred to a
Commuittee of experts in June 1971 consisting
of Dr. Altekar, Director of the National
Metallurgical Laboratory, Jamshedpur as
Chairman and four members: Dr. Brahma-
prakash, Director of the Metallurgical Group
of the Bhabha Atometic Reserch Cent.e,
Bombay, Dr Tahmankar, Director. Defunce
Metallurigical Laboratory, Hyeerabad, Prof.
T. R Anantaraman. Head of thc Metal-
lurgical Dept., Hyderabad University and
Shrt K C. Mohan, Deputy Chief Engincer,
CEDB, HSL. The Committee reported after
going through the entire matter that it would
not be feasible to pursue this process further
because of certain difficulties in connection
with it operation itsell. After receiving the
report, we sent it to a number of eminent
metallurgists in the country and it is only
after receiving their opionion that we have
finally decided that it would not be uzeful
to proceed with further investigation of the
process.

SHRI P. NARASIMHA REDDY : Did
the Committee go into the feasidility report
prepared by Koppers and Demag of West
Germany 7 Do Government intend to rest
content with the report of our experts or do
they consider it desirable to have a labo-
ratory scale test or a small plant test of the
process in view of its revolutionary nature
and the immense benefits likely to accrue
from it ?

SHRI S. MOHAN KUMARA-
MANGALAM : The matter referred to
the Committee for opinion was whether
Government should or should not go in for
laboratary scale or any other scale type of
testing of this process., It is on the advice
of the Committee consisting of metallurgical
experts and of the metallurgical experts in
the country that Government have come to
the conclusion that it would not be worth-

while pursaing it.
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SHRI G. VISWANATHAN : Dr.
Bharati's revolutionary process of Steei-
making has becn attracting the attention of
USA and W. Germany, In view of the fact
that Koppers, a leading firm of W, Germany,
have said that the proposition is feasible,
why t Gove. t make another
study and have a pilot plant to test it ?

SHRI S. MOHAN KUMARA-
MANGALAM : Government consider it
would be proper in a technical matter like
this to depend on the advice of technical
experts in our couniry, who are admuncedly
the best cxperis in the courtry. We have
no reaxon to believe that in giving their
advice these experts have been guided by
any but the highest ethical considerations
and exercise of their technical knowledge.
We do no think it proper for us to go by
any other advice except that of the highest
technical experts in India.

SHRI SHYAM SUNDER MOIIA-
PATRA : Since :his matter has roused
interest not only in Inda but abioad, why
not constitute a committee of international
experts to probe Into it ? ‘

SHRI  S. MOHAN KUMARA-
MANGALAM : Government have every
confidence in the reputation and capacity of
the Indian experts 1n metallurgical science.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOYIND
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VERMA): (a) and(b): In several indus-
trics a system of variable dearness allowance
linked to the cost of living has already been
introduced, either through the recommenda-
tions of Wage Boards or bilateral settle.
ments, to protect the workers from any
hardship arising from increases in the cost
of living. The parties concerned can nego-
tiate for the introduction of the system in
other industries/establishments and evolve
mutually acceptable formulae for the
purpose.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : So far as the linking of the
tise in prices and trying to neutralise it by
dearness allowance is concerned, this method
is followed. In 19 industries, wage boaid
recommendations are being adopted, and on
that basis, between 90 per cent an 100 per
cent neutralisation is taking place In three
cases— iron and steel industry, banking in-
dustry, and the Life Insurance Corporat:on-
because of bilateral negotiations, this has
been set.  In other industries, as the reply
itself made it very clear, it is for the pro-
prietors or the managements and the workers
to resolve this issue, and wherever these
issues are raised —it is not a question of
legality of strikes—they could be settled
even by conciliation or other machinery.
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SHRIR. K. KHADILKAR : Thishk a
hypothetical question. As I have said, 19
Major industries are covered by ihe wage
board awards. Then, some major industries
are covered by bilateral negotiatio . If
there is any specific case, then 1 would be
able to reply, but in a general hypothetical
way, I am not in a position to reply.

SHRI G. Y. KRISHNAN : It has be-
come a general feeling among the workers
that it 15 only after an agitation or a strike
that the Government will consider their
demands. Has the Government noticed it,
and what is the remedy for 1t ?

SHRI R. K. KHADII KAR : Tt 1s not
correct to presume that because of agitation
only these 1ssues are resolved. Sometimes,
certain managements or proprietors do not
heed at the appropriate time to take steps.
Such instances are there. But to make a
general statement like this, that unless there
15 some work stoppage or a strike no heed
1s given to their legitimate demands, is not
correct.

SHRIG Y. KRISHNAN : That is in
respect of private undertakings. What
about the public undertakings ? Why not
Government takes steps ?

SHRI R. K KHADILKAR : So far as
the public undetakings are concerned, the
Government 1s taking appropriate steps.

SHRI DINEN BHATTACHARYYA :
The Minister must agree that the method
of compilation of the cost of living index
is faulty in most of the places. In Tamil
Nadu, West Bengal and at the Central level
also, this point has been raised again and
again; the actual rise in the price index
that is there dose not actually reflect the
prices that are prevailing in the market.
So, in thiy respect, vhat do the Govern-
ment propose to do, so that there is actual
neu’ralisation of the cost of living?

SHRI R. K, KHADIH KAR : This
suggestion, that the present price Index
machinery- as the hon.member is suggesting
—is inndequate......

SHRI DINEN BHATTACHARYYA @
Itis faulty.
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SHRIR K KHADILKAR T'at it
dose not reflect the prce trend—this 1s a
suggestion for ymproving that machinery

SHRIS M BANERJEE Is he aware
that there 13 serious discontent among the
twenty lakhs of Central Government emp-
loyees over the abnormal delay 1n the publi-
cation of the Pay Commssion report and if
so 1s he likely to take up this matter with
the other Ministries and see that the report
1s implemented without 4 major labour
unrest ?

SHRIR K KHADILKAR I think
he should address this question to the Mim-
siry of Finance

g e wgAw W@ gr71-3f8
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SHRI R K KHADILKAR It s
always not possible that as soon 1s there 15
a price risu registered somewhere note 15
taken to give effect to that immediately
automatically Such a machinery 15 not
there
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Man Days Lost by Strikes and

Lock Outs in Industrial Sector
m 1972

*»f§ SHRIG Y KRISHNAN WwWill
the Mimuster of L ABOUR AND REHABI-
LITATION be pleased to state

(a) the total number of man days lost
by strikes and lock-outs 1n Indusnial sector
during January and February 1972 and
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(b) “the main reasons for the strikes
and the reaction of Government thereon ?

. THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b) : According to the avail-
able provisional information, the total
number of mandays lost during January and
February 1972 due to strikes and lockouts
was about 0,96 million. The main reasons
for the work-stoppages are reported to be
disputes about wages and allowanae, bonus
alleged indiscipline and violence and per-
sonne] maiters. It is the constant endeavour
of the Industrial Relations Machinery to
minimise work-stoppages through prelimi-
nary discusssion, conciliation ann adjudica-
tion or arbitration as necessary under the
existing statutory machinery and voluntary
arrangements.

Transfer of Ownership of Property

*690. SHRI VEKARIA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have decided
to transfer the ownership of property in
Dethi, which is now being held by D.M.C./
D.D. A, and was previously held by the
Custodian of Evacuees Property: and

(b) if so, the condition and mode of
recovery of cost of property ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHADIL-
KAR): (a) and (b): Certain acquired
evacuee properties have been transferred to
the Delhi Improvement Trust (now the
Delhi Development Authority) and the
Municipal Corporation of Delhi for the
purpose of Slum Clearance Schemes. The
Local Body is required to pay for these
properties the price equal to three years'
rental.

Repert on Collapse of Steel Melting Shop
at Rourkela Steel Plant

. 684; SHRI ARJUN SETHI: Will
‘the Minister of STEEL AND MINES be

' -plmedtonm
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-the i.oomhl Comm(ﬁcel report on ‘the
collapse of the Steel Melting Shop :nthe
Steel plant at Rourkela ; und

(b) the percautions Government have
taken for any (uture mishap in the steel
plant 7

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGLAM) (a) : Action in this regard
was taken by Hindustan Steel Ltd. against
10 employees excluding those who volun-
tarily retired or resigned.

(b) Routkela Steel Plant has taken the
following precautions to prevent future
mishaps :(—

(i) the columns of the Steel Melling
Shop have been strengthened.

(i) the gas cleaning plant has been
recommissioned.

the cleaning of the roof is now
being carried out by the civil main-
tenance department and not by a
contractor,

(i)

(iv) the procedure for inspection now
laid down ensures periodical ins-
pection of the roof by officers of

the steel plant at all levels.

(v) an Inspection Group for carrying
out repairs of buildings and struc-
tures is being organised to inspect
the condition of buildings, struc-
turers etc. on a regular basis.

Indian Officers in U.N.O.

*695. PROF NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state : '

(3) whether there is any limit on
maximum period for the stay of Indian
officers in the m'viw of UN.O.;and

(b) if not, the reasons 1her=for 7
"THE MIN]BTER OF EX'IERNAL'

AFFAIRS (SHRISWARAN SINGH) m :
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cials employed in the UN or any of the
orgamisations of the UN system may remain
on deputation upto a maximum period of
five years. Extensions of tenure beyond
five years are not granted, save in very
exceptional circumstances.

(b) Does not arise.
Coal Mines Workers’ Wages and Dues
*696. SHRI BIRENDER

RAO :
SHRI HARI KISHORE SINGH:

SINGUH

Will the Munister of LABOUR AND
REHABILITATION be pleased to state -

(a) whether it has come to the notice
of the Government that coal mine owners
did not pay wages to their workers and
deprived them of their legitimate dues as
reported in the Sratesman dated the 19th
September, 1971

(b) 1f so, the names of such coal m ne
owners in the State of Bihar wheie legal
dues are not being paid to the coal mine
workers ; and

() whethe: any steps have been taken
by Government ; if so. the natuie of the
steps taken by Goveinment 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 R K.
KHADILKAR) (a): Government's atten-
tion has been diawn to a report whch
appeared n the Statesman of September
19, 1971 ; this report, inter-alia, states that
if coal mine owners did not pay wages to
their worker and deprived them of their
lesltimau dues, Government would take
serious action.

(b) Latest information is
Certained.

being as-

(€) A Senior Officer of the Cential
Industrial Relations Machinery was deputed
to look into this aspect of non-payment of
workers dues. On his report the Govern-
ment have taken the following decisions :

(i) One special officer is to be appoin-
ted to deal with recoveries of
worker’s dues under Revenue
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Recovery. Act in each of the
States of West Bengal and Bihar.
This is being processed in consul-
tation with the State Government,

(1) The Central Government Industrial
Tribunals at D4Yanbad and Calcutta
are being notified as Authorities
under the payment of Wages
Act to enable speady disposal of
claim applications ;

(1) Powers have been delegated to the

Regional [abour Commissioners
for prose-ution of emplovers for
nor-maintenance  of registers,
w thout <ceking approval fiom
Headquarters ;

Central Industrial Relations
Machinery have been instructed to
tnipect collieries with bad records
once a month and to pursue ener-
getically  all  recoweay and prose-
cution cases.
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Fraud in Coal Mines Provident Fund
Organisation

*698., SHRI RAJDIO SINCH :

" SHRI VAYAI AR RAVI:

Will the Minicter of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a fraud to the tune of Rs. 7
crores has been detected 1p the accounts of
Coal Mines Piovident Fund Organication
located in Dhanbad which covers lakhs of
Coal Miners spread over West Bengal, Bihar
and Madhya Pradesh ;

(b) if so, salient points of the fraud
u: corered by this time and the fate of thoe
responsible for this fraud; and

(c) whether Government will devise some
ways and means to recover the worker hard
earned money so lost?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 R. K.
KHADILKAR) ; The Coal Mines Provident
Fund authorities ] ave reported as under :

(a) No, Sir.
(b) and (c). Do not arise,

Deposits of Minerals in Darjceling,
Jalpaiguri and Cooch-Behar

*699. SHRI B. K. DASCHOWDHURY:
Will the Mimister of STEEL AND MINES
be pleased to state :

(@) whether Government have con-
ducted any recent geological survey in the
Distriets of Darjeeling, Jalpaiguri and
Cooch-Behar to locate sources of derosits
like Copper, Zinc and othetr metals and
minerals as belived to be available in those
areas ;

(b) if so, the results of such geological
survey; and

(c) the stops Government propose to
take in this regard ?

THE MINISTER OF STEEL AND
MINES (SHKI S. MOHAN XUMARA-
MANGALAM) : (a) to (c). As a result of
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recent geological survey conducted by the
Geclogical Suivey of India, some owturrénces
of lesd-zinc-copper muncralisat on n quart-
2ite have been located in Qarubathan a ca
i Darjeeling district. The:e occuirences
are being investigated by laige scale mawpp-
ing, sampling and dnlling. The first phase
(1969-7-) of ten years Plan (1969-79) of
Geological Survey of India, in progress,
includes systematic geological mapping and
Prelsminary nuneral n ¢sugation in 1230
sq km area in Darjeehing and Talpaigur:
districts and  detailed  invest g ioa  for
dolomite aud graphite in  Jalpaigun and
Duijecling districts.

Transfer of Officers to Alloy Steels
Plant, Durgapur

*700. SHRI JYOTIRMOY BOSU
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether hus attention has bee drawn
to a news-item pubished m  Hindusran
Srandurd, Ca cutla Fdition dated 15th April,
1972 under the caption **2 top officials
wrecking D S.P umit from within™ ;

(b) if so, the reaction of Government

thereto ;

(c) the particulars of the two «ffcers
who have been transfered to the Alloy Steels
Plant, Durgapur ; and

(d) whether any enquiry by Central
Burcau of lnvestigation 1s pending against
them ?

TIIE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). Government
arc aware of the news item to this effect
Government have no reason to believe that
any officer of the plant is acting against the
mnterests of the Plant.

(c) and (d). Do not arise,

Survey of Underground Minerals in
Rajasthan

4978. SHR1 BISWANATH JHUNJHUN-
WAl A :  Will the Minister of STEEL AND
MINES be pleased to state :
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(a) whether survey of the underground
minerals in Rajasthan was conducted a
couple years back;

(b) if so, whether based on the findings
of the survey any plan has been drawn up
in this connection to exploit the resources;
and

(¢) if so,
mineral-wise ?

the main features thereof

THE MINISTER OF STATE IN THE
MINISTRY OF STECL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a)
Mineral investigations for copper-.cad-zinc
otes, Phosphorite, Pyrite, Gypsum, Lignite,
Fluorspar, Barytes, Limestone and Tale etc.,
were carried out by Geological Survey of
India in Rajasthan during the ycars 1968-70.

{b) and (¢), Khetri and Ko'ihan copper
deposits are 10 be exploited by Hindustan
Copper Limited. Fiuorspar at Mandohkipal
and Phosphorite at Jhamarkotra are being
mined. The Project Report for exploiration-
cum-mining and beneficiation of Saladipura
Pyriie has been sanctioned.  Project Reporis
for developing lead-zinc minc at Ba'eria
(Zawar belt) and for exploitation and bene-
ficiation of Phosphorite deposits 1n Udaipur
district are under preparation.

Utilisation of Mineral Products in
Rajasthan

4979, SHRI BISHWANATH JHUN-
JHUNWAL A : Will the Minister of STFEL
AND MINES be pleascd to state :

(a) whether the mineral products of
Rujasthan which are utilised [or fertilizers
arc at present being sent out of the State
for being used in other States in pubiic
sector projects; ‘

(b) if so, the total quantum of such
minerals as also others which are being
produced in Rajasthan but are being sent
out of the State every year for being pro-
cessed; and

(¢©) whether Government have for-
mulated any scheme for setting up of public
sector projects in the State of Rajasthan fur
proper utilisation of these minerals?
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THE MINISTER OF STATE IN THE
MINISTRY oF STEEL AND MINES
(SHRI SHA\HNAWAZ KHHAN) : (a) Yes,
Sir. Among the princinal minerals which
are used for production of fertilizers, gypsum
and phosphorite are produced in Rajasthan
and de.patched to other States. Gy~sumn
is despatched to the pub ic sector plant viz.,
Fertilizer Plant in Sindri, Bihar whereas
phosphorite is despatched to  different
fertilizer manufactuting units in the public
sector outside Rajasthan, besides being
con'umed bv one af the units in the public
sector within Rajasthan.

(b) A statement showing the pro fuc-
tion of phosphoriter and gypsum and
despatches to pub’ic sector units within and
outside the State during 1970 is laid
on the tab'e of the House. [Placed
in  Library. see No. LT--1931/72]. As
regards other minerals which are being
produced in Raja: htan and despatched out of
the State. most of the major minerals pro-
duced in Raja-htan, eacepting a few, such
ay Zince Concen rares, Copper Ore, Ochre
etc., arc  despatched for consumption to
other states or for exports besides <ome of
them being consumed within the State. A
statement showing the minerals produced in
Rzjasthan during 1970 and 1971, is also
laid on the Tab'e of the House. (Placed in
Library see No. LT—1931/72]

(¢} Rock phosphate from Jamar Khotra
mining in Rajasthan is being utl ised for the
manufacture of single super phosphate by
utilising the Sulphuric acid produced as a
bye-product at the Zinc Smelter of the
Hindustan Zinc Ltd., a Cental Government
Company. In the proposed expansion of the
Smelter from 18,000 to 36000 tonncs, it is
proposed to manufacture triple super phos-
phate instead of single superphosphate.

Sulphuric Acid is also planned to be
recovered from the proposed Khetri Copper
Smelter to be utilised for triple super
phosphate production with a capacity of
about 200,003 tonnes and the plant is
scheduled for commissioning by February,
1974.

A comprehensive scheme is being enyi-
saged to utilise primarily Jamar Khotra
Rock Phosphate and Saladipura Pyrites.
Feasibility Reports are being prepared for
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the mining and beneficiation of these ores
for which consultancy arrangements have
been made.

Qpeving of Economic Wing in Miaistry
of External Affairs

4980. KUMARI KAMALA KUMARI .
Will the Minister « f EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have decided
to open an Ec n-mic Wing in the Ministry
of External Affairs; and

(b) if so, the broad features of the
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH) . (a)
An Economic Division has existed in the
Ministry of External Affairs sincc 1961,

The Economic Division has been
accorded the following functions :

(b)

(i) The administration of the Indian
- Technical and Econonuc Coopera-
tion Rregramme.

Rendering advice from t e political
angle on substansive economic issue

(i)

in all matters relating to India’s
economic relations with foregn
countries.

Consideration and the rendering of
advice on economic 1ssues discussed
in International forums such as the
UNCTAD, GATT, ECAFF, ADB,
IBRD, IMF, UNIDO, Specialised
Agencies of the U. N. etc.

(iii)

Issue of political c'earance for
individuals and delegations going
abroad for purposes relating to
economic matters and the issue of
similar clearance from the political
angle for foreigners visiting India.

(iv)

Supply of Pig Iron to Bokaro Steel Plant
and otber Steel Plants in Public Sector

4981, KUMARI KAMALA KUMARI:
Wi the Minister of STEEL AND MINES
be pleasad to stale :
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.{a) whether the pig iron supplies
of about half a million tonnes in 1971-72
are likely to increase further when blast
furnace at Bokaro Steel Plant and other
steel plants 1n Public Sector are commis-
sioned this year ; and

ib) if so, how the problem of glut
would be overcome ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Pro-
ducuon of saleable Pig Iron mn 19/1-72 was
about 1.2 milhon 1onnes.

In 1972-73, Bokaro is estimated to pro-
duce about 0.3 million tonnes of pig iron
but, according to our present estimates, the
net availability of pig iron for sale during
1972-73 will not be much more than 1t was
during 1971-72.

(b) Although world demand for pig
iron has somewhat slackened in recent
months, efforts are being made to export
the maximum possible amount of pig iron.
VYarious measures for incrcasing domestic
off-take are also being pursued. including
the increased use of pig iron along with
Steel Scrap in electric furnaces for making
Steel.

Withdrawal of Declaration of E.P.F.O.
as an Indusiry

4982. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the E. P. F, Organisation
was declared an Industry ;

(b) whether such declaration has been
withdrawn ; and

(¢) if so, the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Nosuch declaration has been
made.

(b)and (c). Do not arise, It may,
however, be stated that in 1968, the Law
Ministry advised on the basis of the pro-
nouncements of the Supreme Court in
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certain cases, and in revision of its carlier
view, that the Employees’ Provident Fund
Organisation would not be covered by the
definition of “Industry™ in the Industrial
Disputes Act, 1947,
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Setting up of Copper Plant in Orissa

4984, SHRI SWARAN  SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether copper orés have been
found in Kesarpur near Baripada and
Kansa in Cuttak, Orissa ; and
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(b) if so, whether Governmeat propose
to set up a copper plant there ?

THF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) {a)
Copper ore occurences have been located at
Kcsarpur and exploratory drilling by Geo-
logical Survey of India in this area is in
progress.  In Kansa area, depouits of nickel
and not of copper have been found.

(b) Question of setting up of a Copper
Plant in Kesarpur does not arise at  present
since exploration by Geological Survey of
India is sull at prelimnary stage.

Taking over of Tinplate Co. of India
Limited, Jamshedpur

4084, SHRI SWARAN SINGH
SOKHI : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government nropuse to
take over the Tinplate Co of India Limi-
ted, Jam:hedpur ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] SHAHNAWAZ KHAN) : (a) There
is no such proposal with the Government.

(b) There is no special reason for
taking this step at present.

Import of Steel from U S.5.R.

4987. SHRI VAYALAR RAY] : Will
the Minister of STEFEL AND MINES be
pleased to state the total quantity of sieet
expected to be imported from the Soviet
Union 1n the year 1972-73 7

THF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): It s
not possible to  estimate the quantum of
likely imports of steel from the Soviet
Union during 1972-73  Import Licences are
given 1o actual users.canalising agencies
valid for the Rupee Paym-'nt Area as a3
whole. Individual import ience holders
may, therefore, place their orders acsordmg
ta their cholce and availability of material,
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and there is no means of estimating how
much of these orders will be placed on any
or.e country in the area.

Donimalai Iron Ore for Pellets

4978, SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Lurgis of West Germany
and Tiajprox-export of U.S.S.R. will con-
duct tests 10 determine whether Donimalai
iron ore is suitable for producing pre-
reduced pellets and super fluxed peliets; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Yes,
Sir.

(b) A contiact has been concluded
with V/o Tiajprom-export, USSR, on 14th
Fcbruary, 1972 for testing of Donimalai
iron ore for its suitability for production
of super-fluxed sinter as well as fluxed
pellets. Test results would start flowing in,
within six month of the receipt of samples
in USSR and the complete test report is ex-
pected to be available in twelve months.
The samples of raw materials will shortly
be despatched to the U.S.S.R.

Lurgis of West Germany have been
enagaged to conduct tests on Donimalai iron
ore 1o as<ess its -uitability for production
of pre-reduced rellets. The test results
would be available within three months
from the date of receipt of samples of raw
materials in West Germany. The samples
will shortly be despatched to West
Germany.

Loss in Vijayanagar and Visakhapatnam

Steel Plants
4989. SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL

AND MINES be pleased to state :

(a) whether Consultants have found
that there will be loss in Vijayanagar and
Visakhapatnam steel projects;

{b) if 3o, the reasons therefor; and
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(¢) the steps Government propose to
take in this regaid ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): .a) and
(b). Yes, Sir. According to the Consultants,
due to the hich cost of plant and equip-
ment, raw materials, transportation charges
etc , th cost of production of steel would
be comparatively high and there is likelihood
of losses 1in both these plants.

(c) Possibilities of reduction in costs
are being examined in detail.

Techno-Economic Feasibility Reporis
on Visakhapatnam Steel Project

4590, SHRI DEVINDFR SINGH
GARCHA : Wil the Minister of STLEL
AND MINES be pleased to state :

(a) whether Government have examined
the Techno-economic feasibility reports on
the Visakhapatnam Steel project; and

(b) if so, the main features the.cof ?

THF MINISTER OF STATE IN 1HE
MINISTRY OF STEEL AND MINFS
(SHRI SHAHNAWAZ KHAN): (a) The
Techno-Economic Feasibility Report on the
Visakhapatnam Steel Project is under exa-
mination.

(b) The capacity of the Visakhapat-
nam Steel Plant would be about two million
eqguivalent ingot tonnes of mi'd steel, It is
propo.ed to design this p'ant for manufac-
ture of shaped products. The iron ore
requirements would be met from Bailadila
reserves and coking coal from Bengal-
Bihar. The requirements of water will be
met from the Gedavari and power will be
supplied by the Andhra Pradesh Electricity
Board. The estmated capital outlay is
estimated to be about Rs. 741 crores.

Preparation of Feasibility Study Report
for Visakhapatnam Steel Project by
Engineers India Ltd.

4991, SHRI DEVINDER SINGH :
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :
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(@) whether Engineers India Linmuted
will prepare a feasibility Study Report on
developing port facilities near Balacharum
for Vi-akhapatnam Steel Project, and

(b) if so, the time by which it will
take to complete the «tudy ?

THE MINISTER OF SIATF IN THF
MINISTRY OF STFLL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) Yes
Sir M/s Fngineers India Linuted have
been entrusted with the preparanion of a
techno economic feassbilitv studv on  port
ficilities for the Visakhapatnani Steel Plant
They are cxamiming vdrious  alteinat ves
imncluding the fuasib lity of developing o port
nc ir Balucheruvu

(b) Their report 1 expected in June, 1972

Allotment of Iron and Stecl for
Small Scalc [ndustries in Bihar

4992 SHRI SWARAN SINGH SOKHI
Will the Minister of STELL AND MINIS
be pleased to <tate

(a) the total tonnage of Iron and Steel
quota of cach category sanctioned to Bihar
State by the Centre for 1972-73, for small
Scale Industries and

(b) whether 5t has been increased as
compared to last year ?

THL MINISTFR OF STATF IN THF
MINISIRY OF STHEL AND MINFS
(SHR]I SHAHNAWAZ KHAN) (2) and
(b)  Under the present distitbution svstem
there are no state-wisc  allocations of
quotas

Steel supplies to Small Scale Industries
ar. now mostly routed through the respec-
tive State Small Scale Industries Corpora
tions The Corporations mahe then own
asscssment of the requircments of the units
m their State and place their consohidated
demand on the Joint Plant Committee The
material received 1s distributed by the Cor-
porations through their depots

Momorial of Mshatma Gandhi in Bangla
Desh

4994 SHR1 DHARAMRAO AFZAL-
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PURKAR Wil  the Mimmster of
EXTEXNAL AFEAIRS bc pleawd to
state

(¢) whether some freedom fighters
hue planned for the memornial of Mahatma
Gandln at Noakhaly, in Bangladesh, whure
Bapupy had conducted a oneman prace
mussion ouring the pre-partition time, and

(b) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTLR IN THE
MINISIRY OF EXIERNAI AFFAIRS
(SHRI SLRI NDRA PAL SINGH) (a) and
(b Government have have no information
but have taken stens t¢ ascertan the facts

Restoration of Property to Indians
Declared as Enemy Properts
in 1965 During Indo Pak
Conflict

495 DR SANKATA PRASAD -
Will the Minister of EXTERNAL AFFAIRS
be pleased 10 refer to the reply given to
Unstaired Question No 1350 01 t'w 2 1d
November, 1971 and stale

(a) whether as a result of Indo Pak
coniflict of 19 5 Pakistan Govurnment  duw-
lared the property of Indians n  Last
Pakistan as encmy property , and

(b} whether there 1s amy proposal und-~r
consideration of Gowvernmunt to approach
the Bangla Dush Government to restore the
property of tuch Indans and  so, the
salient features theie» ?

THE DFPUTY M NILTER IN THE
MINISTRY O EXTERNAL AFI AIRS
(SHRI SULRLNDRA PAL SINGH) (a)
Ye\. Sir

(b) The matter 1 being examiied

I imits of Territorial Waters from Conti-
nental Shelf

4998 SHRI D D DFSAl will
the Ministe; of EXTERNAL AFFAIRS be
pleased to state

(a) the territorral waters limit from the
continental shelf as a.cepted by the United
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Nations and the territorial waters limits
from continental shelf as are legalised by
USA, UK, U S.S.R. and India ;

(b) whether coastal States exercise
jurisdictional control over adjacent territorial
waters and if so, the extent thereof in the
case of U.SA. UK., US.S.R. visa-vis
India ; and

(c) whether territorial waters of coas-
tal States stand on par with such State’s
land territories in respect of rights and
responsibilities of Central or  Federal
Governments and State Governments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The outer limit of territorial waters of a
State is measured from the appropriate
baseline along its coast and not from the
continental shelf. The United Nations has
not yet accepted any specific limit for the
territorial waters of a coastal State. This
is one of the issues which will be considered
by the plenipoientiary conference on the
Law of the Sea which is likely to be con-
vened in 1973. The limits of territorial
waters adopted by U S.A,, UK., USS.R.
and India are 3,3,12 and 12 nau ical miles
respectively.

(b) Yes, Sir. The limits of territorial
waters of the States referred to have been
given above,

(c) Yes, Sir.

Subject to the right of innocent passage
available to foreign merchant vessels through
the territorial waters. the rights and respon-
sibilities of Central or Federal Governments
and State Governments of Coastal States in
relation to their territorial waters appear to
be same as in respect of their land terri-
torries., The rights and responsibilities
between the Union and the States ina
Federation is determined by the Consti-
tution of that country.

Proposal to Ban Rickshaw Pufling

4999. SHRI B.K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have consi-
dered to ban the profession of rickshaw
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pul'ing and provide them with alternate
profession; and

-

(b) If so, the main features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The Labour
Ministers’ Conference in 1955 having reco-
mmended gradual abolition of rickshaw
pulling, the Government of India had
advised the State Governments accordingly
and had :uzgested model regulations also.
The matter was under correspondence with
State Governments.  Subsequently, the
Government of India was advised that res-
trictions contemplated may raise legal issues
about constitutionality. I' was then left to
the State Governments to decide the ques-
tion of constitutionxlity of wundertaking
necessary legislation in the matter in consul-
tation with their legal Departments.

The Central Council of Local Self
Government at its 13th meeting held on 3rd
and 4th WNovember, 1970 considered the
questions of elimination of this practice as
early as possibile. The following steps w.1e
suggested for immediate action :

(1) The local bodies may be asked
not to issue new licences as far as
possible.

(2) The practice of absentee ownership
should be discouraged and the
rickshaw pullers assisted to be-
come the owners of the wehicles
themselves or through the
Coope atives.

(3" Where it is possible, hand pulled
and cycle rickshaw should be rep-
laced by auto rickshaw.

(4) A detailed schemo should be pre-
pared to eliminate the rickshaw
pulling in the towns in States.

State  Governments Administrations
have taken verious steps tp implement the
above suggestions.

Further the Department of Cooperation
allots 10 three wheeler chassis per gquarter
to cooperative societies of rickshaw pullers/
auto-rickshaw drivers to nelp progrepive
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substitution of the practice of rickshaw
pulling by auto-rickshaw driving, which is
expected to bring about, gradually, better
conditions of work as well as better income
for these weaker sections of the community.

Distribution of Steel to Industrics

5000. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND MINES
be pleased to state ;

(a) whether Tatas, Sahu-Jain. Birlas
and Mnfatlal Group of Industries are shown
favour in regard to the supply of stcel and
the small scale industries face much
scarcity ;

(b) if so, the reasons thereof; and

(c) the quantity of steel allotted to all
the units of these Houses 1n 1971 and the
guantity of steel allotted to small scale

industries of Bihar and Uttar Pradesh i
1971 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Under
the piesent dis.ribution  system, alo-
cations of Steel are regulated by the
Steel Priority Committee tahing into
account the end use for which steel is
tequired, the awvailability of stecl and the
competing demands. The Stee! Prionty
Commuttee give duc weightage to the
requirements of both large and small scu'e
industries and no favouritism 1s shown to
any particular conce ns hke Tatag, Sahu-
Jain, Birlas and Mafatlal Group of
Industries,

(b) Does not arise.

(¢) Information to the extcnt possible
is being collected and will be luid on the
Table of the House,

Purchase of Stores

5001. SHRI G.Y. KRISHNAN: Will the
Minister of SUPPLY be pleased to state :

(8) whether Govérnment have issued
directions to prevent the purchase of stores
available in India from outside the country;
and
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(b)
regad ?

if s0, the direction issued in this

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) and (b) Instructions
already exist that no stoses can be imported
from abroad unless a clearnnce has been
obtained from the Directorate General of
Technical Development or other concerned
authorittes from the indigenous angle. In
pursuance of theve instruction,, it has b2en
the endcavour of the Directorate General
of Supplies & Di-posals, 4s a central pur-
chase organisation, to achieve maximum
indigenisation of supplies and to ~romote
import sub.utution by assisting in the esta-
blishment and development of indigenous
caracity in respect of stores which have
hitherto been imported.

Issue Regarding Hijacking of Indian
Plane to Pakistan in U. N. O.

5002 SHRI G Y, KRISHNAN : Wiil
the Minister of EXTERNAL AFFAIRS be
pleased to state @

(a) whether the issue regarding the
Indian Plane which was hijacked to Pakistan
was raised in the U. N. O. with the help of
fricndly countries; and

{b) if not, the resons therefor ?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (@
India did not raise the issie regarding the
hijacking of the Indian Plane to Pakistan in
the United Nations. However. India sent
appiopriate rejoinders to letters sent by the
Permanent Representative of Pakistan at the
United Nations to the President of the
Sccurity Council, complaining against the
Government of India’s decision to ban over-
flights of Pakistani air-craft over Indian
territory. The issue was also raised by
Pakistan in the International Civil Aviation
Organisation (ICAO), a Specialized Agency
of the United Nations. The Government
of India have maintsined that the ICAO
has no jurisdiction in the matter. The case
has now gone to the lnternational Court of
Justice at the Hague, for the opinion of that
Court in regard to the jurisdiction of the

ICAO in the matter.
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(b) The Government of India feel that
bilateral issues between India and Pakistan
should be resolved through direct negotia-
tions between the parties.

Crulsing of Naval Ship of Ceylon
Near Kachchativu Isiand

5003. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether a Naval Ship of the Ceylon
Navy had been cruising veiy near the dis-
puted Kachchativu Island and had interfered
with Indians who had gone to the Island to
take part in the annual festival there; and

(b) if so, whether this question has
been taken up with the Ceylon Gover nment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Ships, both of India and Ceylon, cruise near
the Island to oversee the flow of their
pilgrims during the annual festival held in
the island every March. Government of
India have not received any reports of inter-
ference with Indian pilgrims by the Ceylon
Naval Ship.

(b) Does not arke.

Activities of Naga/Mizo Rebels on
Border Areas

5004. SHRI S. N. MISRA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of casualties caused to
the Indian Nationals by thw Mizo and the
Naga Rebels on the Bahila Desh-Indian
Borders after the liberation of Bangla Desh,
up-to-date;

{b) whether these rebels have crossed
into Chinese territories or they are still at
large on the Indian Borders; and

(c) whether any part of the Army has
been deployed to contain the activities of
these olements ?

THE DEPUTY MINISTER IN THE
MINISTRY O\.F EXTERNAL AFFAIRS
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(SHR1I SURENDRA PAL SINGH) : (a)
No casualties have been caused to Indian
nationals during this perind.

(b) Government have no confiimation
of any Indian Naga or Mizo groups having
gone to China during this period. Some
hostile elements continue to be present in
the India-Bangladesh-Burma Borders areas,

(¢} Adequate security forces are cur-
rently deployed for the purpose

Strike by Dock Workers at
Visakhapatnam Port

5006. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether some 11,000 dock workers
at Visakhapatnam port are on strike in
protest against the alleged beating up of
some workers by men of the Central Indns-
trial Security Force;

(b) whether any enquiry has been held;
and

(¢) if so, the findings thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL~
KAR) : (a) Yes, Sir. The strike took
place from 1.4.72 to 7.4.72.

(b) An enquiry was conducted by the
Assistant Inspector General, Central Indus-
trial Security Force. Local Harbour Police
have also registered cases under I. P, C. and
nvestigation is continuing.

(c) Asa result of the enquiry, one
Security Guard has been placed under sus-
pension. Further action will be taken on
completion of Police investigation.

Production of Steel

5008. SHRIS. N MISRA : Will the
Minister of STEEL AND MINES be pleased
to state : e

(a) the qualities of steel that India hus
not yet succeeded in producing and, the
reatons therefor;
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(b) the time by which it will be possi-
ble for the country to be self-sufficient in
the production of these types of steel which
are being imported; and

(c) the steps taken by Government for
setting up plants for the production of the
quality of stecl that is being continuously
imported and not produced ?

THE MINISTER OF STATE IN THF
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
categories of steel which are not produced
in the couutry include special wire rods
such as those made of stainless steel, cold
rolled grain oriented sheets required by the
electrical transformer industry, soft magne-
tic iron sheets required for electrcal and
tele-communication industries and open top
senitary can quality tinplates and terne
plates. Production of these categories has
not so far been established since investment
has been made on a selective basis taking
into consideration the need to utilise availa-
ble resources in an optimal manner and
because of the constraints relating to raw
material availability, availability of know-
how or uneconomic nature of demand.

(b) and (c): Setting up producticn
facilities for CRGO sheets at Rourkela in
collaboration with a leading producer of
such sheets abroad is under consideration.

Production of open top sanitary can
tinplates is being tried on an experimeatal
basis and production of special wire rods is
being developed:

The demand for the remaining items is
considered insufficient for setting up viable
production facilities in the country for the
present.

Target for production and estimated
consemption of steel

5009. SHRIS. N. MISRA : Will the
Minister of STEEL AND MINES be pleased
state

(a) the target for production and esti-
mated consumption of steel for the coming
three yedrs: and

(®) whether the gap if any, will be
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filled up from the import of steel and if so,
from which country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(5HRI SHAH NAWAZ KHAN) : (a) The
targeted production in 1972-73 of Saleable
Steel from the main steel plants is about
5'5 million tonnes, Targets for the subse-
quent years will be fixed before the com-
mencement of each year, after reviewing
the production in the previous year.

The National Council for Applied Eco-
nomic Research (NCAER) have, in a recent
study, estimated the demand for finished
mild stcel in 1976 as about 7.6 million
fonnes, Based on this, the demand in the
coming three ycars has been estimated to
be :—

(In million tonnes)

1972.73 619
1973-74 .. 669
1974-75 e 722

(5) The difference between demand and
domestic availability will be met by imports
from foreign countries depending upon the
availability of foreign exchange etc.

Review of Performance of Indian
Envoys in Foreign Countries

5010. SHRI S. N. MISRA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the average period for which a
Head of the Embassy, Mission or Charged’
Affaires is kept at one station;

(b) whether performance of such Heads
is reviewed vearly or haif-yearly;

(¢) whether these officers are also
entrusted with the task of ensuring contacts
with the Indian nationals and look after
their interests there; and

(d) whether complaints have been
received against these officers about inatten.
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tion to the Indian Nationals during the last
year and if so, the names of the Missions
concerned 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
The normal period of duty for a Head of
Mission or Post at most stations is three
years, at a few difficult stations, 1t s two
years, extendable to three years The-¢ are
only the general norms, the actual stay of
any Head of Mission/Post at any particuldr
staizon may be more, or less, depending on
the admmstrative requirements

(b) Yearly
(c) Yes, Sir

(d) No such complaints appear to have
becn received during the last one year

Demand and Preduction of Steel

5011 SHRIS. N MISRA
SHR1 BIREADER SINGH RAO
Will the Mimster of STECL AND

MINES be pleased to state

(a) the total annual demand and
dyction of steel for the last three years,

pro-

(b) whether there 15 a scarcity of steel
m the country and 1t 1s available at black
market prices in abundance, and

(c) the steps taken by Government to
meet the shortage of steel in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (a) The
Steering Group assessed the demand of fini-
shed mild steel in 1969-70 and 1970-71 at
about 50 and 55 million tonnes respec-
tively. In a more ecrecent study, the
Natjonal Council for Apphed Economic
Research estimated the demand in 1975 as
7.6 muliion tonnes Based on this, the
demand i 1971-72 has been calculated to be
about 573 million tonnes,

‘Fhe production of finished steel 1n these
years is given boalow :—

,
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(In mullion -;Jm;!}

Year Production
1969-70 4 786
14970 71 4477
1971-72 *4 €00

*Provisional

(b) It s true that there 18 a scarcity of
steel in the country at present But the ™
actual transactions in the open marlet are
compiratively small and it 1s not 4 fict
that 1t 1s available n abundance at open
market prices

(¢) Steps taken to meet the shortdse
of stec! include attempts to step up domes-
tic moduction by toth short term «nd long
term measures, increase in impoits, stieams-
hnimg of distribution and regulation  of
exports.
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Labour Relations in  Coal Mining
Industry

5013 SHRI SHRIKISHAN MODI
Will the Minister ¢t LABOUR AND RE
HABILITATION be pleased to state

(a) whether he has taken certain steps
in remaving the distressing aspect ¢f he
labour rclations i the Coal Mining
Industry,

(b) if so, whe her he had discussion
with the Mimister ol Sicel in this regaid and
whe her he had called a confurence of Trade
Unions and Coal nune Owners Ropresenta-
tives to find a solution to the problem of
the bad labour relauons, and

() 1f s0, the outcome of the discussion ?

THF MINISTLR O! LAROUR AND
RFHABILITATION (SHRI R K KHADII -
KAR) (@) to (c) Questions relating
to labour relations in the Coal Mining
Industry are considercd by Government as
& continuous process and deparimental
diseussions 1n that connection are held
whenever considered necessary  No con-
ference of trade umons and Coal Mine
Owners for this purpose has been convenud
reeently

Review of Situatron on East Pakistan
Displaced Persons in Imdia

‘014 SHRI PRIYA RANJAN DAS
MUNS!  Will the Minister of LABOLR
AND RFHABILITATION be pleased to
state

(a) whether any review of the situa 1on
of East Pakrstan Displaced Persons n India
has been done; and

(b) 1f not, when and how 1t 1s proposed
to be dope ¢

THE MINISTER OF LABOUR AND
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RETIABII ITATION (SHRI R.K KHADIL-
KAR) (a) Yes Sir The prgress of
tehabilitation 15 reviewed from tinie to tme
and suitablc action 1s taken

(b) Does not arise

TFaking over of closed Coal h Ines

in West Bengal
5015 SHR1 NARFNDRA SINGH
Will the Minister of STECL AND MINES

be pleased to state

(a) whether Governmint propnse to
take over closed voal mines iIn West Bengal
which have huge deposits of coal under-
picund and

(b) 1f so, the steps taken in the matter *

THL MINISEFR OF STATC IN [THE
MINISTRY OF STErL AND MINLS
(SHRI SHAHNAWAZ KHAN) (a) No, Sir.

(b) Docs not arise
Unitorm Price of Steel

6 SHRI G Y KRISHNAN
Will the Minister of STCEL AND MINES
pe pleased to state

(a) whether Government have acepted
the uniform price of steel throughout the
country, and

(b) f so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISIRY OF STELL AND MINES
{SHRI SHAHNAWAZ KHAN) * (a) and
(b). The Jomnt Plent Commitice price of
steel includes a freight clement of Re b2
pu tonne and all sup hies of stcel through
Joint Plant Comnuttee ate made at a um-
form F O R destination Rail Head price

Support to Asian Collective
Security System

5017 SHRI JYOrirMOY BOSU -
WMill the M nste of EXTERNAL AFFAIRS
be pleased to state

(aj whether recently he gave an nter-
view to a Soviet paper recording his support
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to the Soviet Plan of Collective Securlty in
Asia; and

(b) if so, the text of the said interview?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL S!NGH) : (a) and
(b). The question and answer as appearing
in the press report is as follows :

*Question : There Fas been a lively reaction
throughout the world, and parti-
culrly in Asia, to the idea of
establishing an Asian system of
collective security. Some time
ago CPSU General Secretary
Leonid Brezhnev and Premier
Alexei Kosygin voiced their
views concerning the principles
on which such a system could be
based. What is your attitude
to the idea 7

Answer :© The idea of collective security

for Asia put forward by the

Soviet leaders is good. The

security and stability of the

region are essentially a matter
for the countries concerned, to
ensure.

We believe that a g‘:ruler
degree of economic cooperation
among the countries of the
region mutual respect for each
other’s sovereignty and integrity,
and the understanding by the big
powers of the need to ensure
the neutrality of these countries
would be positive factors
contributing to the security and
stability of the Asian continent.
These are good principles and
with time, and by collective
effort, some concrete shape may
be given the idea to help make
it a practical reality."
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Drinking Water for Conl Field Workers
In Sarguja and Sidbil Districts of
Madhya Pradest

5021, SHR1 RANABAHADUR SINGH:

VAISAKHA 14, 1894 (SAKA)

Written Anawers 62

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state, the
number of schemes which were completed
by the Coal Mines Welfare Organisation
for providing clean drinking warer for the
coal field workers in Sarguja and Sidhi
Dustricts of Madhya Pradesh during the
last three years ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR). The Schemes for the supply of
drinhing water to the coal miners are 1m-
plmented by the colliery owners or statu-
tory organisations ke the Water Board or
Siate Governments The Coal Mines Labour
Welfare ©Orgamisation only supplements
their effoits by providing financial assistance.
Financ al assistance from the Coal Mines
Labour Welfare Fund has been given for
two water supply schemes completed in
Sarguja and Sidht Dustricts during the last
three years. -

Adivasi Unemployment Insurance
Schemes in Madhya Pradesh

5022 SHRI RANABAHADUR SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is any proposal under
the consideration of Government n regard
to Unemployment Insurance Scheme for
Adivas) in Madhya Pradesh, and

(b) If so, the salient features there-
of ?

THF MINISTER OF LABOUR AND
REHABILITATION (SHKI R K KHADIL-
KAR) . (a) No

(b) Does not anise

Exploitation of Deposits of Copper in
Madhya Pradeth

5023 SHRI RANABAHADUR SINGH:
DR LAXMINARAIN PANDEYA:

Will the Minister of STEEL & MINES
be pleased to state :

(a) whether Madhya Pradesh Govern-
ment have urged Central Government to
take immediate and effective measures to



63 Written Answers

Create necessary infrastructure for the early

exploitation of vast deposits of copper
recently explored during survey undertaken
by Geological Survey of India ; and

tb) if so, the reaction of Union
Govemme_nt thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

Registration of Awother Union in Patna
in the Name of N. E. Railway
- Majdoor Union Gorakbpur

5024. SHRI BHOGENDRA JHA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the North Eastern Railway
Majdoor Union, Central Office Rail Maj-
door Bhavan, Alinagar, Gorakhpur,® Uttar
Pradesh, affiliated to the All India Trade
Union Congress and All India Railwaymen’s
Federation is duly registered under the
Trade Union Act in Uttar Pradesh ;

(b) whether another Union of the same
name has been or is being registered in
Patna (Bihar), by misleading the registration
office ;

(c}) whether the second registration of
the same name is illegal ; and

(d) if replies to the above be in the
affirmative, whether the second registration
'is being annulled ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHR1 R. K.
KHADILKAR) (2) to (d) : Information is
being collected,

Setting up of Production Council in
- Esch Industry
5025. SHRI P. GANGADEB :  Will

' the Minjster of LABOUR AND REHABI-
 LITATION be plessed to'state :

@ wheﬂm the Unlon Government
i momldeﬁunmal to set up-a - Pro-
MmComcﬂhMMuwwkm the

MAY 4. 1972

Written .Am .64

representatives of the workers and the
Management would sit together;, sort out
the differences and create a new climate of
development and self-reliance ; and

(b) if so. when the final decision in
this regard is likely to be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) (a) and (b): There is already a
Scheme of Joint Management Council
which has been in operation on a voluntary
basis since 1958. These Councils consist
of equal number of representatives of
management and labour with the object of
establishing cordial relations between them,
build ng up unders.anding. increasing pro-
ductivity, securing better welfare facilities
for the workers and training the workers to
understand and share the responsibilities of
the management. The subject is also
figuring in the current discussions with the
workers and employers representatives.

Requirements of Non-Ferrious Metals

5026. SHRI S. A. MURUGANAN-
THAM : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the estimated total annual require-
ments of non-ferrous metals at present ;

(b) how much of these requirements is
now being met by indigenous production ;
and

(c) the value of imports of non-ferrous
metals ?

THE MINISTER OF STATE IN THE
MINISTRY OF THE STEEL MINES (SHRI1
SHAHNAWAZ KHAN) (a) and (b): The
current demand and indigenous production
of various non-ferrous metals is estimated

“Nickel

as under :—

Matal Demand Production:
estimates estimates

Aluminium 254,000 Tonnes 210,000 Tonnes

Copper 113,000 ,,

Zine 126,000 ,,

Lead - 88600 2,000

Tin TINE00 T
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(c) The vulue of imports of non-ferrous
metals during the last three years is given
below @

VAISAKHA 14, 1894 (SAKA)

Year Value in Rs. crores
1969-70 74 51
1970-71 119.74
1971-72 32.45  (upto
June, 1971)

Review of Working of Minimum W\ ages
Act for Agricultural Labourers in
States

5027. SHRI S. A. MURUGANAN-
TIIAM @ Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have reviewed
the working of the Minimum Wages Acts
foi agricaitural labourers in various States

(b)
and

if s0, the conclusions arrived at ,

(c) whether the Centre proposes to
enact my legislation to ensure a reasonable
m.nimum wage for agr.cultural labourers in
the countey ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI! R.K. KHADIL-
KAR) (a) and (b). The National Com-
rmussion on Labour which had considered the
Question of Minimum Wages for agricultu-
ral labourers made the following main
recommendations

“There should be periodic revision
of minimum wages in agriculture
through tripartite consultative bodies
consisting of the representatives of agri-
cultural labour, employers and State
Governments at the State and district
levels, The minimum Wages Act
should be extended gradually beginning
with low wage pocket areas to others.
A way should be found to involve the
village panchayats in the task of imple-
mentation of the Act.”
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(c) No further legislation is contemp-
lated by the Central Government.

Chairman of E. P. F. Organisation

5028 SHRI K. M. MADHUKAR :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Employees! Provideat Fund
Organisation 15 having a Chairman who is
the Secretaiy to the Labour Department;

{(b) whether no Organisation like Emp-
loyees” Provident Fund Qrgamsation 1s
having any Chdauman who 1s a Secrelary to
the Government Department, and

(¢) ot <0, the reasons theretor and if
not, the number of such OQiganisations who
are having Sceretaries to the Government as
Chairman ?

THE MINISTER OF LABOUR AND
RFHABILITATION (SHRI R.K. KHADIL-
KAR): (a) Yes.

(b) and (c). The Chairmanship of the
several statutory bodies under the Depart-
ment of Labour and Employment is assigned
to the Ministers or Officials having regard
to the consideration governing each case.
The Union Labour Minister is the Chairman
of the Employees’ State Insurance Corpora-
tion, the Deputy Labour Minister 1s the
Chairman of the Coal Mines Provident Fund
Organisation and of the Standing Committee
of the Employees’ State Insurance Corpora-
tion, the Secretary to the Department of
Labour and Employment 1s the Chairman
of the Employees’ Provident Fund Organi-
sation and of the Dock Workers® Adwvisory
Commuttee and Joint Secretary is the Chair-
man of the Central Advisory Board of
Mica and Iron Ore Labour Welfare Funds
and Coal Mines Labour Welfare Fund
Advisory Commuiltee.

Closure of Rajaagar Mill No. 1
Abmedabad

5029. SHR1 PRABHUDAS PATEL :
SHR! P. M. MEHTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state.:
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(a) whether workers of the Rajnagar
Mill No 1 have staged a dharna m fiont of
the Mill premises in Ahmedabad in protest
against its continued closure,

(b) whether tke Ahmedabad Mill Maj-
door Union met the Labour Mimisier in
Gandhinagar on the 5th April 1972 and
urged him to re-oren the unt and

(¢} if so, whether his intervention \n
the matter has brought any fruits and the
steps bemng taken to reopen the unmit ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (a) The matter falls in the blate
sphere

(b) No, the Union [ abour Minister
did not visit Gandhinagar on April §

(<) Does not arire

ufre! ®! =

5030 ) W& ww T o: war
w® a quate @ a7 @A g
s

(%) war %= fawrr 7 & O
aywar gk ¢, fora% wada frdY s
¥ W M AWET AEIG 98 07
surfe & o & w8 A afg g1, oY
IFH quy a1F W §, A

(@) war g w@. w9 F ¥
T § 'l RuwEr S S AN 9%
W ¥y §, AT afy g, @ @ @fawmw
¥ Ragy F Y yw@AT o1 gHAT § 7

“m!ﬂh wft (st Wt Fo
wifgewe) : (%) ot 7

(w) 50 sfire ¥y & fag
1958-59 % #Y nf afearc wrw ¥ food
¥ agere sfas Wk e eda @
afew w7 qrf o W FeT d
oges &1 ¢ @1, safe A g feg
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WY AT T ¥Y gV GIEGE: IFT &
W afr x9g aqr i afafast sas
o frr & 391 & 19 77 W@ o)

Umons in Beas Sutlej Link Project,
Sundernagar

PROF NARAIN CHAND
Will the Miuster of
REHABILITATION be

5021
PARASHAR
LABOUR AND
p'eased to state

{a) the exact number and name of the
1ecognised labourftrade unions 1n the Beas-
Sutley Link Project Sundernagar and

(b) tre criteria for recognition «f thuese
unions ?

IHLC MINISTER OF LABOUR AND
RFHABILITATION (SHRI R h  KHADIL-
KAR) (a) and (b) The required infor-
mation 1s lemng collected and will be laid
on the table of the Sabha

wat ater ofcitorn & fog
el & waRw

5032 it fene fag @ a1 W
ot &® 7 ag IAR T FA FA fF

(¥) =1 87 @ar qfvdlaar &
wag ¥ fag ot araws G0 & war-
W AW A a9a 1 GO R
fag 3¢ 2 fomr mar &,

(@) afxgnavrsn = vl &
sAgea T ¥ g wgfy
® grwreAT § o gefaw qEw awwed
¥ @ gfgw wensen sfvwa sgna
w7 § & xud | e g, o

(7) wdw qoft araE ¥ o WAL
¥t gfy i ¥ srwferw grwrTe
& feq firadt Tf 0t sqwemr 1 Wk

weary st W swvew § oo Wl
(ot smgreret wt) : (%) ¥ arw
stuYan & agw & afmiv Y sovm &
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% fou arzw oY §frer fdos feafyr g7
wRITf

(1) whmw win: waa & fog
sfae wwea e & feq a’w fao
T & 1 dgw afzfaafo st fag veoo &

ferg oft dfiene & n€ &
(2) wdn omugday dgw A
(3) omms : 88%  ITFIO &

frq atr2er fam nq & 1 agg & afrfaste
% foqgafazr & af ¥, gga & fag
o & fou o) gfaer & @t &

(4) ofeweosmer : afvgvomer
& ®a1T 0°T AT AT BT FgEE AFAT
% fou mgg ¥ qdfaai &ty sewor $
aifa gy afwr @ W ) FRERls
87 Fgam Bg 84% v & feg
aaw fag 7y & 1 T fag Ao & fog
avt gfeer & a1

(@) wuwwor &Y sgfa &l daa
& afcfaatn aifz & foq aww sfrn
fafmg aa g o &Y w1 qofy
#% wrawt ¥ yEa gug-aag 9T Afafa
TR gl ¥ fwemar & aflw 30 ew
wior § gwifer gfg & fom sratow &
g HraE  wEFeAT X Carwferwar”
¥ afia gvay frar mar 3 qwife, A
auT g & ¥ qed § oawifaw 3fe
w1 sfawaar 1 sFEE SWAT qWA
8 &

(w) grdfaa g g swg TTaw-
AT ¥ e fewmarell & fg 271 48 =re
WY FT IvEE § |

St wtay afcdromy & fadeht
awTgeTst av fear war s

5033. st Pmwww Twg: wur

VATSAKHA 14, 18%4 (SAKA)
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Tl sty W w9z Sty |
w1i fig ¢

(%) Rad) atar ofvdrea & =
seAtfaa ofesga & & @g=dt, 1972 8%
sirf fadolt awrgee qr faadt wfa
&< & i,

(@) sa swarfar ofegg & &
qayae § fan frar afw frgg A wf
&7 aq 1969 & ag ufn fom semia ¥
adr, #T

(7) swarfas =ma = & 3fg
AT ¥ 9.0% oy § FFATA adwIT g Sy
o FT AT 7

TEE AR W e § o wan
(stmgraw wt) @ (F) @FF arw
agw & feo 11598 9 wqo Y g5
sEafar ama ¥ § swad, 1972 %
g7 fadell qUweRIaS! o7 Iy U
AufatraniRgd:

(1) #ad de—

fgF ovz g1 71 36 @ O
(2) 7ad d=F

Ftg gaftfrafr

F¥qAY, ANfIFr 123 53 &re T9Q
- $= 194 89 aTE &

(&) gt sa sgAET ¥ qddeor
sre ¥ w975 wie wqu & ufwr
famfag T | ai¥esm & fou Syaut
¥ vy fawa, wifaw, qwEw, T SHUET
=g AT ghEw, qiewormen dF
fafw- sfewar qaa) ¥ #15 5T @ wifesy
¥ foq @ @@ & W9 AN T @ A
wey vy fafgsr gorefaw fawrll g
Iqnq =g & wfafeE; AT da
arsnreTaY H gRed  sAmfay & fog
faferar afausl i sux | afeafey
t:
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1969-70 & qdAHT ¥ ITNH HAYHAR
wifaw eg Y wfw 742 @@ wWo )
1971-72 ¥§ ¥ foq geart sr+€ 10 54
g ufa =@ §
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wAY & 7 & &1 ¥ fegeama aw fofals
garvr gav fem fear agr g 1966 7
wr A gy dure fig v qaEAl weA
grereat ¥1 Faza w1972 ¥ §am2
fiv ag gEiifers wiwrem A fooae

(1) swEmar @ g FwmA @#g- @
AT T smmmaA (917 794 7)
a4 AFHA
1968 1972
——— — —— — — P— — —
1—Ras ary 917 # AW §99 67 90 86 20
2—FYfoRE OW 1T 707 1243
3—\vH-TE-IAF qIA 1735 17 35
9 32 11598
(115 7re ma & gg gFdfuq
TaAFET T F qheros #)
Survey for Gold have indicated that this deposit has the
possibihity of beng developed into a
5034, SHRI C TANARDHANAN  mine

Will the Minister of STEEL AND MINES
be pleased to state

(a) whether Government propose to
conduct a survey for gold mn the country,
and

(b) of so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINLS
(SHRI SHAHNAWAZ KHAN) (a) and
(b). The Geological Survey of India have
been conducting systematic investipations
for gold from First Five Year Plan in the
country, Exploration by dnillirg for jcld
m Mysera 1 Singhbhum distisct of Bl ar
and Bhuwapur in Nagpur district of Maha-
rashtra 18 currently m progress  As a resu't
of the exploratory muning dore by the
Geological Survey of India, a re«erve of
about 2527 tonnes of ore with 69 grammes
per tonne of gold per vertical metre has
been estimated in the Yeppamana block of
Ramgin Gold Field m Arerterur dstrct
of Andhra Pracesh. Detailed irvectigations

Employecs Provident kund
Organsation

5035 SHRI RAMAVATAR SHASTRI
Will the Minwster of | ABOUR AND RE-
HABILITATION be plcased to siate

(a) whether the Employees Provident
Fund Organisation is not a Government
Department,

(b) whether the employees of this
Organisation are tagged with the Ceuntral
Government Employees, and

(c) if so, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (a) The Employees Provident
Fund Organisation 1 not a Government
Department.

(b} Tn the matter of pav and allow-
ances 4nd other conditions of service, as
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far as possible, employees of the Employees'
Provident Fund Organisation are treated
at par with corresponding categories of Cen-
tral Government employees.

(¢) In the past, the employees in the
various Regional Offices were on State
Government scales of pay. With a view
to prescribing a uniform pattern for all
regions and also to bring about some
improvement in service conditions of
the employees in the regions, the emp-
loyees were brought on Central scales
of pay and other service conditions were
also regulated accordingly on the recommen-
dations of the Central Board of Trustees
which administers the Employees Provident
Fund.

Meetings of Central Board of Trustees
of Employees Provident Fund

5036. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the meetings of the Cent-
ral Board of Trustees of Employees' Provi-
dent Fund are held even at such places
where the Regional Office of the Organisa-
tion is not there;

(b) whecther the holding of the meeting
at Delhi will bring the expenditure down
and will be more convenient to the persons
attending, Declhi being a Central Place;
and

(c) if s0, the reasons why the meeting
of the Ceniral Board of Trustees should not
be held at Delhi only T

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The Provident Fund Authorities
have reported as under :—

(@) The meetings are usually held at
‘Delhi or at one of the Regional headquar-
ters, but sometimes they are also held at
-other places.

1b)  There would be some economy in
-¢kpenditure if the meetings ~are held in
. Dell, - The' vérve of g meefing :is cecided
’ by IMCMM.@ in ccmulmmn with  the

VAISAKHA 14, 1894 (S4KA)

el qefaa @ o § i !ﬁn ﬂ'
-wmmnm‘}mm‘n . '
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Trustees present at the immediately previous
meeting and is fixed having regard to the
conveniency to the Trustees and the invita-
tions received from various State Govern-
ment representatives for holding the meeting
in their respective States,

{c) In view of (b) above,
does not arise.

qaaiw frm & faeg wawifedt
gaTu Trav feg g gwad
5037. it swefer” Ama: @

swu qaafa 4@ 7z a@A &y
O f&:

(%) w3 adf & gazfa frarr
& feaw s¥ariel 7 fawim & fasg
g7Ed a7 f£83; a7

() feadr awzal & da=r faar
gt Agr fgay da= fawm & Qe F
W7

sW T gAats wat (s qe €
wfemwt) : (%) T (@), A
F19Y uafaa # o @Y & shaar a7 Aw
Y @ & snad |

dwifewt wig smes qfcdion & w5
arfeal & fag wem

5038. it wefarr Aam LRl
grara ST WA Hat 7 FATA AT
4T fF :

(%) dmfear @1z qa7w afcdyamn
# dradt qar aYqY ot & sEwifai 37
gug, feadr g ; i<

(@) mqgn s aﬁi‘#mtﬁ
syaawferag g ?

e it W smey ¥ wew - dant
(s wgRww wi) (%) T (@),

the question




T8  Wrirten Answers

Frm§ yeam wrow X (weww) ewq
o

5039, =t wefwex Bwmw:  suv
T WX W™ well qg WA A Far
s34 5

(%) fwerd oo sreand ¥ 1965

& w1972 aw feay o7 wmoT A
0 gf, ok

(@) vy frah gib g ?

yeare 3T W Aarwy ¥ v st
(wY Trow wi) (%) s (@)
faerk weara FreETy & fieel & sqER
o wafy § @R § A0 gr oAy
(w791 AA-GYR) WY FS [TAT 20-
T 650 T oY fyad 597 T A gy
&< foar mar 1

53 za e v w1 yew frd g Ad
ficar st @ @, swww 32,000 w9

weg waw ¥ gt wawr Fef g fen
o S

5040, WY gEW W wBATY :  FT
s% e puie gd g @ N PO
w3 f

(%) wa oftr ast ¥ avq 2w R
Feirw o wueT fe gra seA Wi
s frax sfawa awe far aar;

(a) = ge wifaw o) aur w-
wrfear & ¥ex goex § ag fawaw o

¢ fie wfast w) 9w awg o3 = ey
amar § ; o

(w) «fx g, N @ awEw FIWR

e s Y 7
aw ®re grafe Wl (st &ree ¥
wifiwee) (%) & (7). WAt e
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afr § 1 ¥oer faeY gro Aww QoA ¥
gFag i wog qoeTe Sfag g § e
W graen ¥ oY W fawrow @, ¥ sfaq
wHAE) ¥ foy v asarfes &) wg

W SR H (RN WTOETAY &Y
T

5041. it gww ww woATY : AT
T AR WA A T8 FATT ¥ par
w3 fs mer Bw F fae o At
foe! & faggos &1 wm ¥ Wy @
@t #7 fa=T1T 981 07 TETd HIREATAT
g F@R TR 7

T I & AATEY § 9T Rat
(&Y s w@t) © ¥F AWG UET AT
seng fagreda a8y 21

wex s & weonat fafey & anen &
& wonfe ) weg

5042. ot g W weWA 3T
ww st gl well 9g F@I7 47 g9r
w3 fs .

(%) = wem w2w & fafwsr wrmy
¥ feaw woomdf fafa ¥ <@ 97 qwer
W & go wonfya  fmrd aur s
ST ¥ oeg &Y € ; A

() ufz gr, @t #as7 Rw &
fafaer wend farfady & fead aeomfgay
NgggE?

wn wite graiw sl (sft e &
wifewer) (v) ot gt

(@) ®awar 11,0001
wrezra Tremfaw! garer fadsht afgemit

& ol won

5043, oY gER WA WPAW : WY
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fadsr wa) gg wwrd &) gor o fe .
(%) =g dtg aef & seae oF faan
HINE GIFTTH 47191 7 217 0F;

(@) =ar€@ 9% qwe § 378
WY®IT § 94 FgEfa sAY g ¥
s

(7) fadwt ® fegq wAlg g
FrET ® 0¥ wedla wwAfeni A derr
fradt & faasY afeat fagwit & 7

fadw samm & go-wa (WY gt

o feg) (%). w5
(m) sirar
(1) =

Sale of Products of Durgapur Steel

Project
S044. SHRI B. K. DASCHOW-
DHURY : Will the Minister of STEEL

AND MINES be pleased to state :

(a) the mocedure of selling products
of Durgapur Steel Project in short;

(b) whether there are long standing
arrers of sale on credit and the amount of
the same, yeai-wise, for last three years;

(¢) whether an Auditor ha< recently
been appointed by the said Steel Praject for
explaining ways and means to show that
many of such credit amounts have been
lapsed or have become irrecoverable, and
if so, the particulars thereof; and

(d) the action proposed to te taken
against the officers responsible for such
loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to
(d). 'The information is being collected
end will be lald on the Table of the

House,

VAISAKHA 14, 18%4 (SAKA)
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Recruitment of Engineer Graduates
in Durgapur Steel Plant

5045, SHRISAMAR GUHA: Wil
the Minister of STEEL AND MINES be
p eased to state :

(a) the number of Engineer Graduates
recruited by the Durgapur Steel Plant last
year and this year;

(b) the respective number of West
Bengal Engineering Graduates recruited and
the recrurts fiom other states;

(c) whether the Government of West
Bengal made special request to the Durga-
pur Steel Plant authority for giving priority
10 unemployed engineers frcm West Bengal;
and

(d) il so, the reaction of the Plant
authority thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) En-
gineering graduates are recruited by Hindus-
tan Steel Limited centrally on an  Al-India
basis and are posted to Hindustan Steel
Limited, Steel Plants and other Units
according to their requirements. At present,
Hindus:an Steel’s recruitment also covers
the requircments of Bokaro Steel Ltd. 102
engineering graduaies thus recruited were
posted to Durgapur Steel Plant in 1971 and
B84 1n 1972 upto April.

(b) O tof a total of 462 engincering
graduates recruited in 1971 and 455 1n 1972
(upto April, 1972), 93 and 58 respectively
were graduates from engineering coll:ges
situated in West Pengal. !

(¢) ltis understood from Hindustan
Steel Lid. that early this year a letter was
received by them and by the Durgapur
Steel Plant from the State Government
urging large intake of graduate engineers
from West Bengal.

(d) Hindustan Steel [ td are understood
to have explained to the State Government
that central recruitment of graduate engi-
neers is done on merit on an All-Ind:a basis
providing an equal opportunity to all  eligi-
bl persons from all parts of the country,
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Appointment of Personnel Manager
of Durgapur Steel Plant

5046. SHRI SAMAR GUHA : Wil
the Minister of STEEL AND MINES be
pleased to state :

(8) whether the post of personnel
Manager of Durgapur Steel Plant so long
held by the State Government nominee,

(b) whether last year this convention
has been discontiued;

(c) whether Personnel Managers in
Rourkela and Bhilai Steel Plants are held

by the nominees of the respective State;
and

(d) 1If so, the reasons for making dis-
crimination in appointing Perssonel Manager
in case Durgapur Steel plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) and
(b): Till September, 1971, the Personnel
Department in Durgapur Steel Plant was
headed by an Officer of the 1.A.S. of the
West Bengal Cadre, From 1st October,
1971, the post is held by an Officer of the
Company. There is, however, a proposal
to post an Officer of the State Government
as Deputy General Manager (Administra-
tion) in the Plant.

(c) : The Personnel Department in the
Bhilai Steel Plant is now headed by an
Officer of the Industrial Management Pool
whereas the post in the Rourkela Steel
Plant is held by an L.A.S. Officer of the
Orissa Cadre.

(d) Does not arise in view of reply to
part (c) above.

Help to Bangiadesk for Bullding Another
Shantiniketan in Bangla Desh

5047, SHRI SAMAR GUHA : Wil
the Miniter of EXTERNAL AFFAIRS be
plessed to state :

(a) whoetber the attention of Govern-
ment has been drawn to a report published

MAY 4, 1972
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in Calcutta Edition of Hindustan Standard
on the I1th April, 1972 to the effect that
the Director-General of Bangla Academy
and the Bengali Development Board has
made an appeal for building a second Shan-
tintketan at Shilaidaha in Kustia District
of Bangladesh having many asssociations
of the memory of Rabindra Nath Tapore;

(by if so, whether Government have
offered all assistance and co-operation to
the Academy to hclp building such an
mstitution in memory of Rabindra Nath
Tagore; and

(¢) if so, the nature thereof 7

THE DLPUTY MINISTER IN THE
MINISTRY OF EX1ERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a)
Yes, Sir.

(b)Y No formal proposal has been made
to the Government in regard to the provi-
sion of assistance for the project.

(c) Does not arise.

Jafyan dnre, wew sAw AT
fagre &% gearrt

5048. Y FTR WY wOATT : FAT W
wit qaate #ft I ST B I S
f& :

(v) ofeaw d1re, wer a¥w &
fagre & m@ @9 adf &, woga g
gEaTe! %y dear v §; &}

(w) graeiakesm & €
i Ot ¥ fou s w1 sEAE
s ar Wt g ?

om o qrde st (s wreo e
wifemex) : (%) @ usl ¥ 1969,
1970 stz 1971 & Svm gk gworet &
HeT ¢F e ot ¢
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ETATAT & gy
sy 1969 1970 1 71 (=afay)
ofvaw dm= 297 272 196
HEq SRW 164 168 88
fagre 152 191 101

(&) : admra arfafas ot @fees
=ETYIH] & AT qqr-qEEEF i
fagr-fang, gwelR &Y anafang ar
HEATAAT & AIETH § HH ¥ A § f@n

MNEfrF qag a7 gara WA W gq R

qETT gegfeud o6r § WY, f99 7 F4-
(N & A fadras & qwew wfas §,
fawre faas sva @t ¢ aifs sfaifrs
AT FUTY § AAR 217 ¥ THT 997
frar feg o g9

yay ater qfaiamr & st §
9T

5049 =it fyax Wtudt : T g
w & qelt ag I Y qur w0 fa

(¥) =r w1 @adht atar
afromr & sawifray & g7 qwmg @
1€ wrow sner gar @ fr wwr sfegraa
¥ afaerdt aggfas onfr & avafedt
#AT &v% g7 gaa =l ¥ 7 fgw-
frarx § ; s

(@) wfeet atggarar &
w1 sfafwar § 7

T ST @A "AAem § e wat
(s wgmary wit) : (%) N (@)
gHIT ®) ge @ 0 ugrafee, sfes
et afeafore orYa afews, af freslt
¥ gF Qe T gAT ] 1 AN AR
qfcdiwmr & g saafa € e &
wfgqy wiwel &1 9N geow  faar AT

2 g™ a7 wiw £T 91 H F AT ag
Zar o 2 fr 3vqEa s nfgar & 99-
mEaAl ¥ I, FuqAr ag glafeww
F@ § fov fr agafar wfs v
wafas st & for arfaqs oz
avagas ¥ sggfaa wify et sqafea
sAwfs & spafaal ¥ & W @@ §,
AU AAWF FI0 I3 7E

gy atar afsmn # gt & fog
i &t &1 W WA

5050. w7 frar Wed : T e
YT w7 7% AR N FO & fw e

(v) =ar ad 1967-68, 1968-69
&7 1969-70 & fggeany wqv fafude,
A% grar qfvqi@Ar (TWEAA) T
Frqv sroe  (Prgit) A afageeEr
&= < feafazy ¥y aig gqw ¥
qrza qvETT ¥ ghraar aar feedr afqay
% fomr o ofy o, &1, @ &t @7 & a=r
& frga 9 qfaa vl ;

(m) 37 & ¥ ¥ fead qdt @X
gheot aar frod wrfadl & eril &Y
frga faar o, AT

(v) = gfafr s ® fod o
gfrot & fou sntfEa a2t o g
51 & frgea feap o, €TFTT W1 WA
sraad w0 71 fame g 7

e AT W wwrew ¥ vew Wt

N ut): ) W (w).
g AL
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1967 # faar war 911 1968, 1969, 1970
& drow g faa aifa sl wqgfes o
wife & wvarfear & feg srcfme ot l,
I, 111, &Y< 1V ¥ o2 #) gear aqr e a6
& m sggfaa sfa/aqgfen sa aifa
¥ svafedl q@u aray ¥ w2 a0 9 A
a&ar ®) fea F& T1@0 tagew gA 2T
97 @1 FaTE [ wearEy & vy oy dfwdy
asar LT-1932/72]

(1) s@s fasmd & ¥as W3-
gfaa @17 nfe & avafumt & fog o3t &
ey & fau fadry oeve frar a1 <@r
8 | frfefay fafwst quaat da f5F —

1. Qv grafen

2. 1% IOW § QY |

3. ushn fraraw §a & Fraww
4, afos su-fades, fratag ol

Fener, g/

5. agw aqgfaa wfa/sggfaa
aarfy, 7% fass |

6. fadww, amglva wifs seamor
farwm, wmge

& grq aug-gwy 1T fafwe off & foo
9T, IR vt Y gut v ¥ fan
weas: wrfye fear arar § 1w faa onfa
i aqgfew o oife & gvafeqt
wwe qar w1g ¥ gz & ey &

Automation in Public Sector Undertakings

5052. SHRI RAJA KULKARN] :
Will the Minister of LABOUR AND
REHABILITATION be picased to refer to
the reply given to Unstarred Question No.
7160 on the S5th August, 1971 regarding the
Agtomatitn in Public Sector Undertakings
snd state ;

" ¢a) whether Indian Oil Corporation fs
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using the Computer of the Fertiliser Corpo-
ration of India ;

(b) if so, whether it amounts to com-
puterisation of yobs ;

(c) whether such jobs include those of
routine clerical nature , and

(d) whether there 15 any agreement with
the vnions in lndian Oil Corporation for
such job-computer~ation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K KHADIL-
KAR) (a)to (d) The Indian O1l Corpo-
poraton 1s usng the Computer of the
Fertihzer Corporation of India for the
following types of jobs :

-

(1) Non DGS&D-Sales According ,
(1i) Customer Ledger ;

Age-wise analysis of Customers’
Qutstandings ;

(i)

(1v) General Ledger ;

(v) Costing statements ;

(vi) Capital Assets ;

(vi) Pay Roll.

The Indian Oi1l Corporati n has assured
the recogmised unions that automation would
not result in retrenchment of staff nor their
wages, allowances and uther service condi-
tions would be adversely affected.

Nationalisation of Mining and Internal

Trade of Mica
5053, SHRI K. KODANDA RAMI
REDDY : W:ll the Minster of STEEL

AND MINES be p'eased to state :

(a) whether Government propose to
nationalise mming and internal trade of
mica ; and

()

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (4) and (b).

if so, the reasons therefor?
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Though there is ao proposal at present to
nationalise the mining and internal trade
in mica, the intention of Governm:nt is to
assist sm:ll mine-owners, exporters and
processors of mica by asking the MMTC to
enter the mica market and to directly
export the mica so purchased.

Mission of an Ex-Minister of Britain to
Visit India Bangla Desh and Pakistan

5055. SHRI K. KODANDA RAMI
REDDY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
that a mission led by a former Minister in
the last Government of Britain is expec-
ted to visit India, Pakistan and Bangla
Desh shortly ;

(b) if so the purpose of the vizit of the
mission ; and

(¢} the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREDRA PAL SINGH) : (a) Yes,
Sir.

(b) The objectives of the mission are
reported to be the following :

(i) to assure the short term security
and long-term future of the non-
Bengali population of Bangla
desh ;

(i) to secure the repatriation of the
Bangaiis from Pakistan ;

(iii) to emphasis the need for a peace-

ful settlement between India and

Pakistan to enable return of POWs

and Pskistan's recognition of

Bangladesh.

(&) The Government's policy In respect

of these objectives is clear. The question
of the non-Bangali population in
Bangladesh and the Bengali popula-

tion in Pakistan is one for seitlement
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by the two Governments concerned. The
Qovernmeat of JIndia have repeatedly
emphasised that it is necessary to havea
stable and durable peace in the sub-contie
nent and took the initiative in offering dis-
cussions  without pre-conditions ~ with
Pakistan to achieve this, These discussions
are now underway. The Government
continue 1o believe that a durable and
stable peace in the sub-continent can only
be achicved by discussions between the
parties concerned without outside inter-
ference. As for the question of prisoners
of war whFo surrendered to the joint com-
mand of India and Bangladesh, both these
Governmen's arc necescary parties to any
settlement of this issue.

Visit of Prime Minister of Nepal
to India

5056, SHRI BANAMALI PATNAIK :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Prime Minister of Nepal
visited India recently ; and

(b) if so, the nature of talks held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Prime Minister of Nepal held
confidential talks with the Prime Minister
and other Ministers of the Government of
11 dia on matters of mutual interest so as
to further strengthen Irdo-Nepal friendship.
The talks were held in a spirit of mutual
understanding and cooperation.

faeelt ¥ Toordl wfeet # owrEi ot .

gnm
5057. it AW : EAT WW S iy
welt gg waTA ¥ gar v e

(%) wav 3a& wavew gra g ¥
faeely Y rooyrdf afiadl § e coEt &
Ayl &t af fY; o
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(m) afe er, &1 za7 safga) & A=
sar § aar faenad) far o% o) #1 qF
fraar & awr s°® "vwre wy frad
fraat ga-ufor sye g &7

wq &iv quafa qat (ot aee ¥
wifrewt) (%) wix (%) &Y gu o®
fagoo’ faay srewrdl Fan), fKeer o
g7adY, 1972 7 AtArw fwg 70 i Faar
HARH s geEaw  aifgar g
ot ¢, ®w1 92« 97 W& wrar ¥ (wnen
¥ var war afed sar LT 1934/172)
gifear Y aF W&IE- A ET az g

Commumication From Benga Desh For
Taiks with Indla

5058 SHR1 JYOTIRMOY BOSU will
the Mimster of EXTERNAI AITAIRS be
pleased to state

(a) whether Ba.gla Desh Government
has asked Indian for high luvel talks b fore
India goes for the first phase ol negotiauons
with Pakistan,

(b) if so, the mmn featurcn of the
communication received from the Bangla
Desh Goverment; snd

(c) the action, if anv, raken or bung
teken on the said ccmmunication ?

THE DEPUTY MINISTER IN TlL
MINISTEY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) to ()
The Government of India ard Bangladesh
have been and codtinue to be in very clcse
touch at different levels in regard to all
matters of common interest including  talks
between India and pakistar. As stated by
both Government theie is complete 1dentity
of view and approach between them on 1l
aspects of these talks, which {oncern tlur
Tespective countries

Expansion of Durgapur Alloy Steels
Plant, Durgapur

5059 SHRI JYOTIRMOY BOSU .
will the Mm<ter of STEEI AND MINES
be pleased to state
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(a) whether the decision to expand the
cap.city of Durgauur Alloy Steels Plant,
has been deferred and

(b) 1f so on what ground ?

THL MINITER OF S1ATE IN TIHF
MINSTERY OF STECI AND MINES
( HRI SHAH NAWAZ KHAN) (a) No, Sir

(b) Does not arise

Payment of Wage. to Workers of
Singrauh Coul Mimes

5060 SHRI RANABAHADUR SINGH
Will the Ministur of LABOUR AND RL
HABILITATION bt pleascd 10 state

(a) whether workers of Sinwriuli coal
mines dre being pa.d daily wage at il ¢ rate
of Rs 2 40 instead ol R« 6 B,

(b) whether the workers demanding
fur wages are remowved from their yjobs and
they are harassed in various ways, and

(¢) the steps proposed 10 be tihen by
Goveinn ent to save workers from  explor a-
tion and to cnsure pivment « f fair wages to
them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (a)to (¢) The infurmaticn s
being collected

Payment of Ground Rent by Allottees
m West Pakistan Displaced Persons
Colomes in Deltn

5061 SHRIB K DASCHOWDHURY
Will the Minicter of LABOUR AND RE-
HABI ITATION be pleased to state

(a) the tot 1 ngmber of allottees of
plots m the West Pakistan Displaced pervons
colonies in Dellu 1n 1968-69, 1969-70 and
197u-71 who were required to pay ground
reat at the rate of 3 per cent annually,

(b) how mary of these allottees in
1968-69, 1969-70 and 1970-71 actually paid
ground rent 3 per cen. year-wise, and

(c) the reasons for the allottees who
have not pard ny ground rent?
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THE MINISTER OF LARQUR AND
REHABILITATION (SHRI R K KHADIL-

VAISAKHA 14. 1894 (SAKA)

Writren Answers 90

ment 1s concerned the information 1s as
follows :—

KAR)  (a) and (b). So far asjthis Depart-

Year No of allotiees of plots No of allottees who
who were required to actually paid ground
pay ground 1ent at the rent (@ 3%, Per Annum.
ratc of 3}, Per Annum,

1968-69 13123 197
1969-70 1126 178
1970-71 948 119

(e} This 18 mostly due to the fact that
the revised gornd 1eat has not vet been
finally deternuned i, som  c¢ases and 1n some
uther colonres which were mostly allotted to
Harijans, the allottees weie allowed to pay
the amount in easy instalmaents,

Developmeut of Malangtoli Iron Ore
Deposit, Orissa

5062 SHRI D K- PANDA: Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether thrre v upy scheme for the
deselopment of Malangic i Iron Ore Deposit,
Oi14s3; and

if so, the main featurcs thercof ?

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF STFFL. AND MINES
(SHRI SHAHNAWAZ KHAN): (a)and
(b). A Study Groun has been constituted
to conside: the integrated development of
iron ore deposits in Bihar-Orissa, mclud ng
Malangtoli iron ore deposits.

fergear we fafRzs ¥t oen
wtar afedtomy & fagre &
eqwily @t & Wl

5063. Wit frwe wiw-Y : T CROA
e wia sieft ag @Ay W Far w3 f

(%) war fazr Roa forgrama #19¢

fafads &Y rar arar afoisar & fagre
& @ a7y Avwleay & ag foar amr;

(@) w7 7ma 357 ofeder &
feaq & wm w7 g g o7 ww feAm

TR fagre & & &Y -= vaarfedr 8
ot & w0 afqwa sqav fran §;
A7

() =ar T avar afcaiee & wAl
& max ¥ fagre ¥ S A I ofs-
fafaes 3% v TR fa=me w67 7

T4 Y @ AArEg § [T A/
(st wga wt) @ (F) 7@ AE AE
8 fr fearfrsr & feggeama arw fafaze
F rAT ATS TMAAr ¥ W A 9170 7
WAt a8 farqr @ § o

() Trar AR SUOSAT AT
sufgdt #Y go a=ar 495 ¢ fomd 7 436
faardr & 1 & wwarfear 7 fagifoay &)
sifrrorerar 8894 & 4

() oA & wir (@) & IO ag

wmez § e war oW SIEYRAT # SqHg
safyerdf w1 qafen affafren &«
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Article *“Provident Fund or Fund
for Officials’® Published in the
Weekly *‘the Coalficld Times"

5064, SHRI D. K. PANDA: Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state .

(a) whether his attenion has been drawn
to an article “Provident Fund or Fund for
Officials” 1n the weekly *“The Coalfield
Times™ published from Dhanbad, Bihar;

(b) whether one Life Insurance Corpo-
ration agent who Insured ordinary coalmine
workers, represented his case to the Labour
Minister on the 1ith August, 1971 with some
Members of Parliament; and

(c) whether any assurance was given
to him and if so, the steps being taken to
implement the assurances given ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Yes.

tb) Yes, alongwith one Member of
Parliament.

(c) They were informed that the matter
would be looked into. It is being investi-
gated accordingly in consultation with the
Coal Mines Provident Fund Commissioner.

Employers in Defaalt for Deposit of
E.P.F. in Weast Bengal

5065. SHRI JYOTIRMOY BOSU :
Will the Minmster of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether nearly 4,000 employers in
West Bengal are defaulters regarding deposit
of Provident Fund money with the 1egional
Provident Fund Commissioner;

(b) whether till 31st March, 1972 the
arrears amounted to Rs. 27 crores in the
ecountry including Rs. 7.50 crores In ex-
emgted establisnments; and

(c) if so, the action taken or proposed
t0 ke taken in this regard 7

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI R.K. KHADIL-
KAR) : The Provident Fund Authorities
have reported as under :—

(2) There were about 2200 defaulting
establishments 1in the West Bengal region as
on 31.12.1971.

(b) The figures as on 31st March, 1972
are not readily available, As on 311271;
the unexempted establishments were in the
arrears of provident fund contributions to
the extent of about Rs. 18.61 crores, of
Admunistrative charges to the extent of Rs.
0 4 crore and of penal damages to the tune
of Rs 3 2. crores The exempted establish-
ments also failed to transfer provident fund
contributions to their Boards of Trustees to
the extent of about Rs 6,8 crores,

t¢) The following steps are genetally
taken agamnst the defaulting un-exempted
esta blishments :—

() Prosecution is launched wunder
section 14 of the Employees' Provi-
dent Funds & Family Pension Fund
Act, 1952,

(ii) Revenue recovery proceedings are
imtiated under section 8 of the
Employees’ Provident Funds and
Family Pension Fund Act, 1952,

(iii) In suitable cases, complaints are

filed with the Police/Courts under

Section 406/409 of the Indian

Penal Code.

(iv) Penal damage are levied under
Section 14B of the Employees'
Provident Funds and Family Pen-

sion Act, 1952.

(v) In some cases, the establishments
are afforded a chance to pay the
dues in suitable instalments subject
to production of  adeguate
guaiantee, surety etc.

(vi) In the case of Textile Mills which

have gone into liquidation, recons

truciion Scheme are examined on
merits.
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Following step are generally taken
against the defaulting exempted
estal ishments ;—

(a) Ex mpton granted under
Section 17 (1) of the Actis
cancelled for failure to comply
with the conditions of
exemption.

(b) Prosecution 1s launched under
Section 14 (2A) of the Act for
contravening or meking de-
faults in complying with any
ol the povisions of the Act
or any condtions of exemp-
tion granted under sectien 17
of the Act

wayy arvar afedrwa # wogr |

5066. =Y foama few: F@r oeW
ot qrate @d  ag TAT A FIT S
fr :

(%) &ad aran sfaYemn & qagy
Ayt g7 gu=fal A go e fraat

¢

(=) #ar agr #1§ wwFaw WA €9
14 F7 721, AR

(w) afzar, @t 39% e wifadd
AT T U YT IWT 7Y qEAT F4c
g7

wa wie omiy wf (W aree #o
wifgmet) :  (F) 46631

(=) o gt e FAE@ gt
Stz wege A, e |

() e wxad, 1970 Fgw 7
1-1-71 ¥ av & w@ed) & g@r @
wE &, 2025 47

Engagement of Contractors in
Mica Mines in Bihar

5067. SHRI R. P. YADAV : Wil
the Minlgter of LOBOUR AND REHA-
BILITATION be picased to state :
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{a) whether engagement of contractors
mica mnes is ornhibted by the Indian
Mining Act and Bihar Mica Act; if so, the
specific prowisions of both the Acts
with the extracts thereof,

(b) the reasons why there is large scale
cngagement of contrectors and written agree.
ments made between the mine-owners and
the contractors and whether such contracts
would not be void »utomatically as the
same had been entered against the provisions
of law, and

(¢} whether the Drrectors of Mines
posted at Jhumri-tilaiya and Director Gene-
ral of Mines and Safety have investigated
the same 7

THF MINISTER OF | ABOUR AND
RFHABILITATION (SHRI R K KHADIL-
KAR) (a) There 1s no provision either
in the Mines Act, [952 or in the Bihar
Mica Act or in the rules and regulations
made thereunder which prohubits the engage-
ment of contractors in mica mines,

(b) and (c). Do not arise

—

1202 hrs,

Re: POLICE FIRING A1
AMBARNATH

SHRI JYOTIRMOY BOSU (Diamond
Harbour) * I had ginen notice of a priv-
lege motion under rule 222 and 223.

MR SPFAKFR * You can get up only
when 1 call you, not today, I have sent it
to the Minister for comments.

SHRI JYOTIRMOY BOsSU-: Your
Lobby Assistant informed me that it had
been disallowed, that shook me.

MR SPEAKER: He made further
clanfic. t ons. [ have asked...(Interruptions )

SHRI JYOTIRMOY BOSU Do not
shut out the opposition. It 18 & serious
maiter. Last year in the month of August
Mr. Fakhruddin Al Ahmed made a state-
ment on Central land reform committec’s
recomendations and this year the agriculturaf
ministry in its annoal report says something
quite different 1t 15 & clear case of mus-
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leading the House. You should allow this
to be raised.

SHRI INDRAJIT GUPTA (Alipore) :
Is the matter under your consideration ?

MR SPEAKER :

consideration,

Yes; it is under my

SHRI S M. BANERIJEE (Kanpur) : Let
us have a discussion. Every time confusion
is being confounded by statements made by
various Munisters on land reforms......
(Inrerruptions.)

SHRI JYOTIRMOY BOSU : As itis
the Lok Sabha is going out of existence;
You do not care. Do not hit a deud haorse;
it is already halfl dead. The rule clearly
says that the Speaker, if he gives consent
under rule 222 and holds that the matter
proposed to be discussed is in order, the
right to raise the question shall be govern-
ed by the followmng conditions, namely, not
more than one shall be put on the same day.

MR. SPEAKER: 1 have not given
my consent: the very first thing is not there.

SHRI JYOTIRMOY BOSU: You
should have. You are the creature of the
rules. Your very Chair has come out of
these rules. You cannot supersede the
rules. The matter requires the interven-
tion of the Honse.

MR, SPEAKER :
may not wipe out
all.

Your interpretation
my knowledge at

SHRI JYOTIRMOY BOSU: You
must display a bit more of your knowledge.

MR. SPEAKER: 1 am not going to
be let by your knowledge.

SHRI JOYTIRMOY BOSU: Kindly
display it for our education sometimes.

MR. SPEAKER :
to be laid.

You need it. Papers

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR): Sir, I beg to lay on the Tablea
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statement...(lnterruptions)

SHRI JYOTIRMOY BOSU: 1 find
that the Maharashtra Government, from
where Mr. Khadilhar comes, have fiied and
killed ninc workers in Ambarnath at night
with the help of a torch...(Interruptions)
W hat is the Labour Minister doing 7 Why
should be he here? He should resign...
(Interrupiions) Seven workers have been
murdered. What 1s this? We are not here
to watch a circus. We want to know this.
The police entered the factory at might with
torches and the worhers were spotted and
they wcre <hot dead. I want to ask the
Minister what he has done so far ..(/mterrup-
tions),

MR. SPEAKER :
without my permisston,
occasion.

You are speaking
This is not the
Papers to he laid.

12,05 brs.

PAPERS LAID ON THE TABLE

STATEMLNT IN ACTION TAKEN ON CON-
VENTION AND RECOMMENDATIONS
ADOPTED AT FIFTY-FIF1H (MARI-
TIME} Skssion oF 1. L. O,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR): 1 begto lay on the Table a state-
ment (Hindi and English veriions) on the
action taken or proposed to be taken on
the Conventions and Recommendations
adopted at the Fifth-fifty (Maritime) Session
of the International Labour Conference held
at Geneva in October, 1970. [Place in
Library See No. LT-1929/72]

STATEMENTS SHOWING ACTION TAKEN
BY GOVT. ON ASSURANCES ETC.
GIVEN RY MINISTERS DURING
LOK SABHA SESSIONS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
1 beg to lay on the Table the following
statements showing the action taken by the
Government on various assuranced, promises
and undertakings given by the Miaisters
during the various sessions of Lok Sabba: —
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Fourth Lok Shabha
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(i) Statement No, XXXVIII Fourth Session, 1968,
(i) Statement No. XXXI Seventh Session, 1969,
(iii} Statement No, XX E ghth Session, 1969,
(iv) Statement No, XIX Ninth Session, 1969,
(v) Statement No. XX1 Tenth Session, 1970,
(vi) Statement No. XII Fleventh Session. 1970
(vii) Statement No. X1 Twelfth Session, 1970
Fifth Lok Sabha
(vili} Statement No, VJI First Session, 1971.
(ix) Statement No. XI1I Second Session, 1971,
(x) Statement No. [V Third Session, 1971.

(xi) Statement No. I

Fourth Session, 1972.

[Placed in Library. See No. LT—1930/72.1

SHRI S. M. BANERJEE (Kanpur):
Arising out of the assurance may [ say, Sir,
about the Ambarnath firing, you asked the
minister to make a statement. Would you
remind the minister about it ?

SHRI JYOTIRMOY BOSU (Dimond

Harbour) : The firing ook place on the
25th night. You put yourself in their
Position, Sir. A man came all the way

from Ludhiana to work in Bombay and he
was killed. ‘This minister does not do hit
job. 'That is the whole trouble. We want
ta know when he is going to make a stae-
ment. He promised one week carlier that
he will make it.

MR. SPEAKER: When papers are
belag Inid on the Table, that is not the
proper oppartunity to raise it. The mem-
bers can ask it on some other occasion,
when these items are over and I can pass it
oq 4 the miaister.

SHRI S. M. BANERJEE ; I raised it

on item 3 on assurances.

SHRI DINEN BHATTACHARYYA
(Serampore) : In one case, in respect of
the strike in Sealddh, you said that the
minister’s statement was not complete. You
told us, ‘I anything is there, you kindly
write to me and [ will see that the minister
makes & statement.” That has been written
but no statement has yet come from the
minister. In the case of this firing at
Ambernath, you told us that you would
convey the feelings of the House to the
minister, but he has not made any state-
menl.

MR. SPEAKER : You should raise it
only at the proper time according to the
agenda.

SHR] JYOTIRMOY BOSU : What is
the value attached to this House 7 MR.
Hanumanthaiys. :

L]
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Mr. SPEAKER : I am not going to
allow anything to go on record if you per-
sist like this and speak without my permis-
sion. (/mterruptions , ~hri Shankaranand.

SHRI B. SHANKARANAND : [ have
already laid it on the Table.

SHRI SAMAR GUHA (Contai) :
Arising out of the assurances, | want to say
the Minisier has not made any statement
about the firing at Ambernath,

MR. SPEAKER : To which aswurance
are you referring to?  There mav be
hundreds of assurance. I am not going to
atlow it,

SHRI R. V. BADE (Khaigone) : The
House is anxious to have a statement (rom
the minister.

SHRI 5. M. BANERJEE: It aruse
out of the violation of the Payment of
Wages Act, which is a Central Act. Many
days have passed and it will be just a post
moriem now. Will youreniind him to make
a statement ?

MR. SPEAKER :
to do it.

1 will be asking him

st gwn wR wEary  (§AT) ¢
yer WAIEW, ERAS W XF Ak A dar
TEET FAT FEAT g7 § | qZ A9AT A
# fou A &)

MR. SPEAKER : Will the Minister
please come with a statement at a later
stage ?

SHRI R. K. KHADILKAR: So far
as I can recollect, 1 have never given any
assurance. The matier was raiced This
is & Jsw and order problem within the pur-
view of the State Government,

MR. SPEAKER : You could have said
it then and the matter conld have been
finished. The other day when it was
directed to you, you could have come with
any statement you liked.

SHRI R. K. KHADILKAR : Perhaps
1 thought it was directed towards the Home

¥
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Minister.

SHRI S. M. BANERJFE : I know Mr.
Khadilkar's pcsition will beccme  very
embarrassing so far as the S ate Government
is concerned.  They were killed because

they demanded payment of wages.  And,
Pavment of Wages Act is a Central Act.
That is why the Central Minister should

make a statement,

SHRI JYOTIRMOY BOSU: 1Is he
going to male a statement ?

SHRI R. K. K/ DIl KAR : as [said,
the implementation of the Payment of
Wages Act 1ests with the States.

SHRI S. M. BANLRIEE: 1
that, (I/nterruptions).

know

Y g7 WX FOA ;. WIAAT HH
Wt ATIH FX ATAT AT 2 )

SHRI JYOTIRMOY BOSU:
making a statement ?

MR, SPZAKER : The other day when
this marter was raised, 1 informed Shri
Banerjee that it is within the jurisdiction of
the State. Then he raised the question of
wages and o nehow tiied to link it up with
the Central authority. 5o, I leave it to
the Minister to say whatever he hikes. If
necessary, he can come prepared tomorrow.
Hon. M mbers have to bear in mind that
there is no President's rule in any States
now. We were doing it in the past when
there was President’s rule in some States.

Is he

SHRI PILOO MODY (Godhra):
Nothing is left to the States these days.

pE——

1211 hbrs.

MATTERS UNDER RULE 377

(1) IRREGUTARITES IN PURCHASE OF '
U. P. WHEAT FROM FARMERS IN
DrLHI AND HARYANA

ot e fows (aTied) o weaw
warea, # am¥ gro gl Wy @) & am
i e wY feardl & g o el
¥ grwew ¥ oY wifay Hrfe 3, ol aw
fom WAt 1 wenw wiam,



101  Marters under Rule 377 VAISAKHA l4, Ilﬂ?T (SAKA) Matters under Rule 377 102

AR ¥ 97 g 7Y Y f gm 76 T
farzwr 9T fearat 3 g adn, Afsw
% qfeaedt gaeadw, fest @t gfoamm
¥ ar ¥ frY wawtY 8, ot 4 A€ aw
AW FF ¥, O dWA7 geee Q@
fafeqa fe o §, #1¢ TR0 wEd
g @iz & g Ay @ At fom D
¥ g8 THT0 gy, A W feea F 0
Fawr sfem ol owrly dar fFd gx
& H% caw oY% qv AT T X@T E, AN
g FrEAY F qrg ST, IAF q1T AT
TT 914 $q1ar AAEA &, feAmY & Spoer
aft @i 2 wel Qv aga @T @,
TFT WY BTEA R ST & grag ¥, 97
T rgraew ¥ gEaffay an AT
q9AT & @y § a9 fawad o @
21 Ak mrwy M fwaad 5
AN NT AN F @R, @ AR
fraft & g=2v 3g7 saar q@=alw &%
L

# gfr gt ft ¥ fAdeA 70 FEAT
fe vadr o sifoa Afe ¥, v
a9 ®UF | AT AF IqF FA7 fargm
g% a8t A @ & FAtArag & T
3 fw fear & woar mror ween, fade
wT &1 82 frarg § &Y a6 1 F47 H
& ady Y@ 1%, Fnefaar & agr & oA
qwar @, wfE ¥ F ool ¥ aerd
wHArd A gy €

7 A< W I & fog AT yafaar
®! wygur &Y v ff—arw fanw addm,
wsrafea fawrn @ddw &k #z T59-
Uew w0, € @7 yfwd § e
ot aF gk @dEEmR w0 R oA
g & o oy ogy @ wgr oY ¥ fawmas
W degm g 5 owfowd g
syt sifae R o smew w2 o A
¥ oY amom fear § weeT wAER OO,
T ¥ JTF)

MR SPEAKER * I allowed these three
hon Members because their motion 1s pen-
ding with me  The calling Attention
scheduled for today had .0 be postponed
because the Mimister was not there. So, |
am allowing them one or two minutes each
to express their viewpoint

(1) CEILING ON AGRICULTURAL
HoLDINGs
ot argem fawt (arc)  arenw
qEEg, w1 #71 AfaT & g w®)Y Fwc
faw #1771 q13-faarg oy yEmATd R
AR A F 77 1A 97 IT AT gAT §
AP AT ¥ AYHIT AT 9y Afa

&Y @Yo dto Wi (i) : 3T @
AT T IEUE TR qreAt 75} ¢, IR
gt Fene faar g

Y Araow faaf . smad o w0
o warey 11 3% faerard @)

st dto qYo AYd  F1f {7 AF
2

st mgow fawt: ferad &0 @
fazs srar ggAT § 5 w9 gFwT w0
arzfaarz agy &t a5 a9 ¥ aser
8 ¥ 1 €7 AT ATAA 9F OF TR0 qFUE
¥ ArgAr ifge—3ar gard Afa B, #47
79 TN §, ¥7 gATC ARrwAT §, ¥
oF qfar &7 qwaAt # awdv aw ¥
i wifgr—a AR Ew ware § A w
grRAamA F g gy &1 W g
% aren § e Y€ e awa frwrer
fored wfcy 57 937 ¥ 957 % IV @9
a1 a9 faeY &7 EA-aRE weuy
A ¥ &7 §% A T MAA I Tk
¥ O o% 1 gH W 3w N ewa wnEd §,
drrar ¥ af d @ &0 & Nl
g T e et o & 2@ ¥
o %7 agEr gy § AR IW % oad
fagcr wear wigy § Suw oo awmw
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[ avqar frf]
fagrat, Aifsal ol dw & gog &1 @
TEET AFAT AT | W srfasiimar #Y
ge e ot gl §, a7 ¥ & T
tfs 10 ove &Y difen g wfirg,
gat vgn ¢ fr oiw gwy &Y @Y wifgg,
fat wga § s o qwy & 0 =ifgg
wr @ifer et v A, W dw W
gfrare A sar q=ilz @), w9 @Ew XA
art fawre g o1 oF, wifs go @
cfrefagere modf alt S & fae®
¥ 7 § 9 IET 1% §T gAY a@m &
wit g 1 e W A wmyAEw wr A
TEWT FAVAT AHY R, TE AT AEA FATS
¢ st ga¥ art #F agard & w27 ¥ faw
& wfge

& amo¥ frdew w71 wgar ¢ e
T GIFKTT & §IHA ¢7 @q ) | AT
A a7 femr iy mis gw @7
fasddt & g9 o< fawre 3 &%, @fF
W & ara O wquEw qar Y wer @,
g I P 7% ) 71w 75 Aad |17 oW F
waTe § q¥ g &, o A arffemmar
7 Y < §, O AW K wI OF gwAA
a 79t gt 8, vufeq q@ 9T gt &

WX W oYEy SEH ST )
SHRI P VENKATASUBBAIAH
{(Nandyal) : Mr. Speaker, Sir, while endor-

sipg the seatiments expressed by my friends,
I may say that the introduction of land
reforms and ceilings have to be done m
pursuance of the promise given to the people
by the party in power, So, land reforms
and ceilings should not brooke any delay.
The Stste Governments are also engaged in
this matter. But, vnfortunately, instead of
giving a clear and correct perspective of
the socio-economic changes that are
being brought about by land ceilings, a
controversial twist is being givem to the
recornmendations of the Central Land
Reforms Committee and the statement made
wmmmmrmmmlmnmm fioor
of the House.

SHRI B. P. MALRYA :  That state-
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:hjis most confusing.

SHRI P. VENKATASNBBAIAH : The
centire ageiculural community and also a
vast section of our population who depend
on agricultural operations in this country
are very much perturbed and they are not
sure of what is going to happen in the light
of this unnecessary and unseemly contro-
versy that 1s being carried on. So it is neces-
sary that this supreme body, the soverign
representative of the people of this

country...

SHRI PILOO MODY (Godhra) : That
is No. 1, Safdarjung Road. '

SHRI P. VENKATASUBBAIAH -

...should have a correct perspective of this
matter and have a full dressed debate so
that the land reforms are implemented
cffectively for the benefit of the vast mass
of people who depend on agriculture.

ot %o TAo fawrdt (3far) @ weme
agteg, SifeT & g1 A FFC AN gOL
a@fagx @ §, 57 g% ¥ ux ag 1 fawam,
O ag ¥ audam T A T E gH
@ifem s1gk § sfea Pfen feg 7@ &
&, 78 9% gow & amA "t gy W
OF AT qAeAIT Q1% g1 oY =g
gafeq & ooy frdga s ¢ f5 a9
%1€ any fafeaa vt Ofag, & & ®%
or fersramn @, Frod w7 = 9@
fedz & a7 ¥R g7 g AT o grEw
F AT AT WG )

SHR1 SAMAR GUHA (Contai): 1
want to draw attention to the statement
made by the Minister...

MR. SPEAKER : Only those hon.
Members who have given notice and their
names are entitled to speak,

SHRI SAMAR GUHA : Sir, on a
point of order. When the Minister made
& statement on land eeilings and we deman-
ded that there shouwld be a full-dressed
debate, you observed that if that is the
desire of the House it can be taken into
consideration. On the basks of that, many
hon. Members have seat their notices.
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MR. SPEAKFR  This 1s only a sub-
mission ; not a point of order.

SHRI SAMAR GUHA : So, how can
ycu allow only a few chosen niembers ; I
would rather say a few members, and not
‘chosen’ members ?

MR SPEAKER  You are also chosen
rometimes. As you are chosen They have
g1ven notice of 1t, There was no Calling
Attention rotice today and they gave notice
of 1t this morning and I allowed them.

SHRI K SURYANARAYANA (Eluru)
Sir, I would request you to give us an
opportunity discuss all the statements that
have been laid on the Tible of the House
1egaiding land reforms Not only the
policv of land reforms but every ncome of
an individual or an institution should be
discussed, That 18 my .ontention.
Only last week, the hon Minister made a
statement  As Shri Samar Guha also said,
tlat statement may also be discussed
Though 1t 15 a State subject, the directions
are being given by the Gove nment of India
also They have appoinied the Central
Land Reforms Con mittee  They have not
yet given any report  So, I would request
you to give us full opportunity, may be one
or two days, if possuble, to discuss it.

=t gew) vw §Y (RgTgT) : weaw
HErq, yg vk Qar gare B faww gw
e & awatfar 0% & wifena =ify
wAT ArEY § AT oF A swEEw wofew

Foar Wy & 1 zaw on fram wT WY
qare § R aE fearl 1 Y 9T}
safelr v g7 g age @iar fgn

MR. SPEAKER . If the Business
Advisory Committee decides to allot some
time for it, I have no objection.

——

12.22 brs,

DEMANDS* FOR GRANTS,
1972-73—Contd.

MINISTRY OF STEEL AND MINES—Contd
MR, SPEAKER : We will now take up
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further discussion and wvoting on the
Demands for Grants under the control of
the Minmistry of Steel and Mines. Shni
Damodar Pandey was on his legs He may
continue now.

ot T af® (gurdanT) ¢ oseqw
werzn, & & dar w7 @ w fF afasy
¥ folt ow gravy ¥ gt orferelt wge
gt =ifgr @R ew femr 7 S waw
31 arfgy | T &1 qafy & ol aed
& i gavr gafy %2 e ST 7 v
R AW NGB | 9W A ] AW B
far wfea 7 yrawgwar dAY ) =g
ufs Fadt e ged aqgm & famdt §
st f 9% W st & ¥we wr
wedizge faved 1 A ol A% s
fran mar ag W@T AwW AL gAT ST AR
ai% & fA g F1a® S e A
Bw A s war w @ § AR sAET -
g W I I9 TAEH APz W
af fr 797 @ ¥ wuS & A oA g
g% fave & fay a7 fal § oad g5
ag a&dt § fr v 1) faferaw qwva @)
H R FISF & AT FT TRNIFW TF
ag frar Y ak AT fAal @ W fw
few qvg & fawra sTaT &)

A Iw 7 AfET 1S &7 &9 3
Ffry aa-Rfsr F1= & W ey quer
HT% Tgr & IN WO gH ST AN €7
fewr & Gl9FT ITT FT T 1 Wl
FI08 ¥ Feqrew ¥7 gaeqr g ¢ afy
fga & geea W) gaar O o 9§
FEL AT Y WYAT o7 qEAT AT Kaw ¥
FrET F WG AY FAE W ZEENENA,
g £ QF JNg ¥ FAY AT F a1 ¥y
s7aeqr ®TT agn wed o § 1 et
oiga & o ¥ fawra Y o F wa
g ay &7 § &Y ag Saver wedt § o
§ fir o wn § vu g a7 woht o 4@

"‘;ov;ﬁ wit'h- the u-oome;da'uo; of the President
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[ amiee af)

sqaeqr At wfgd | wwvy gy § fr wet
gt g ATA-RAfET w17 & wvere § ag
® TR FrETATENNT =7 7 worfay fEy
WG | IEE gW Iw ¥ fod ot dg aar
Ry mrAi i e wfa P A 2
qFX ¥ | TANT I FaTeAT [ AT F 9Y
wh frww & w7 g @ s g agh
ATAT ¥ TE §F | GG % qGAG &
Wagy a1 gra g, AW @ Wy N
agT I qO0E T FLAFA &) A g9 fw
% waw Forar sy, Aar Az favana @

wrawr IO § ArEargoeA, fegras
¥t wE ot &% Fr wH N Faw vaew
vz 78 8, & 7z 7@ wrgar v onF fawm
& forr wotw 7 wm€ @1y aura Y
yraegs § Wi gv @A 9T fas aedt
@Y F19 AEY TT ®FAT § | WAL A W
ymEar gzat g e Faw ot
w=T wm g frwr 5 90T 8 %)
forr woftel &1 g9atT TE &1 awET A
faa% qF q¥ 71 =7 q@r § FAET @
s Y qwar orf A Ad far g
a1 ¥ sarw § wirsy & fog o feste-
AT FT AT FW@ § WS ArTW A I
it St Frema F @ fs sw
w7 "wWAT &1 S99 frar o ¥aw
reifegn faasr #3d & 9T & /r=r
91T | 48 d T® SOnT AT Lfwa 2
BfeT ou fawr & v el dn ¥ Fw
gart & &t e gog<t &Y gwar &% v
W WY gt g NI 8 g
AL W HW@ ¥ qw gfiww § A
BT 80 FATT WAL KW K1y § SfeA
srewwA § agy ot aelsht adi gk 4
ot &7 AT ¥ oY VoI A qoAT TG
o W § e g o sme & iy
Tt gy sfraw o Tk, wagd
afes ¥ sfes Yame WE, Yo Sy
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® QT fid qua sEenr F@ AN
fom ¥ oft, s S Fostegrm N aw
wi §, wrwar wifzw)

frwrer ot from & gafy w97 & 53
@ @y ol gaf § wgt ol ArA-wfEa
W% w1y § ggt Sww-gd Fnfo
w73 9ifed afT a8 aF @Y qAe Iden
afrze § swav eara var am g R e
Fodts T Atar ary sfEw aft W agA
38 foar ar awar & ®0fs g Sadae
& folt g% #1798 Y gravowaT ¢ A
AT AW A M af g A IFEANF
wet Zraowa st gfaar &, sgian @
9 g a7 wYF qEr-aattzr gfae &
TAIGAT &) AT A% F IAAT EGTIAT A
it wmifen | & g w77 &1 AT A
Y arefag w7 MzAT § f5 qFe <Y
o Hlo J UF y=yT AMAT A FAIFT
g 9w 9 ge dar i @F fEar g,
URAT FITHFE & 707 qT, IIH o) STqHT
wraArzvA iz 8, wlesrza el §
a7 IR% ae § faArT AR RE oF gut
qraT g3 wYWA w1 o faane Y ¥
foa® &rer a1as Y @ya goft ar A
oigar § fF sw 9x afaeea era fran
wry fomd 15-20 gomre S} #1 gTea &
faet &% )

wd afafrsy 47 G § sgt aman-
T #t gfayr @i wiast saa ¥ fag
grafidwa At gfuar gowew AG & g
g, & welr mdmw w1 wOrT Wwigw FON
argm § & sw A sfes sma &)
gardrarr da ¥ vower gy Wy woere §
afet agaad ok WA E oyt @
argr Aft T AN e d @I A @
fe od ok WX ew A @ 9y AW
wtam 1 ¥ feafe W wlad @ ge-
drr Qrar ko o) aegt Fry § IeN O
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AR & w0 § W fagr amar § &Y 2w

-

g erufer® g & fag ww fagr st
g Y Mafrr 3= F el o ga
e Yt § A% gArfar agt o7 waer
CARLEIGE &

& srgan g {5 a7 wama X9 warew
¥ Arq ds ¥v oA qv fAwr Y fe sasr
TE A VT § FET gANENT SAST
g7 & v gAY wiF F oW frag
TR AR S CF A, 3R g f, T
¥ % =39 #) orgear §7 g, AvsfE
a41€ g Faqg f¢ 99 &S F7 q8
ITIM A A% MY IF FHET T 9%
qgATLT AT 0F |

SHRI G VISWANATHAN (Wandiwash)
Sir the production and cansumption ol steel
15 accepted as an indicaton of the econnmic
mosperity of a counirn, We produce about
6 nulhion tonnes 1 gots of steel  Out of 1his
finished steel 1s only about 4} million tonnes
When ccmpared 10 the total production of
tte world, I think we p odute only 19, ol
the total prcduc 1on.

Regarding consumiption, the per capita
consumption, in other countries 1s USA—
685 kg, USSR 428 kg, Swedcn—628 kg,
West Germaiy $79 kg, Japan 494 kg,
whereas 1n our countiy, the per capita con-
sumption 1s only 11 kg Tms shows the
postion tn which India stands as fai as
steel 1s concerned

Since there 1s a conunous shortage of
steel 1n our country, we are constrained to
import steel from abroad to the tune of
Rs. 200 crores per annum How are vou
going to increase the production of steel and
thercby the consumpuion 182 glestion a
big question posed before the Ministry

The Hindustan Steel Ltd 15 the mam
producer of steel in our countrv in the
pubhic sector where we have 1nvested more
than Rs 1050 crores The three steel plants
of Bhilal, Durgapur und Rourkela are under
HSL and unfortuntely, we have been incur-
tving Tosses from year to year and I thmk
ull Maych 1971, the total losses are Rs 178
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crores Of course, the report says that
there are many ieasons  Partcularly, last
year there was breah down of the coke-oven
batteries in Bhila: the collapse of the ruot
in Rourkela and the veiry disturbed indus-
trial relations in Durgapur which 15 ay usual
guing on

But, when seeing the total figure, how
are we faring in the last 2 3 years ? It 15 dis-
turbing to note that from year to year our
total production 1s gyng dnn  Tne pro-
duction in the three steel plants put together
n 19 9-70 was 3 7 million tonnes, in 1970-71
1t was 3 6 mullion tonnes and m  1971-72 1t
came down to 34 million tonncs The
production 1s not only very much lower
than the rated capacity but 1 15 stifl lower
than the attainable capacity

This problem ol cole-oven batieries is
not new I knowtn the last reporl 1t 1s
mentioned that even two years ago when the
Commuttee on Pun ¢ Und.rtakings vist ed -
you were the Chauman at that time—we
were told that the same probem existed
even at that tim* I think hence thi~ p oblem
should have been tackled for the (st 2¢3
y ar at least and 1t 15 a lap~¢ on the part
of HSL that hus led to the losses ultimately
Jt1s not only this troube of coki-0 en
batteries but therc 15 also the shortage ol
ingots for the s e¢l melting shops 1 thourht
that the Minister his to take 1mmediate
steps 10 mantain and replace the batienies
Some lung is wrong with our marntenance
organisarton  Otherw se, this will not hdve
been repeated  The untortunate calanuty
that occuired in Routkela <hould not be
repeated and I think e Minister is taking
steps A regula an!continuous preventise
m intenance 1s an immedia € necesst v and T
think HSL must be held 1cponsible t)r
this In case of breakdow s we do not
know on how man\ peosle the responsib Ity
has been fixed S fa- the question has
been hanging fire «v nin Ron kela The
responsibilitv has not been fixed 111t s
fise! on a particular person or gro' ps of
persons then thev will be more 1esponsible
in futue and this responub ity will be
there on the p rt of wo hers, employers, on
the part of officers eic ,

Regarding cost of production and prices
the PU Committee had gone m'o this i
detarit  They have said cost b p oduction
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is going up from year to year. Now, where
do we stand ? The main reasons are two
First is the increasing cost of the raw
materials, productive materials and operating
costs. The Committee has given a number
of suggestions to reduce the p oductive
materials cost. The Minister has to act
swiftly and firmly in regard to the operation
coat. Because, unless we effectively b.ing
down operating cost, we will not be ab'e to
control the prices of stesl. It is often
argued by Minister or hy the Hindustan
Steel people that compared to world price,
our price of steel is low, The Committee
has examined the same thing. It has dis-
agreed with Government’s view or of the
HSL. It has also suggested that because
the Hindustan Steel has the best equipments
and most modern, sophisticated machinery.
we should be able to get more production
at a lower cost.  Steel produced from HSL
is basic material for many of the manufac-
turing industries, When Steel price goes
up, cost of manufacturing goods goes up in
the market also. Tne Committec therefore
suggested this :

“Che Committee therefore empha-
sise the need to reduce the cost of pro-
duction instead of having & vicious race
between the cost of production and the
selling price.”

Regarding overstaffing, this is almost a
regular feature in most of our public seclor
undertakings. The Committee on Pub'ic
Undertakings found that the actual staff
strength in the Works Department of Rou-
kela and Bhilai steel planis was about
doub'e the number provided in the project
report of the expansion of the steel plant,
But unfortunately the Industrial Engincering
Department of HSL says that there is no
over-staffing. But ultimately the question
was examined by the Bureau of Public Enter-
prises and latar on by the Administrative
staff college at Hyderabad and they were of
the opinion that there was definitely over-

" anaffing in HSL. I don't say that overstaffed
officers should be retrenched and sent home.
At least in future we should see that over-
staffihg is avoided. Present surplus staff
may be absorbed in future expansion of
steel plants. They sheuld get the expert
op'nion in this respect. Until and unless
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they get the expert opinion, no appointments
should be made.

Sir, industrial relation is the most im-
portant factor not only in production but also
in determining the cost of production. All of
us, employ, employee, members of the public
Parliament, everybody is responsible, since
we believe in public sector undertakings.
We must put our heads together to see that
cordial industrial relations exist. Not only
that. The management of public under-
takings must feel that they are the model
employer in the country and they should be
generous towards the demands of labour.
The Unions and workers should feel that it
is not a private sector. Ultimately it is the
functioning of the public sector undertakings
that is gomg to be the indicator of the
future development of the country. They
should believe that it 1s for the advantage
and benefit of the public. Otherwise people
will think that it is only a lip-service.

I think that all the parties shuld be held
responsible for this and we must see that
all these public sector undertakings flourish
well as compared with the private sector.

Regarding the expansion programme of
the plants, normally when we expand a
plant, we expect that we should get some
advantage not only in production but also
in prices. I very much doubt whether our
expansion programme is going to give us
these advantages.

The biggest plant that we are having in
the public sector is the Bokaro Stecl Ltd.
The original estimate for the first stage,
apart from the off-site facilities which were
given, was Rs. 620 crores. Later on, we
had a revised estimate which has made the
tota#l shoot up to Rs. 90 crores more. We
are told that this revised estimate has been
sent to the Government and it is pending
with them for more than two years waiting
for the approval of Government. I want to
know from the hon. Minister why Govern-
ment should take two years to approve the
revised estimate sent by their own under-
taking. Again, Parliament has been kept
in the dark about the revised estimate,
because about Rs. 90 crores of public money
is going to be spent in excess. T think that
Paslinment should be faformed of the
revised utinute,
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We should have learnt from our past
experience, at least from the HSL where we
have committed very costly mistakes, and
these things shou'd not be repeated at Bakaro.
There has been delay in construction, and
organisationa! failures have also been there.
The construction has been delayed for more
than two years, and we shou'd see that at
least now the works are completed in time.

Regarding the contracf with the USSR,
the Commitice has been verv critical and
has said :

“‘The result was that while on the
one hand the supplies were deficient to
the extent of 10,000 tonnes for the first
blast furnace complex, a large number
of items of rolling mills required much
later have already been supplied.”

1 think the hon. Minister must take into
consideration the criticism of the Public
Undertakings Committee and see that this
kind of thing i< avoided the future.

Now, I come to the mini-steel planis,
The question came up today also. I want
to know from thc hon, Minister whether
Government stand by the Industrial Policy
Resolution or mot. The hon. Minister
should come forward with a clear statement
on this matter. Para 7 of the Industrial
Policy Resolution states :

"“In the first category will be the
industries, the future development of
which will be the exclusive responsibility
of the State.””

Agamn, in para 8 we have :
**All new units in these industries...”

-that is, Schedule A industries, where iron
and steel finds a place—

“,..save where their establishment
in the private sector has already been
approved, will be sct up onmly by the
State.”

The hon. Minister has been avoiding to
state how many licences have been issued
to the private sector as compared to the
public sector. We had an interesting debate
in the Rejya Satha also, where Shri Shah-
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nawaz Khan had given one figure and the
hon. Minister Shri § Mohan Kumaramang-
lam gave a different figure and there was
discrepancy...

THE MINISTER OF STEEL AND
MINES (SHRIS. MOHAN KUMARA-
MANGALAM) : The hon. Member is not
correct. No different figures were given.
The figure; were different in relation to
different questions.

SHRI G. VISWANATHAN : 1 hope
he will give the complete answer in the
course of his reply to the debate.

The point that I wanted to make was
this. While we be'ieve in the socialist
objectives and we say that we must own the
commanding heights and especially in stecl
and mines which is a very important public
sector undertaking, why should - we give
licences to the private secior, and why
should we not give it to the State public
sector undertakings ? There are many back-
ward States and bkckward regions. Why
should the Government of India not insist,
even if those States do not come forward,
that they should run those units ? I want
to know from Government how many such
licences have been given to the private
sector. [ do not want to say that they
must have taken moncy from them for the
elections. Ewen if thlg be so, I want to
know how many licences have been issued
to them, i

Regarding the three new steel plants
which are going to come up, I know that
Govarnment are- tahing keen interest. But
I want to point out that the techno-economic
feasibility report had ~béen submitted long
back; I think it was submitted in November
or so, as far as salem is concerned, and
enough land has been acquired. I want
Government to expedite the matter and take
a decision as far investment is concerned,
and as far as the commissioning of the DPR
of the Salem plant is concerned.

I now come to another wvery important
matter regardtng my State, and that is the
Neyveli Lignite Corporation. Not only does
it produce ligaite but it produces about 40
per cent of the total power supplied to our
State. Even a paper like The Hindu which
is kmown for its moderate views has
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{Shri G. Viswanathan]
commented as follows =
“The thermal power station has

proved to be a case of neffivient
p anning and mismanagement ™'

And this year, the power production has
gone down, mainly because of lack of lignite
availability. We have been pressirg Gover-
went for a second mine-cut for a long time

Government are sleeping over the matter
They themselves say that the machinery 15
oid and outdated I want to know from
the Minister when they are going to get new
machimery and when the second mine cut 1s
gomng to be ordered. They say that the
machtnery may come by the end of the year
I would urge upon the Minister to give
immediate fingncial he'p to the Neyvch
Lignite Corporation so that pc wer generation
in the plant could be max nused whch wall
alleviate the power shortage in the State of
Tamil Nadu.

&t e oy (PAMIT) : TEn
afiz, &o e geRew ) aoE §)
Frmpit YT avwe &7 oF qerw gar §)
oad it ¥ wgy ¥ fow e oY e
Wmt'""""

St Jenw wBWIT (W) T
AgYam, o ¥ worgfa 78 &1

aaw Wi ;T g & e g2

war§ ar Tt & 107 RE wEE Y mav
AT G WIAT WTHw Ardt ¢ |

Q% AT G AW E) 89 ey
 E

W P wvt sw saT R
gegat g e § froow b gy
Wgon ¥¥w 7 1 a5 wga nea
vl ST AR ¥R 7 g @
# grog deod wT g wrew A §
fis madi wrgree & femr Ay smw
L §
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ot swiw wr gl v fafaed
& o fafreet § ag dgadw frfaeexi &
Fgam Wi § 1 g srfafeaa
wgfaad, sawt wgaw o fadr & i
wF AR, W A R I f &
fas § oz gwX W WY Tagfegs #
Teft gl oty 31 AR gor A W
Wt e fos § soTe I%T gEEer Ay
FAT gow! §1 @ fast § w5
A AT AR Fq 7T 77 geay F71 fas
QT 97 AE FIJ7, A AR AT F, FWL
91 & T § 9% @19 N g qIEAr
fewr sy oot aY g qew W &iw 0
Fag g8 I77a1 ¥ AT Aeqwa & fogrw
¥ @Y qC-ART NwwwA g A wAR wW
g am 7 IW gET § 9T g7 qE-TE
@Y= fasl ¥ gwi¥ 3w ¥ gaAr T9Ar
AT § A7 §9AT FTEHI A I9 wT &)
A% FW & qIw gt I agw af
fareerdy ar sndY §

AT ¥ AT 38 a1 9gH gAY
Fre ¥ NreawT gfaar & qurT qEwr
¥ Fw oy 1 afer grawy fawr o wwr &y
g¥ fow #wa oz e faer 7 gfar &
oY e & A wW § &7 §19F qT Ay
W 3E% 18 gg WY are oY e fgmgEm
1 o £ st §Y awn & org
T e R e N w@re fae o
sargma b ? faffeed ¥ 7y & gawe
agaw grar g fe gart & sieww 6
vt ¥t qug ag & fo Tewmfeat wfy
fererdlY, Wraer ag) faear, gart awr ox
fop sftor ot & sEY Sarer @UX WA
s w1 §Y avor & fir o ol Y wefh
wgqw &Y wig ) sfewrw fafre o
e wd v Y &y omifen g
@ g O faew ¥ oF a%Y A SEy
q® wront dww wifgd w@ fe ot
N g ol & wary & foq wwdr B
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YAt 3w § faw aedr § ur aff faw
avdt §

ot wr fer @8 &Ad gz
w91 hifaw gk @ st wER T
qvE Foot & oF i a7 9sf g€ ot
wagaamram o s @ W fas egw
T a1 R # A faw o R svm
ERIU W FI71 IAET 88 qvEE HyWSr
oY g T gwA 6t @ atfew § fod
% a9 g ad #7 ¥TA Ay gedlw Qs
¥ gw qOE A & 7y 4.5 w76 § savaw
78 W wafe wrw g€ F 9T 3§ w0
Y2 q13 a1 AYqvEE § | TAY ¥ gAYy
F AT gEr + ®¥U7 qfeew. F WA
¥ off st A & oag 45 g ar
R fog g Ao st wrar § 5
grfas waAT w6y § oY wgr &

#IY GO ORI ¥ A9 qT AA A
RETET § A ATHwY 947 TOT fF AR
YEF &1 A e o7 freewa § qg Aad
qr A3 AFEI YT A@ &1 ANMH TF
grrarW R s gArdravg § ag W0
ufaafes vt § & gas1 faww o
¥ | IEW T T fETEY W q@ F
AT 97 A IAF qF ¥ wonfAaT wgred
# qogdd ¥ e a¢ Mg v swder W
wred & fray ot oW ¥ 3N q
Tow ) Rz & fog & dpT anq o &
T , W gy RwAr @i g
2 ¥ Y gy wwrer wa: § fe snfogone
oggarer oF avg ¥ g § A @
HrmfPeat w1 vorw we 2 & fow o
¥ W ¥ ww Aafeat g anh g
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e qHe w1 W FwT § W IR o
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Py vifews § e o N ot & o
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& auwar § e g wa¥ Wi wagw
a8 et afeg fie e v anfised &1 g
TR § 1 fggeam & e firw A€
e e R am o ff ( zrET R
Arq 417 AT e faw w1 giwen
w1 | gAR fafrec e ¥ wgr ar &
ziEr ¥ i agy ot oot 8, agw et
s ¢ yafeq g7 garer gt § ok
gr® ¥ S qd ey fod wrf &
fen Tr ag g F57 § N TW AW Y
az ¥m wia § 5 ¥ Y qut s € ae
ot gAY fad § ¥ Nfefeedfes fasd &1
=7 gardt fuasi & arg qw & A ger-
For 57 7% T § N § awgar § 5 <
Faurd fasf ¥ wedht 9w h § Y 4x
Fifaw o7 g1 & ST g ATe qUAY
fass swr ¥ A€ faell & @rg gErEer
F2a A feurfr 3 § 0 &7 oF warm a9
g ¥ Hor @1 s & 3T qA™
afefedts &Y amd o ofs  qfsaw
deze o fasl #Y faedft § o 9ad
aragz oY Y wrT ST § I §IHT HAL
27T STAT AT A A7 e § FF giw
gre & fga ®r foaar g § 1g

T {1 ATLAT |

u% oty vy 2w & faorlt § 1 o
¥ s te I ag® gt g ag wifew
v dY 65 o8 ¥ wsor & qar fear
AT HYX GAME B ¥ g eqrw T oF )
¥fer ot gt firs ag wfow st §
fe bt N dm AN o] fad v ¥
savar garet fad, foe aR 3w &1 S99
farar €Y gwara wai a1 g

wgrat & for ot o A wfed g
g% g9 dx1 i v 31 wwied ¥ fag
g 2o aifgh ic ag Wt 71 g o
afl v Ee feemt W @I W W
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&t O ety g awdt ¢ aY smfas
¥ oex w9 @Y fx Foaar aer e
frenr & &Y 8 G &7 & gort T
@ fast 11 gar' &, I w) wEY &G
sgrar gATHE § qHT §ar 1 g fag
fafeew & o #te wwar § saFT Waw
ory g7 g9 9@ & guik agl g/at @vm
amagy & gEas ¥ foft e e ag
A & ¥ wwmar g e i 7
g6 ¥ swenfeaea giar wifgd | fady =a=
foaew war aamgely sl o gadt e @ &
w1 aAreht 7 fas gaid g3 aur W
ezt ste ) Tavar @ 2w &Y g
% ey w1 gfo qa @iy ) d@iF a”
it €o faca e o R &1 9 Agl -
W o G E W g o forw @
frrr—ag & ¥ % qwaw fem
e ag aAg wfe wg & gaik 5o
& dur 7ft g A gad fag g g
gew) o7 fede wTnr gz @ fwe iR
g fanw ol &, farg fafeen st
&, ¥ Nfafe et @, v mav 2@
g o ez ¥ @ feen o7 e
g} & A qEar & e g Fifwer
gt wifge fF uw uw fae & faey o
T EW SR yuArt @ fae & da
FW@Y |

qrRarcag &g o & f g
e fasm ¥ dgwe & h &
oF wgw ¥t qug a7 W ¢ ¥
agt e @ PN g wnEE
e Y fael ¥ perad ¥ wa fr agt
ifow Wt w7 fredt §1 fox @ sy
g o wor W WO 9 8 ar
RN F MNeag & Wea N & a)
Faw qur HAm fiE gt aga F @ ow
gy 81 gt gew awge ot afes
AFae AGY ST E 1 47 wwEw @
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arT W@ 7% FET Tvar § v £ ae g
Fav nF wEaT ¥ faeiw g fedd) an
Arvgfoaa & @@ ¥ A IAA) wWE
gizfedz faar qAT @ @) o 1o IR
qgasfy &1 faary ¥ fagr arav @ ) qEafe
Fetr @igs ¥ § wgw e a7 @ 4w
AET &1 AT §ir FE g g e
fawt & 7o fRa Fay =zr5aw gy § wiT
= dwy N edtm fasw & qwmam 7
frdt srwar & Faedar & ¥ qua
#flrs g gv AR ¥ 97F gasT aifgo
feem 29 fs 3% o997 go oA R
ar 7EY # 1 7T AW gAY AR fy @i
e fefaga Y dr g @ o1 mf q oy
2 ok IEw @m fas ¥ @ fem
Frm wifgn A1 g8% ®&w faw A8 9.
qHAT |

oY ZT A TG | & AT gTEde dwe
g fas @ 1 gfeaa aaw B, femay &,
TRT R W Hg awE favm wT 2@
fr fergrana =Y ¥ foramr mamm s
z7 2var @ @ get Fyaar @ar § s9%
awam ¥ gATT AE-—eiw faAar @0
T ATITYZ T HA=T Fear wraar ay
R WA w3 FuAy goit fe gary agt
T ¥ N wor &% & % wvde fast
¥ Awrad ¥ qg sAofeuAr @ awg
¥ adl § afew age s =aw @R W
Tog & 0 nfeasd i

aw g fegea &\ & a1 & A
¥ QY za gy A wd ¢ & warw faw
sagfrem § s aferody &
g Wiy famn & & dAfear e ¥
e ¥v R & fag feer & sw
oWy wifge, faw wraar 1 w2 wET @
wrat § 7 Wi srewrw & ar faww & Y
g wrar At § 1wy o Peefiagen § oy
o g 1 Py el oY orerer WY,
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g —atgr 2 feqr arm g 1 ag I &%
wéw qifwe & fawar &1 For &) g
oy § gt wgt faur amr g 34
A A WY R WIT wErn
W AR Far qdAF wriwe § & #¢
sgdY Aot FArD qEA | el s
wtw 53 fF ot sreredz @e w1 gar §ag
& @ Tt gEEtS FY Fq0 sarar fear SmEr
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avel aw 9g% ¥ gwr WE &
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e a1 ¥ | 8 A% 92¥ T 97 ga
™ WIS & g% A w7 SAA AFAA7, wEl
ST AT AT FH AT qIVT FAT
a1 | &1 42 A TN T WY G @Y
Sz 9 1% @m BT qAPEST TG F
axar § 1 & =tgar g 6 o FfeEdd £
aTy WY aavag € )

BY gty &Y A & 9T & feu
7z fagag asd & fs @ av Ao A
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a9y qw ¥ e dar $ ) wY a9
AR X AET TR THA G0 HT WAg
W awg ¥ wrr fefefeom Wt gy fe
fergeam «ftm Y 50 &AT w1 wET A
& ¥fem g @ o fgear & @l
o fres smrw yefegafefe § s
wEl varer 8y wrowr @ar |

o fag & g wigafor amt & wg'm
fs fas gx o1 a¥ awaT = fade 5@
& ara g BT | 9w W A7 FErAS
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dtagdt v ww §F gra a@wErar

wiam | ag ¥ graw @, e g g
w5 awda g wifge T faw qr e

w3t wifge |

& mwwan g s swre ft paTesmen
¥ AN gU gW quq &S Wiew a1 5§
TEY FT AFA, A qrr qF P @A@Y
AT, A W IT HY AT KT AF | I7
g fafrezr <X %, &t &7 35 fomt ar
f st & 3o quiewa g 4t 39 ¥ |19
guadl &% #ifs 9w &7 feorag ¥ Y
i fasl &, faa & 7 aus el @,
¥fes mq faemw & fr fag i & ot
AT EIT T 297 s@E
aH #q N qEFRI - AW AW Al H
argAt A 3w ag 1w ave aaay
2 #7 3@ {7t A, forwr 9T @it dm 4
gy faie a3t & wogw qief ox
/T FC = TAfaw H17)

13 hrs.

SHRI K.D. MALAVIYA (Domarla-
gan)) :  Mr. Speaker, Sir. I shall try to be
very brief in putting before the House such
of my views that I hold in generality with
regard to the demands that are before us
for discussion. This is /ndeed the most
fundamental and most impurtant demand
that we are discussing inthe House and Thave
also no doubt that this Ministry is held in
the ablest hands of the Cabinet; and. there-
fore, so far as the Government is concerned
and so far as the programmes of expansion
and then the people involved in it are con-
cerned, I have no doubt that their efforts
will succeed and greatest efforts will be made
to right the mistakes that might have occur-
red in the past, and which have occurred
indoubtly in the past.

Mr. Speaker, as I see, the problems are
much more difficult than moest of us con-
ceive, The task that faces this Ministry of
Development of Mineral Resources of the
country and its exploitation and production
of steel, afl jts totality, are big complex in
of tasks which require some basic introspec.
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tion as to whether our failures on several
fronts are really only due to the inefficiency
of & man here or a little planning there or
there is something much more basic behind
this. I believe in the letter and so I per-
sonally feel that we need not go into the
past mistakes by way of cheep criticism. A
qualitative change has come in the situa-
tion after the Ruling Party to which we
have all the honour to belong, has commi-
ted itself to new goals so far as social pro-
gress is concerned and the radical nature of
the progress is concerned  Therefore, 1t is
not only the Government and the politicians
who have to re-dedicate themselves to the
great task that faces us but the services too
have to deal with sincere Desire and the
people 1n general also.

Recently, as the Reports <how, there
has been a fall in general—fall in the pro-
duction of many of the basic products that
we require for economic development.

There arc various reasons for it like lack
of transport, lack of raw materials, techni-
cal difficulties, etc. We have to exanine as
to why these difficulties have arisen and
whether the social situation has satisfacto-
rily changed for moving fastly towards help-
ing progress. Even, so far as the problem
or overstaffing in the several projects is
concerned, it is not possibie for us to solve
it because in our damocratic set-up, the
States have their own political pressures in
imposing workers on a public sector or pri-
vate sector unit and the Centre has its own
concept and there is a clash, It is not easy
for the Centre to rationalise the whole
complex problem of employment. There-
fore, in its totality, we have to put up with
it

Similarly take transport. 1 have not
made any calculation, but I personally feel
that India is the country where there s the
highest amount of railway travel in the
whole world. With the kind of travelling
we undertake on account of this mela or
that flimsy reason and so many other
things, the railway gets bogged down so
much that the tracts are to carry more pass-
cagers and rajlways are not able to move the
saw materials that are needed for the rapid
progress of basie indusities. So, either we

41972 Steel & Mines 124

should expand the railways and increase
their capacity or we should change our ways
of hfe by which we puta restraint on
travels so that we can move ahead faster
towards building basic industries.

Restriction on consumption is a must
before we can move fastly towards building
up our basic industries. That is not being
done. Urder the new conditions, I would
beg to Government to revise its concept so
far as the consumption pattern in the coun-
try is concerned. The more you save the
more you can concentrate on production.
Then, there is the question of changing the
entire psychology of those who are ergaged
today in this great venture of producing
the basic goods. Their attitude has to changc.
If 1t does not change, I would warn the
mnwistry that in spite of their  best exercise,
they will not be able to to anything. That
attitude 1s not changing as fastly as I would
like it. The management labour relations
ere also far from satisfactory. The public
sector at any rate can now under the chang-
ed circumstances take up this question
bolldy and create a new pattern of relation-
ship. Besides, we should take courage mn our
hands and leave a substantial initiative to
the working class as an experiment to
see whether a departure from the existing
practice of controls by a few bureaucrats
from the Government or from the technical
units will do or leaving a substantial initia-
tive to the labour class can deliver the
goods. I personally feel that if we leave
a substantial initiative to the workers, we
cau perhaps alter the situation ia favour of
rapid production. This will be an experi-
ment in our bid to make a success of Par-
liamentary democracy for achieving socia-
lism.

St gER W WP : W WY
Y waen FT T &1 5T & gl
- &

MR, SPEAKER : The bell is being
rung...now there is quorum.

SHRI K.D. MALAVIYA: Now, I
wish to refer to snother important aspect
of the problems that face the Ministry. In
this basic industry, the time has come for
the Covernment to take a Jecision as &
whether this mixed oconomsy petiern sbonkd
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stay or not, I personally feel that specially
in the steel industry and in the major heavy
engineering industry, both the systems can-
not work even though the standards of
accomplishments in public sector units con-
tinue as they are today.

One of the major reasons why we will not
be able to increaseour production accordingto
rated capacily is the confusion that prevails
today in the working, in the distrib: tion
pattern, in the organisational set-up and in
many other political, economic and social
agpects because both the sectors exist in
trying to do their work n their own way.
From this point of view also, 1 submit that
the entire planning of steel production has
to be taken up much more boldly than
what the Government has so far been able
to take or has ventured to do.

In this connection, Tinvite your atten-
tion to p. 22 of the Report which refers to
the question having been tanded over to
the National Council of Applied Economic
Research to make a projection study of steel
demands, 1 do not know what was the
basis of their study demands. But I for
one try to sce by the end of this century,
2000 A. D. what will be the pattern of our
demand and how far shall we be more justi-
fied in having a heavier and a more massive
planning than what we are able to do today
1 would submit that even io convert our
present society into a welfare State, we will
require perhaps ten times more steel than
what we are planning in the Fourth or Fifth
or Sixth or Seventh Plan. By that time,
the people will not wait for the estimates
that you are making.

Take, for instance, drinking water, We
have to give drinking water to all our
600,000 villages. How much steel is re-
quired to build water pipe-lines 7?7
We have to supply gas, fuel energy, to all
these villages, Then comes lighting. All
this requires & network of new pattern of
transport system ecithsr for gas or fur coal
or for gas energy or for water, and we will
require & colossal amount of stecl, in order
to complete this programme so that we may
call ourselves merely a welfare state and not
even & non-capitalist state, or a socialist
state, - This planning which was initiated
by a project study of the National Council

il
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of Applied Economic Rescarch is far short
of the needs that the people will - have after
28 years from now. We will rcquire so
many things. 1 do not talk of big mach’nery
OQur railways, our war machinery, our civil
population, all will require far more
thn  what has been planned. Accor-
ding to this, thc rated cepac,y of the
steel p'ants bv the end of the Century may
g0 up to a total of about 35 m [lioq tonnes
or 40 million tonnes. Even if we take over
Tatas and others the production cannot go

beyond 35 or 40 million tornes. But by
that time our requirement will be hvndreds
of millions of tonnes in a year, Today

America is producing about 100 million
tonnes. Our total of annual production
by the end of the Fourth Plan will not be
100 m llion tonnes according to the present
rate, I, therefore, plead for a bolder plan;
I plcad for converting the whole pattern of
our production into State controf. [ also
want a more rigorous cont ol on con:ump-
tion so that we may bz able to find the
resources that are needed to expand our
capacity. [ have notime to (0 in details.
1t is said that about Rs. 2.000 per tonne
are needed to plan our steel plants. Well,
we can find these resources; 1 have no doubt
about that, provided we really want to go
socialist way, If we do not want to go the
the s cialist way and if we have doubt in our
minds, perhaps we will require another 75
years to become a welfare state where the
basic needs might be met Then, because
of pressure of population even thiy s'ow
progress will not be possible. You will
not be able to achieve your objectives so
long as the the bureaucrats and technicians
do not commit themselves to the public
sect: t philosophy. Therefore. the entire
¢ mpl x of problem:, scia’ political, t chni-
cal ani economic, have to be put into one
sweep, and a thorough survey has to be
made to find ways and means to transform
our method of life and action. If the feudzl
asproach to life continues and faster rate of
steel p-oduction and removal of inefficicneny
from the steel plants will be impossible to
achie'c.  Therefore, while we all <hould
try to press the Miniitry to be more efficient
and to have a better coordination in order
to make a rapid advance. we alco have to
sec that we go the socialist way, we try to
transform the entire thinking prccess and
in*r~duce in in'services and in the working
of the production unitg, 8 new spirit a new
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[Shn K. D. Malaviya]

dedication; in favour of public sector and
not in favour of mixed sector.

it frae Wt (rar) - sreaer wgtew,
e wry ey qwEr ¥ wa ) R
afrs qrow § fie o< v #Y smeEe X
14T WY, IW &1 I feqr W &Y gw
aT sramamarsl WY gfr W@ go gEt
W A o ofr w3 wwd ¢ ferg guha
t fr ardr FamwaEl N WY F a
Wt gw agm y mwe} ¥ sew-fadk A
v oqig ) fagx €Y 3@ B, @R
Ay grer wg 314 wA g fav &
311 fagre & 1 g% gErare BT &
1 T9 gANTT W @Y & aw var
auar § fe sy atfazy a1, sav w0 qr
T ¥ ¥9 faT ogd qdff qmw ¥ oF famr
wnadt g a & faewle @ w1 &
et w1ge § v fage ¥ w qzg o
araar § a1 W 7 fagrearfen & feg
39 &1 9w feqr wmar § ar @ ?
frad ooz fagreanfed ) Awd 2@
§? fead qvdz fagreafem &1 w
W E? wmr oA awag IO
eqtfo wag?

wsgy oft, ¥8 & FAG AT HiwH ¥
wez gt ara § e fagre 3w & ot @
frerht o€ fwa w1 ov fagrf fgemr
wfgar v §, o7 fax W way wdw
oy k1 awETEe 460783 A, WEer
31794 ==, afaw arar 475744 z9, ws=1
®Igr 5709 27, FIATEE FUT AWE 8888
e, aw ¥ qw ¥ wfge fagre § g anan

% vt e : ay guer e B
o oY el € g€ 4

st fwy vl og fowmm &
g b, 7y 26 Wk, 19729 Ww ¢
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T avf gl aff &)

AT € A g Wit ¥ 377 aw
i srafre fawaar 4, fre & ¥
fegrewr am 1,19 a@ =¥ afaw
&1 &, foe oY fagre & aEE A de
fas 381 SR T & & gu &t &
deqT 212020 § @ ¥ X AW ¥ @fAw
qoeg & oF 7% feR® w1 drmem fame
AT

R HT T w0 g7 OwrQ §wear
gar fagr ¥ gowew AW ¥ aras
fagre &1 3w ¥ Ifag warw 7@ faear
1942 ¥ fagrT &1 2w & SN GroiT oY
#fwar ara 174Y orsftere & ) orgr W -
ST A wiAY 1 gAY 9@ SWw W
Y go Wt gart M w37 ¥ @A TG
fear arar g ot gara s23w gom fage
g

g agi o% wfafew wat w@ § v
o feea) Y w3t &, w19 w1 T HW gev
¢ ¥fe wrw W A 9T @ @, Wife
fear aft e | gr{Y TwrET sywar g,
e gearee 7@ §, s §, fwT A9
frwrer Agy aman & qear wgar g o
fres 25 a8t & agx &M &
fareg ¥ @ faw ¥ & aede A
&z, W feaal &Y sqaeay 7y g€ | W™
T ¥ qwt @ar §, dfew dor T
arar | W& ek sm any e § ow
3T §Y e gy gy, Hfew ww g
gt § aw fosk <t faed | AT gmrA }
fe 3% swed 9v wWw WO & S0
firositz a1 75 feenfier &t &t X
METTA ¥ TWT WY AT A AT N A
& @ 3% ouy afe 3w & fok ywew o
i &t 791 ¥ wre v wT )

W T W & Wy ¥ 9@
wwar g fr o ot @ R g o
L
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ot frue wtod : & Ae ooy v
v @ Wr | T A AT A W ¥
fesa) &Y w8 w1 fa% fear g1, '@ fod
g fqagAast @ ot fxr a@ W
faamr ¥ am-Her d51 w7 Mg ¥ oy
% & fesat 8 smrer 7T afe e
"qIX F1 S AT T A A5 7K )

4STH HEIE, TEAI@ ATA  gHTA
gfrardy guw a7 way §, we wATw =T
& guim & 1w @ fre emy S
AT WY Y, €Y e A 1) farge
@t e @ s ST g @7
¥ guwTt g ar &) Fodz 4 0 R, @
gark vt afgsifegr & w5y & s
oY gurk gt & A oWmm @A g9 9
VAT AAT E W EAT TN X & Ae
qFFT Hiw &Y wem 7, fefase s &
oo & wEd Al g qArAr gwer ) w2
sraeqr B ww garT @ wifen, wfaw ag
quTe & 7 qrary agr aw fo wen
1% WY HI FY, € g1 FIEE a6
i 7Y fawar, aF a8 FIERT T 7
w7 qx ¢, fov &1 9§ Amew 7f
a1 AT qedr 2w g7 AW §

weqy Wy fagre ¥ faadr afaw
g 8, sw ¥1 sw fege 7 ad
fawar | & qu¥ U w@ATC FT IFITW
;wi:wrﬁwqumg,m CERET

fagic & ot afas wfor o
3 gu ot SU ¥ wme ¥ agw foew
g g 1 wefa & fage w #ge, O
AT, AT WY, TWWIEL, TS,
e, w7, EERRE ¥ gy @faw
saradt ¥ wwer fear g0 g
gard am, qrous A Tar oS § oA
THOHT T WG WK | @Y A
wvit gw ¥ fme &1 qgry fover ) ad
wF syrqrdy wgt o1 T 20 w9 A X I
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qaT ¥ THE A1 S T | G Y ghqQ
W ¥ aravg Wt FrdaEt @ gt aw
g ¥ gfew ¥ =7 90 wrer &1 WX wER
Fraread agr ¥ f fagre & s a7 o
¥ a7 ftqar g% guwew #, Bfew
a9 8 TFT B, A1 ¥ W qEA
T |y wTaT ¥ IW ¥ fawifod aqr
= F19 ¥ gk fagiT & &v Y s,
fom Fagr ) a#r0 @ A ek
&R gAY TISA ¥ WA a9 A & ) W
en 57 fafgrs wrm) O fagre & &y )
ST &t 39 1 40 e avar §, Sfeq
gaar 3 fr Pat U s gu g, o7 &
g fagv & S &y adyfagy amar &
T ¥ Avr Faar § e o andw
fasm, gadt mERw N WA gu, My
afearfagr 71, gfeamr a1, fagsT arfay
Font s afvad W 7w q
FATET S 1 gfe g U syawdr T w9
t 919 F1 @A fewT, K9 woREer
fawtr d1x g &7 a5  T®A, F@T
70 geym R YAl W YT &3,
W & awear adt fam q@phr

1326 hrs
[MR DLPUTY-SPEAKLR in the Chair]

# =iy gres W 9w w7 nar qr ) g7
g3 qYET |1 HiEE o1 & wEvw g8 At
qaraer fs fde & wa & @7 waar
wfuw § | q8 aewg g4 f o e
safex g go ¥ sfa gra o2 fa= agh
& WHT | WET AT I&@ 9¢ awdt §, 10-
20 fsat ar s £ oy oreea et B,
strmer e g 7 oAl fasd®t 4
AT 9Ty A & Hedfto FAWSH &Y
et firer orra, Wl T WY S o
wr€ sl o A 9@ F Ay fore e )
€ T %1 qay saiay iy 5 @ wy
% At oy ot i f Y 1T W Stewr
aaedt wely wr < &, W7 @ wgEar g,
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frg F et gt o o a@ ¥
qulefs o 2 § fow «F a@ @
Gfeat aw W §, 37 & fean doe
¥, sfsm qur wragr I21 1@ &) Sfew 9w
¥ gFrae gark fraa sy §, gfge,
@, fawd, 51 ¥ 55 7 g o W=
wwemwa o g ? W sl
dwe %) fefady swfaat § 37 W war
afY frar § gard wrfadt § Wz Hav
ot A reR f e xw & oot
smr & W W & W «wd
w1 JargTwr ¥ gu fr g fw g Fae frw
o2 ¥ ww @ § gafeq s@A guerc
aft f 1 & swrr q* ¥ 987 ey
o o) =i ... (sowar)... AR ¥aw
s Jmigewr fear § oifs s= agh ax
geed wg & quar wgw g e
At w § g gt AR
wer i W5 Nl qwre garm A am we
fir s X Toa® whordy ¥ ¥ 71} g Ay
3% wieey ¥ WA ® geET ¥ fasa
fen g, T odme O e & o A a)a
Aogreart AR o T Yy W
wrr v ¥ o e g 5 qTRR -
®Y oo gy FWwwh § o T & mfew
ared ¢ fir g gewt W werd e ¥
Tgd AT gt W T IRy AW
g AT e g § )% o
wigar 37 7T ¥ feq avET ¥ W@
e fear @wig smede v gy ar
FORTE WIEwAT B & oFTg 97 T ¥
fedt & " '} IA® W AT
dtwa Preren amer § e SRR & feg
wery e et oY agf &t e A
o w o wrer § P o aliw & ewd
aefre Wit @ Ewd §7 e 3k wyd 0y
fow aff awd § ! w1 3% & oTk ww
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Mafw aff an qwa & 7 av awd &
7 ATX ET WO w3 I 0N § A
arT e T oY saw A W Ak
g7 fog ®rf soow A w0 L.
(sawera ), & svwr & gt swar § e
gt fagre & faad o ga @, fagd
1T R el § gaT A< I ww
far oy &Yc &g g gfewrmt, stfganfaat
s faedt wife & &1 & AsT &
aF e weT ¥ wig ¥ HAr ey @
arrg s fe gard @ ac ¥ faww
BT T |

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) Mr. Deputy-
Spea.er, Sir, Shri S. Mohan Kumara-

managalam descives our praise and support
for the one great leap which he took by
taking over 214 coal munes.

st gFM wa wewa : INIeAE
wgieg, & o9 ) syacqr «AEAT § | A

# aorgfer Ad &

MR. DEPUTY-SPFAKER: The hon.
Member may resume his seat for a while.
There is no quorum. The bell is being
rung.

Now, there is quorum. The hon.
Member may resume his speech now.

SHRI CHAPALENDU BHATTA-
CHARYYIA : As | was saying. Shri Mohn
Kumaramangalam has to be given all praise
and support for the great leap forward he
took so far as the coal mining industry is
concerned and to the extent he has been im-
plementing Shrimati Indira Gandhi's policy,
the end result of this was that in Jharia coal
fields for the first time in their lives, the
colliery workers started getting their duves—

I am told the wage bill increased
from Rs. 12 lakhs to Rs. 18 Izkhs per
week,

In the steel sector—I will take up coal
a Jittle latter~~after mishaps }ike Rourkein
roof collapse, destruction of fire bricks in
Bokaro, crippling of steel productien in
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Durgapur and in Rourkela in termas of rated
capaocity, Bhri Kumaramangalam has done a
good day's job by minimising our losses.
In 1970-71, production was 3.612 million
ingot tonnes while in 1971-72 it was 3.476
million ingot tonnes. The difficulties in the
three steel plants, the HEC's contention
that'we will reach break-even point if wa
start erecting two steel plants every yeur;
otherwise we will never make 1t’, the coking
coal producing collieries, 214 of them not
yet fully taken over and therefore cannot be
reconditioned s0 as to reduce losses and
step up production—in the background of
all these, Shri Kumaramangalam's cffort
reminds me of the difficulty which Alice
faced in Wonderland. That was with the
flamingo. Just as she straightened its neck
and wanted to give with it the hedgehog a
blow, it would cu-l round itself and look up
in her face. So, the difficulty is this that in
terms of production, productivity or rated
capacity, we are not making the grade,
although there has been a successful holding
operation so long. But I understand that
the Steel Ministry has set its target at 90
per cent rated capacity. Although that may
be realistic, that is not far enough, when you
remember that in Japan they go upto 125
to 140 per cent of the rated capacity of steel
plants. How (o they do it 7 It is one of
their knowhows which we have to import
just to make the grade,

Two major innovations have been made
in order to implement the policy of self-
reliance. First, the CEDB—the Central
Engineering and Design Bureau—is doing its
job, and that way, we will be getting inde-
pendence not only in technological skill but
we can improve on the technologies in the
existing schemes that are in operation in the
different steel plants. Second, it is a big
innovation that is coming; that is, the rest-
ructuring of the coal and steel corporations
in ope joint complex. I am told that it is
n holding company, with a three-tier struc-
ture, and a vertical and horizontal integra-
tion. That is part of the industrial picture
in advanosd countries like the United States
of America.

MR, DEPUTY-SPEAKER : Ycur mein
interest is in coal. You had better come to
that, There is not much time.

AR} CHAPALENDU BHATTA-
CHARRYIA © Therefore, I should like to
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come back to the project reports. A
quarterly evaluation the probe by the Parlia-
mentary Committee on Public Undertakings,
the suggestion of a techno-ecomomic survey
for Bokaro and the White Paper about the
proposed new steel plants are all necessary
and proper, They brought to light not only
the tecthing troubles, the irritations and mis-
takes in the formulation of policies, but also
the errors in the estimates vis a-vis perfor-
maace in Hindustan Steel.

While we are debating on the production
and productivity and costs and losses, the
difficulty is that the level of science and
technology abroad is not only rapidly rising
in al Ithose countries including the USA but
is expected to rise at an accelerating speed
following an exponential curve. A tele-
scoping of change in times has become the
ouly alternative. We had the vertical blast
furnaces which have been replaced by curvi-
linear furnaces as in Bokaro, and are to go
in for horizontal blast furnaces which are
round the corner. If only corruption is
eliminated in the washeries, Hindustan Steel
which has reduced its losses from about Rs.
10 crores to Rs. 5 crores will be reaping s
profit. In coking coal reserves, a large in-
vestment would be necessary in the coming
years.

Coming back to Giridih, I remember
with regret how much of coal we have lpst
through faulty timing and faulty measures.
We understand that the atomic energy
authorities in Britain have reported the
manufacture of fibre which is four times
tougher than steel and almost inexpensive.
Therefore, for the perspective planning over
the next 30 years, we mult know what is
happening and what is going to happen
round the corner before we take any big
decision.

Now—this is an important point-—we
must be aware of the way in which we have
to run these plants. The question arises as
to how to run them. These technocrats in
the steel plants are all right. But what about
the techno-bureaucrats ? No. BSome of
thegn have the habit of becoming techno-
bureaucrats and prisoners of their own
experience,

To the extent the [AS and 108 offisers
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[Shri Chappalendu Bhattacharyyia)

cap take a broader view, their services
should also be welcome in running the steel
plants,

T shou'd make another submission.
In order to combat that fibre we must
intensify our search for bauxite, nickel and
copper because these metals can combat the
fibre that 1s round the corner. 1 want to
make a special plea wbout Gindth maca
mines. 5,000 jobs are off.

SHRI K. N. TIWARY (Bettiah): Do
you went to switch from iron and steel to
that fibre ?

SHRI CHAPALENDU BHATTA-
CHARYYIA : No. Wc must be able to
complete with it when 1t cones; Ido not
want to switch over,

As regards Giridih, 1 make bold to say
that there are at least 3-4 nullion tonnes of
fiest grade metullurgical coal lying under
water the like of which there 15 nowhere
else in India we have to get that coal out.
That would be a challenge to the Govern-
ment of India and the Mimnustry of Steel, In
the context of rising prices, it will be worth-
whi'e, As Rs. 50 per tonme of coal we
found it toq costly. Now we aie going to
pay Rs. 175for every tonne for prime oke
and even at Ra, 80 per tonne, that coal
would be econpreicel to mune,

In my constituency there starts a mica
beit of over 72 miles, There was a lot of
agitation as regards the proposed nauon-
allsation of mica mines and m ca foreign
trade. I suggest that the take-over of mica
foreign export trade should be given prioiity.
For the some 1eason, to give the small self-
employed man a break, nalionalisation of
muca mines should be the last n the list of
Government of India's programme. In the
meanwhile the raising contractor in mca
mines should be there ard there should be
legal recognition to the share cropper. The
myneral goncession rutes <hou’d be amended
only for mica miniog industry to give the
smafl men the benefit, without wnich the
exploration or prospecting of mica ‘minse
will come to a stand-still in this belt.

off wvfrew Woe (mraan) © TS
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wEYEy, W )T §RATY wWareq wY i
97 qui % W & 1 W IGT FW FAW
faar war § aiT & Swar s qEar qr,
wfgn & arg & widey & q&w F&®Or
st 1= ar afyw & gfew ofs fase @
gureg 37 £y $1fow wwar )

wF R gEOTd HaTeq &) Ay &
fonfa® ¥ #7%% gzedt F wid &Y waf
#1 & oY @AY #Y qafg & ark ¥ e
sraq &1 3 1 & ot weAr wear g fE o
fawrr 2t afgy avm wa AT EE H
St w2 g R @ I Av gf & Wil
sfFr @7 Qa1 F@Er E O 9§ 98§
T fawrr & a¥ a8 gfamAI § 97 a7
It Fav-fnar F1 57 frar ar A @
812 S17 ¢, AFc A g A wa & foy
%z B 8, 9T A ww frar Wy WX
dar frar 7 At & mwwar g fF ag
wre %) qfF ¥ ggraw @ aFAT § )

a1 uz nar § fF faard & g
sREgw ¥, UIWHE aqr AT e
FIIGA] ¥ af TE FARNE JA A
sfaerdr @1 aga § sfaaetsw 3w
fomra & 4@y €1 &1 WEAE @RS OJ
fowrga &Y & & asrfe Qo THo &I
Hlfuﬂoqqem!ﬂﬁmgm
wgr Fra &7 %1 %19 g wifgy aEy @
qrar &1 &rw & a9 ¥w fawrr ¥ W
F73 gy @t gefrag & ¥ off faduly
gtfaadY & awg ¥ W A FX
ey gy v ag faaar 2 s famg
s 7 oWy mwr § gfifea ww
v § ¥ gl & w9 ¥ qwe ad § el
wuEdl WY qeg WA W way § Sfew
g YNfage wemd dravg & ww
el § 1 Aoy & axg ¥ w10 A 5D
€ o oy & Ol § s Rk
¢ oftfrad # el o § o s pd
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agt & §AFT o Foird CRFrT W
TYE ¥ w17 I S W §Y FACT IWAT
qEA YarEr 4T wHar g

14 hrs.

av} ¥ 7 Aarsy 3 ¥9 fadw AT
7 #1S oy wftel & wreaT &
q¥ qw ¥ eawr feeare ady fear mar 4
er At ag @ fe o qw A gAw
ow A e argr @1 & wgmr g R
AV X0 ST ARYS G w1 g Al
ofey ok qF gw Y a4, B
wiforw Y o wifgr ( go da vE @
oar 9T sqre @fas AvoRr W qEt @
AfEd it aF ITHT qFAw AN gAT B4
T afr ag § 5 A efE@i | faww
Y &z ¥ 19 AT aE &)

AN AT FA F1 I WH A
W SR O g w1 oag &
HYEIIOT F FIYICOr (g 1 oF =TE &7
qraegFHar gt &1 fFam &1 iy g, @
7T srredy AE FAAT ATTAT § IEET
WA I AN Frgr HF ga4F
Igew Agr @rar § | AR & AT FAT
% fag, fwc 1w & fou afa
FT@ear qadt § 1 FiEw I W Agw
famar & | v W & gEWTE WY
=g § A wrgar ag w6 AW fAwar
21w R & gelmre W o S g
Wi Fer § Ty ST Ag QAT a1 @
¥ & gumwr ¢ fr TE9 OF T HIOT
ag § fr g fawrr s o wat § @ aga
agrguth 1 €9 u¥ ¥1 &8 faar wmAr
T1fEd 1 e wtw @4 Wik gaigR,
ke anfy & qg @=fage @ gan
L yvaher ¥ e TrEm f F
v frx of fuaw & wag § £090 W
w qwam gur | wg few OF mwEerd
&1 B e wvrar st R T Wi
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e arfeag e w7 ew aw
Y o &7 & fro FAS faerd art £
Hfie fof¥e aw ar sy & &Y @Fr QW
9 famre ady fiegr war 8, srimé Ad
o &1 A ag AT § R R
9T =T AT ArAr § AT 2@ Ao
& Y aq1 3w ¥ FAAy F qAAM TTAI
g

& acg 9 & anay § | IEET WIGAT
"o agy g gar 2 ) ag agréd qfear
gramyge Al qard g ok § G
a9F ¢, A §, MR ®T ) sAwr
NgT W Y P AT VGG | W (94
8% ¥ A8 §11 § $09W gAW QU @W
agr IAar &1 A7 fos v @ &
wrgar g fs w57 u3m & miga, @wm,
81%, @O, A7 & qHEr #R 9N
ugT W7 UAEATT F ATAATE, PRI,
favts mify foeli & a4 svar g gq
fawir & gru @v g4 @fTSYy &7 9ar
Fargr S A A 0 ZNEA fwaw S
mfe 9w fae® gu war A @ faqmr &
Fr w8 g% ) drerre e o aY
JT G N @A AH T AT W YR
arq &1 ox fas® gn s WY, anfrard
Wt &, a7 SW §1 9 8T S oA
fawar §, IR &9 i AT IS F1A
fq= |¥Tr 1 W% FTET FT AT IE {
qgT %&T I&F ACFH W T WX Fw A

qAar w1 #I9 fAw a%, 78 WO oaw &
fadam £

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): Sr I
am conscious of the fact thal there ar - many
speakers yet to speah ind the iime allotted
1s only 5 hours. Seo, I will not take much
time. Many members have evinced 2 ery
keen interest in the nationalisation of coking
coal mines. They have righth appreciated
this most imporiant step perhaps in our
move towards socialisation. There are some
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fects which 1 would like to place before the
House.

Bharat Coking Coal is the largest labour
intense public sector enterprise in India
today. Nowhere 1 India do we havea
working force of 1°20 lakh persens in one
contiguous belt of 20 miles w. der one
employer. Persons earlier employed by a
multitude of owners with different service
rules and working conditions have be:n
brought under one umbrella and the problem
of bringing measures of uniformity among
them is stupendous, The personnel and
welfare officers who wused to be employed
by some of the owners more to suppress the
workers rather than look after their genuine
grievances have mow to be replaced and
wherever possible an effective industrial re-
lations department has to be built up and
strengthened.

A reference has been made to the heavy
losses in Bharat Coking Coal during the
first s)x months of its cxistence. Members
may be aware that during this period, the
ownership remained unaiteied and Bharat
Coking Coal was only in ctarge of manage-
ment Necessarily, therefore, the identity of
the different collieries had to be main-
tained. It is only when the full owner-hp
is taken over, we can start the process of

amalgamation.

On 17th October last year, we took
over the management of 214 coking coal
mines. Some member said that of these
78 where sbandoned mines. Actually, there
are about 50 mines which had been abapn-
doned and flooded, because they worked at
shaliow depthes and exhausted the reserves
in top seams, Now we find that in those
50 mines and from under Railways and
Roads in Jharia we would be able to rec-
laim about 350 million tonnes of very
valuable coking coal. The coal seam goes
véry deep, thousands of feet below. The
owners had worked only to 2 few hundred
feet and abandoned the mines and they are
now flooded. In scientific mining, we have
to gp very deep. In Sudamdib sad Monidih
which we started in the Jharia-Dhanbad
area, we are going down to 1600 feet and
we are working at three different levels st
the sameé tme, It iy tremendous sdvantage
td take over these coking conl mines,
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Now, some hon. Members have men-
tioned about losses and said that during the
last six months, we have incurred huge
losses.  The fact is that during the last
six months of our working, there has been
a loss of about only Rs. 25-30 lakhs,
whereas in the implementation of the wage
board award and in imp'ementing other
statutory obligations, we have paid over
Rs. 1.50 crores extra. Now that we have
paid that much extra amount, it just shows
the extent to which the labour were exploi-
ted in that area.

14 bra.

AN HON. MEMBER :
extra man-power also.

That includes

SHRI SHAHNAWAZ KHAN :  Extra
man-power is there. We are only manag-
ing agents. We inherited the extra man-
power. Since we have just taken over the
management, we have to more or less con-
tinue the same structure. Itis only when
we take over full ownership, we will be able
to make proper arrangements and national-
ise the man-power.

One thing which I would like to mention
here is this. It was said that overnight
many people were in, and new labour was
recruited. That sort of a thing would not
have been possible if we had received full
cooperation of our friends working in the
labour field. We in future look forward to
getting plenty of help from them.

1 am glad to inform the House that in
spite of this, neither the output has fallen
nor the Company has incurred heavy losses.
The actual loss comes to about 40-30 paise
per tonne of coal raised.

The House is fully aware of the cir-
cumstances which compelled us to natignal-
ise the coking coal .mines, There is scarcity
of resources of this yery valuable material
and we had to conserve it. There has been
almost a unanimous demand from all sec-
tioms of the House that the entirm coal
industry should be nationalised. If the
private trade play their part honestly and
faithfully, um,udﬂm feel the
sama mhr patipoalising &-
ustry. are huge reserves of
eualhﬂusm We bave

§§§
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sufficient stocks to fast, say, for 500 years
and, therefore, the mecessity or ugency is
not thrro to the same extent to warrant
nationalisation of the entire coal industry.
But if we find that the private trade is not
playing fair, that they are not investing
and that they are only out to expioit, then
it will be upto the Government to take
proper steps.

Sir, & number of hon. members refer-
red to the surplus labour in the coal mines.
We are aware that there is surplus labour,
but our inteation is not to retrench any
genuine labour and we hope that, in the
future expansion programmes, we will be
able to utdise that labour.

SHRI R. N. SHARMA (Dhanbad) :
They are not labourers ; they are pahalvans

SHRI SHAHNAWAZ KHAN : Once
we take over the owners then we will deal
with the pahalvans also.

Some hon. members expressed appre-
hension that there mght be flooding of
mines during monsoon. I would like to
assure the hon, membe s that we are fully
concious of this, Already a sum of over
Rs, 50 lakhs has been spent on purchase of
pumping sets and o‘her equipment. The
only thing of which we are rather appre-
hensive is the irregular supply of electric
power. There are wide fluctuations and
there is lot of tripping of power. (Interrup-
rior) We hope that, with the full cooper-
ation of the State Governments and the
D. V. C. which they have assured to the
hon. Minister, we will be able to tackel it.
(Interruption) Power problem is one which
has to be tackied rather carefully to save
the mines.

A number of hon. members said that
Bharat Coking Coal Company has increased
the price of coking coal. This is nothing
extraordinary becayse ¢ven for the mon-cok-
ing codl, the Railways have given an inciease
of Rs. 3.50 per tonne during the past two
years whereas coking coal price has been
steady for nearly 3 years. This is nothing
extraordinary that we are asking for. This
hardiy covers the statutory obligations which
have bead placed on them.

About shifting of the head office from
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Calcutta to Dhanbad, some members were
unhappy. The whole House knows that,
out of 214 coking coal mines, 211 are in
Bihar. For better control and coordination
we feel that it will be advantageous for us
to have the head office in Dhanbad itself
But we are retain.ng an office in Calcutta
for sales and purchases, and that office wili
continue there,

My hon. friend, Mr. Bhattacharyya.
referred to the neccessity for opening up the
mines which have been flooded and which
contained very valuable coal We are
going ahead and are trying to conserse us
much valuab'e coal as we cam, and we
shall therefore eonsider and wherever mneces-
sary reopen the mines which still contamn
a large quantity of coking coal.

Regarding the closed mines, thero
were in all [4-12 in Bengal and two 1
Bihar. Of the 12 in Bengal, 4 large num-
ber had been closed becausc the reseives
had been exhausted ; the other columns
were due to industrial unrest. We are
doing our best to get all these examined
and whenever possible reopened as quickly
as we can.

My hon, friends. Shri Swaran S'ngh
Sokhi, and Sh 1 D. K. Panda, spoke about
copper, Shri Swaran Singh Sohhi was of
the view that the Indian Copper Corporation
the management of which was taken over
by us recently, -hould be handed over
to the Government of Bihar. One of the
important reasons for taking ower t4c
management of that Corporation was that
it was the only compeny in the country
which was producing copper. There 's no
other concern in the country which was
producing copper. They have very wide ex-
perience in this line and in view of the
great shortage of copper, we went to expand
our activities quickly and make use of that
trained and efficient peisonnel for opening
up other mines and other industries of
copper in other parts of country. That
was the main reason and if we hand it over
to only one State, then, of course, nume-
rous problems will arnse. Also there is the
question of concentrates, We are deve-
loping Khatref.  Large deposits of copper
have been found in Malsj Khand., Balaghat'
Dt. of Madhya Pradesh. We are develop-
ing Rakha mines and there may be need
for transferring comoentrates from one are4
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to another so that they could be processed
That would not be possible if we hand it
over to one State.

People talked about the slow and tardy
progress of Khetri, [ admit there has been
some delay. But recently, say, during the
last 2.3 years, since the appointment of the
new Chairman, the tempo has increased and
the work is progressing well, T would like to
assure the House, one thing, Yesterday, one
hon, Member sought to make out that only
one stope was ready out of seven, To an un-
starred question it was said that only one
stope was ready. But that reply also said
that of the remaining six stopes, 809, were
ready. 809% have been completed. I want
to assure the House that the work now 1s
progressing. We have already buwilt up a
stockpile of 1,42,000 tonnes of copper ore.
This is  a wery good stock that we have
built up and I am sure that will come in
very handy. By the end of the year seven
stopes will be ready at Khetri.

The position at Kolihan is much better
two out of four stopes are ready. Stock-
pile of ore production is 1,42,000 tonnes
till march 1972 and regular production is
likely to commence very soon and by the
end of the year the stockpile would be fire
to six lakh tonnes. That would be sufficient
to enable us to start work on production
of copper in October.

The Concentrator will be commissioned
in the first quarter of 1973, The smelter
will be commissioned by the end of 1973
and so would be the refinery. The acid
and the fertiliser plant will be completed by
February 1974,

Some hon. Members spoke about the
rising costs. As per ornginal estimates,
the original cost of the plant excluding
the fertiliser plant and the township was
asscsacd at Rs. 70 crores approximately.
It has now gone up to Rs. 93 crores. There
is an increase of Rs. 23 crores. Of this,
one-third, that s, about Rs. 7 crores is due
to additional mining equipment which was
not originally ordered, Now, there isa
very obvious reason for this. Previously,
we were hoping that we will be asble to
mmmwos% Then we brought it
down to 0.7%.

But now we hope that with the eddi-
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tional machinery we would be able to utilise
ore containing 0.5%, of copper. I may in-
form the House that the Indian Copper
Company which we have just taken over
was not utilising ore which was carrying
even 1 per cent. They were utilising only
1.89, ore and over, and the ore below 1.8%
copper was thrown away. We are going to
use 0.5% ore. This is because the:e is
tremendous shortage of copper in  the
country. we want to make use of the
best methods for processing copper.
We want to make use of it as much
as we can. That is why we have had
to order additional m chinery for Rs. 7
crores worth. The remaiming Rs. 16 crores
accounted for general escalation in prices
and wages. As you know, we have no
control over wage rise. I would assure the
House that Khetri is progressing very well.
We hope we will be able to stick to the
dates which have already been given.

SHRI SHIVNATH SINGH (Jhunjhunu):
In the budget proposals you have shown
Rs. 120 crores. In the unstarred questicn
you said Rs. 115.98 crores. Here you state
Rs. 93 crores for the same thing.

SHRI SHAHNAWAZ KHAN: Rs.
93 crores did not include the fertilizer
plant and the township. I have made it
clear. The estimates which you quote in-
clude all these. That is the overall cost.
Shri Bhattacharyya and Shri K. D. Malavia
spoke of the need to attain self-sufficiency
in metals as quickly as possible.

SHRIMATI T. LAKSHMIKANTHA-
MMA (Khammam) :  Since he is dealing
with copper, I would like to know one
point about the Agniguntala ore project.
The Agniguntala ore content is much higher
then Khetri. So, what steps are being con-
templated by the hon, Minister to speed up
this project ?

SHRI SHAHNAWAZ KHAN : Geo-
logical Survey has got units which are
spread out in different parts of the country,
They carry out exploration, drilling and
prospecting in different parts. That place
is showing good prospects and we hope we
will be able to make good use of that ore
there. In addition to Agniguntala, there is
a good reserve at Malajkhand in Balaghat
district. Some very promising reserves are
there and we hope to utifise that as quickly
a8 we can.
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1 would like to giv* a general picture to
the House. Our present production is 9 to
10 thousand tonnes. Our present require-
ments are {,13,000 tonnes. The ¢ iy & wide
gap. To fill this gap we have taken up
various programmes. We hope to prod ice
30,000 tonnes at Khetri and another 30,070
tonnes in Singhbh'im  We hpe to produce
another 30000 tonnes at Malajkhand in

addition  to the other places 1 have mon-
tioned. We arc awire of the fact that
there  is tremendous scope 1n this  country

for developing and prospecting ba~ic metals
like copper, alumimum. lead and inc.

Regarding aluminium, we have locoted
plenty of bauxiie ore. Bv the end of fonrth
plan or beginning of fifth pla'., we hope
to make subst ntial progress and be sef-
sufficient in a‘'ununicm m the next few
years.

We have ou- Bwrat Alummum Cor-
poration coming up at Korba They will be
prodncing one lakh tonnes of alnm nium
metal eventually, and we are already in an
advanced stage at Rainigiri and we hope
that another lakh of tonnes of aluminium
wou'd be produced the e. We aie in touch
with the State Government of Maharashtia
regarding some difficulties of mining leases.
I am grateful to the Chiel Minister of
Maharashtra who has helped us in getting
our difficulties resolved as  quickly as possi-
ble and clearing that arca by giving us the
mining leases.

Regarding zinc also, we are going ahead
snd doubling our capacity at Debari in
Udaipur, We are also putiing up a zinc
smelter at Visakhapatnam. Messis. Comi-
nco Binani Zinc Ltd. are also expanding
their capacity. So we are fully conscious
of the urgent need to develop our mining
resources snd minerals and to process them
as quickly as we can, and we are going
ahead with full confidence.

My hon. friend from Kudermukh,
Shri P. R. Shenoy talked about a very in-
teresting point in regard to the transport of
iron ore, whether it should be in slurry form
or in the form of pellets from the port. We
are lucky in this country that we have been
endowed with huge reserves. of iron ore;
10,000 million tonnes have been proved in
this country and there may be more. So
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far, we are aware of 10,000 million tonnes
of iron ore in our country, We are expand-
ing our steel industry as quickly as wc can,
consistent with our  resources. But there
is the urgent need for earning foreign ex-
change, and so, we are exporting iron ore
as much as we can. Last year, we exported
about 20 million tonnes, but we wish to
expand ow expoit, and with that view, we
would lihe to adopt a new method of export
of iron ore from Kudermukh. The ore in
the Kudermukh a e iv a low grade ore; it is
4 m gietite ore with about 35 per cent iron
content, and it has to be crushed and form-
ed in‘o slurry so that it could flox and it
can he transported through prpes and put
mio tinkers which will stand in the sea
some dis'mce away from the shore, about
8 or 8 k,m awav flom the shore. The
advantug: of this method s that we
shall be ub'e to carry that by tankers carry-
mg 2} to 3 lakh tonnes. The tfransport
of iron ore by smaller ships is most un-
econom ¢4l and it adds up to  the t.anspor-
tation cost. It s with a view to redu:ing
the cost of transportation and to beina
position to competc with countries which
are nyw em rgng as great exporters of iron
ore, countries hke Brazil and Australia
who are conung up and who are using the
most modern me hods for reducing the cost
of transporation and who are advancing
very fust, that we have 10 use new
and mode n methods. The whole DPR is
beioie Government, and 1 am sure Govern=~
ment will give very carcful consideration to
this new method of transportation in slurry
form, which is somethin8 new to this
country.

1 am sure, as the hon. Member has said
very rightly, it has therefore to be conside-
red very cautiously, and the whole
thing has to be considered and given
due consideration whether it is the proper
thing to do or not. The matter -is before
Government and at the highest level it is
receiving the urgent attention of Gowvern-
ment.

My hon. friend’s apprehension was that
if we adopted this method, it might retard
the progress of Mangalore port. I can assure
him that in the Kudremukh area alone,
there are 6 million tonnes of iron ore and
it is not only the slurry pipe that will carry |
ore, but we want that the Mangalore port
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should develop as fast as 1t can so that from
Its present capacily, we can raise it to
2,25,000 tonnes load In any case, there-
fore, there 1s no conflict between the two
As a matter of fact, we ate anxious that
Mangalore poit should develop as fast as 1t
can so that we can export more ore through
that port

Export of 1ron ore today 1s not a simple
matter We have to find markets and n
the new company we are thinking of foi
ming, the Government of India would hawve
51 per cent shares and the Marcona Com-
pany of US, who have grecat experience in
carrying iron ore in sfuny form wou'd n-
vest 25 per cent, three topmost firms deal-
ing mn iron n Japan will also be associted
as sharcholders The advantage we will
have 1s that we will have export companies
participating m the transportation m  slurry
form and we will be awsured «f a regular
market in Japan The hon memher knows
how difficult st 1s for us these days to com-
pete with other countries in sale of on ore

MR DEPUTY-SPEAKER How long
will the Minister take ?

SHRi § MOHAN KUMARAMANGA-
LAM  About 30 to 40 minutes

MR. DEPUTY-SPEAKER 1 will call
hiym at 2 55

SHRI KARTIK ORAON (Lohardaga)
What about other members just waiting ?

MR DEPUTY-SPEAKER I do not
know

SHRI SHAMNAWAZ KHAN Some
members spoke about losses 1ncuried in
washeries, Gids, Kathara and Swang The
Bokaro steel plant is conung up and we are
hopiog that with its development, the econo-
mics would smprove and they will be able
to make full utilisation of the washeries

$hes G Viswanathan spcke about the
Neyvel1 project and the need to develop 1t
te meet the requuiemcnts of power in Tamul
Nadu

SHRIMATIT LAKSHMI-
KANTHAMMA ¢ Many nembers coming
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fiom mining areas want to speak Kindly
extend tl e debate by an hour

SOME HON MEMBERS Yes

MR DEPUTY SPEAKER  That will
be at the expense of another Ministry and
it will go on like that We started at 12 23
today with a balance of 2 hours 50 mmnutes
fven 1if we conclude the debate at 3 30, we
would have extended the time already

SHRI KARTIK ORAON Here 15 4
note which says that you have extended
the time by which | presume tiat T wall get
some time

MR DEPUTY SPEAKER 1 do not
know whose note it 1s T have not given
anv  (I/nterruprions) Order, pleast

SHRI SHAHNAWAZ KHAN  Sir,
the Ncyvelt plant was to pioduce six millian
tonnes of hignite and 1t was to produre (00
megawatts of power  But duc to certain
reasons, we have not bcen able to attain
the full capacity Ore mpoitant redson
has been the rather stramned industrial re-
lations, and the situation s that a lot of
woik which could have been done 15 not
being done We are hoping that the in-
durtnial relations would improve, and we
will be able to attain the rated capacity
of power for the Tamil Nadu Government
But we have appioached the Tamul Nadu
Government to use their good offices to
improve the industrial relations and we
have been assured that they will do
their best 1n that regard

There 1s a plan also to open a second
cut at Neyvelh But in the hght of the
present conditions, we find it 1s rather diffi-
cult to go forward when even the targeted
capacity has not been attained We hope
that with the improvement m ndustrial
relations and the improvement mn output—
and we are also going to import an add-
tional mechinery 10 make up the gap n pro-
dution—the full capactity would be
realised

MR DEPUTY-SPEAKER ' You have
taken almost 40 mynutes, which is more
than what the semier Minister proposes to
take
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SHRI SHAHNAWAZ KHAN: lam
just taking off his load. Shri Chapalendu
Bhattacharyyia spoke about mica mines, I
entirely agree with him that there is need
to give protection to the small producers of
mica by nationalising the trade of mica,
and we are moving along this line; and I
can assure him that we have no intention of
nationalising the mica mines.

MR. DEPUTY-SPEAKER : Shri CD.
Gautam. T am going strictly by the list
given by the party whips.

SHR1 C. D. GAUTAM (Balaghat) :
May I seek your leave to sit and speak ?

MR. DEPUTY-SPEAKER :
may sit and speak.

Yes; you

SHRI C. D. GAUTAM : Mr, Deputy-
Speaker, Sir, the hon. Minister has given
us an encouraging account of the Malaj-
hhand mines, but the steps taken for
accelerating the work have not been w0
much encouraging. He has also given us a
statement about the Khetri mines.

MR. DEPUTY-SPEAKER : If each
Member takes not more than five minutes,
I would be able to accommodate more Mem-
bers, as many as possible. At 2.551 shall
call the Minister,

SHRI C D GAUTAN : All right. The
hon. Minister has also spoken about of the
Khetri mines. If these two are compared, then
the hon. Minister will fine that it will be
more advantageous to work the Malajkhad
mines, giving it priority over the khetri
mines, The Khetri mine is being worked
since 1957 and we have not been able to
produce copper ore as yet. In Khetri, it is
required to bore underground, while the
Malajkhand mines are open-cast mines.
As far as I know, it will produce copper
ore within five sears and also it isof a
better quality and is in greater quantity
than the ore from Khetri mines.

I request the hon, Minister to visit the
mine and fook for humself the possibility of
its working results. 1 may inform the hon.
Minister that Shri Nitiraj Singh Chaudhary
who was a Miaister visited the mines and
was muth impressed.
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We know the country’s demand for this
metal is about a lakh of tonnes and we are
producing only 10,000 tonnes. There is
thus a big gap. If Malajkhand mine goes
into production, I think It will produce
about 30,000 tonnes from what he has told
us. [ request the hon. Minister to speed
up this work.

1 also request the hon. Minister to set
up a smeltar al Malajkhand so that we may
be able to have side industries such as
su'pher dioxide and sulphuric acid. Sulphu-
ric acid 1s required for preparing fertilisers
and there is great need for fertilisers in the
country as availab’e land-areas get reduced.
Gypsum and card-board industries could
also be set up there. This is a adivasi area
and it will be in keeping with our policy of
removing poverty and unemployment. It
will give employment opportunit-es to people
in these backward areas also.

When ore is produced, therc should be
a railway line to take it from Malejkhand
to Balaghat; otherwise it will be costly to
transport it.

MR. DEPUTY-SPEAKER : Yoy should
speak about it on the Demands for
Railways.

SHRI C. D. GAUTAM : It goes along
with the mines, [T therefore suggest a raile
way line from Malajkhand, Barhar, Balaghat
to Gondia.

At present the number of local people
who get employment in an area is not
great; only a small number get employment.
I suggest that employees from Balaghat
should be employed, and not from outside
districts. ‘There are also bauxite deposits
near Supkar, Gadhi and Godmaon. They
are said to be in a huge quantity. Similarly
huge quantities of iron ore are said to be
near about Lavagur in Balaghat district,

MR. DEPUTY-SPEAKER : You can
send these details in a letter to the hon.
Minister so that his' attention could be
drawn to these matters.

SHRI SUBODH HANSDA (Midnapore):
This Ministry is holding a large number of
public undertakings and most of the im~
portant undertakings are mentioned in the
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report on page 3. T should like to mention
some of them. There are nine big under-
takings which are  mentioned in this report
and out of these I think two are yet to be
commissioned and seven undertakings are
already under production.

Out of the seven undertakings, I find
that five undertakings are already running
at a loss and the cumulative loss loss upto
date is Rs. 892 crores. It is very difficult to
say after so many ycars of commissioning
of these projects how this loss is gradually
accumulating day by day. I think Govern-
ment has taken certain steps like task force
scheme. Though this scheme has becn
introduced, 1 do not think much improve-
ment has been made in this respect. This
is a serious matter and the Government
should take special care to sec that this loss
does not occur in future. I do not think
. that people will forgive us for th's big loss
which is going to occur in the next years

also.

I would like to say about the stsel
distribution policy.  Steel is distributed
directly to the steel oonsumers. 909, of the
total output goes to th: consumers directly.
1 find that most of these b'g chunks of stecl
go to the big consumers rather than the small
consumers, By cxperience,. it has been seen
that the big consumers put. their ind:nt
directly to the JPC or the Steel Controller
and they get steel directly from them but the
small consumers like the small scale indus-
tries
For that reason there is much of delay and
the regired quantity which is usually in-
dented by the SSI Corporation for-the small
scale industries is not usually given, I would
like to suggest that to fced the small con-
sumers, certain portion—-at least two-thirds
of the totel quantity tFat goes for consump-
tion of the steel irdustry to these big
consumption—should.. be car-marked for the
smail scale industries.

.~ Steel industry.is one of the biggest
" undertakings and it employs more than2
takhs of people, 1 find that in most of these
undertlkmsl. the local people do not_get
. employment and this is a gercsal complaint,
- particularly. of - the Scheduled ' Castes and

. thcdu!ed Tribu. Wlmc most of thu:..
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undertakings are located, most of the local
people are up-rooted from these places. They
do not get chance in these undertakings. 1
wou'd request the Minister to look into this
s0 that ttey get accommodated in these
undertakings. If we look at the figures, by
calculation 1 would say that at least 14,000
triba's shouid have becn in those under-
tak'ngs., But the figures can be counted on
fingertips.

, My last points is that therc was a pro-
posal to set up an Alloy Steel Plant at
Purul'a. 1 dono know what is the position ?
The cost of the project is Rs. 42 crores. [
am told the project is poing to be set
up somewhere clse. | would strei gly object
if it is being sh'ficd somewhere else.  West
Bengal is mest'y a backward area. There is
unemployment problem in the State. The
steel plant may be set up at Purulia,
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[aﬂ' faramg fim] one place he talks of a Holding tompany
where he has tried to combine a number of

T el R A9 A T AAST W iemg The Holding company will deal with
AT FT GWGT FAT§ | steel coking coal, 1ron ore manganes and $0

SHRI KARTIK ORAON (Lohardaga)
Sir, our objettive 1s to have socialism in the
economic system based on the nationalisa-
tion of means of production and distribution
and exchange Now we are thinking in
terms of increasing the wealth of our
country For that, we have to lay more
stress on self-rehance While thinking in
this way, we find ourselves rather too far
away from the task that lias before us The
challenge 1s really very difficult I am sure
that unless the Hon’ble munister assumes the
praperties of steel, I do not think he will be
able to deal with this task

He will have to deal with this with a
firm hand and only then he will be able to
reverse the order which exists today We have
invested about Rs 3,000 crores in our steel
industry  Within three years of production
the steel industry 15 supposed to give a
return of at least a mmmimum of 10 per cent
dividend on the capital outlay What 15 our
position ? Though we have invested about
Rs 13,303 crores in the public sector, we are
losing to the tune of Rs 530 crores annually
nstead of getting a return of Rs 500 crores
annuelly That means, we are losing to the
extent of Rs 1,000 crores This 1s a very
serious problem which the hon Minister
will have to take note of He should try to
devise ways and means to bring about a
thange This 1s really a very big challenge
for him Unless he brings about a change n
structure, behaviour and functioning which
is of a revolutionary character, I am afraid
% change of this order n a very short time
is really difficult So, this should be the
concern of not only the Minister but of the
whole country We should try to see where
the snag 1s and how we can get over 1t

I have many pomts to cover but for
want of time I am not able to do 1t There
are some good points brought out n this
report There 1s sufficient development in
research I notice that every public sector
factory or undertaking has a design office, a
resenrch and development centre Thus is, of
course, & must for all industries.

But I cannot understand one thing. In

on Unless each unit 1s capable of function-
mg 1n a proper and efficient way, 1 am
definitely of the opinion that putting all of
them together will not be able to bring
about good results I personally feel that it
18 lihe sitting for a test Suppose I sit for a
test and answer one question half way,
another question only for & quarter, take
yet another question and leave 1t in the
muddle, will 1 pass the test ? No 1 will pass
the test only when [ reply to all the questi-
ons correctlv and 1in a nice way So, though
this 1dea 1s very good, I personally feel that
this 15 not the time when wc should go n
for this Agam, he 15 trying to involve some
private companies also Before I would think
n terms of looking after the house of
another person 1 would have to keep my
own house in order

There 15 very much dispanity in reciuit-
ment and promotion polices mm the public
undertakings I hope the Minster in his set
up one public sector service commission for
recruitment to all posts m the public sectors
Then only he will be able to bring in uniform
standaids mn the matter of recruitment and
promotion 1n the public sector

We have to develop the national charac-
ter It was Pandit Nehru who once sdid
that we should judge the result not by the
statistics or the amount of money spent but
by the development of human character
What we have to do today 1s to develop the
human chaiacter to tackle these challenging
problems

Finally, 1 would like to invite the
attention of the hon Minister to the
condition obtaiung in HEC which 1s likely
to create ill-feeling, discontent, dissatisfac-
tion and hatred between different sections of
the people What 18 happening m HEC
today 7 The acquired 3,767 acres of land mn
the nearby arca and made these people
refugees What are they gomg to do with
that land now ? I am told that they are
irying to open a co-operative society instead
of giving back the land to these people,
Why are you trying to blackmail the peaple
of that arca 7 If you cannot give them aily
assstance, at least do not try to blackmay
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them. So, I would request the hon. Minister
to issue directions straightway, immediately,
to the Chairman or the Managing Director
and restrain him from taking any such
steps. 1 want to say in the end that though
my voice is harsh I am not harsh.

He should not be a party to this type of
a thing. I would once again request the
hon. Minister to look into it, Ths is 8 very
serious issue. Lf he does not take note of
it, 1 am sure, the situation will develop to
such an extent that it will get out of
control.

THE MINISTER OF STEEL AND
MINES (SHR1 §. MOHAN KUMARA-
MANGALAM) : Mr. Dcputy-Spearkr, Sir,
I am grateful to hon. Members for the
interest they have taken in the working of
the Department in my charge and for the
kind words and some times the not so kind
words which have been said about our work,
I sympathize whith them for the shortness
of time and [ would also ask them to excuse
me if 1 am not able to answer all the ques-
tions that have been raiscd in the debate.
I do not think there will be adequate time
to deal with all of them, But I assure them
that whatever has been said will be given
utmost consideration by the Departmen' and
we shall try to see the exicat to which we
improve our work.

There can be no doubt if we cxamine
the record of the Department during the last
year in steel that we have not been able to
attain the targets which we had put before
ourselves last year and which in a sense I
commited myse'f to in this House that |
would try to attain. [do not want to
make any secret of that. 1 think, it is
necessary for me to fully put before the
House the position, frankly and honestly,
of the industry and the steps that we are
trying to take in order to improve it.

What exactly had happened during last
year 7 We had put before ourselves at the
beginming of the year a target of 2,200.000
tonnes of ingots steel in Bhilai and we
achjeved 1,953,00 as against 1,940,000 in
1970-71. We went sligh'ly ahead of last
year's production. In Durgaput, we were
batter than last year but far away from the
target which we had put before ourselves.
The target was 1,153,000 tomnes and we
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reached 700,000 tonnes as against 634,000
tonnes that we did last year, i. e.. 1970-71,
In Rourkela, the target was 1,400,000 tonnes
and what we reached was 823,000 tonnes as
against 1,238,000 tonnes that we did in 1970-
71, So, ovbviously, we were well behind
what we attempted to achieve and what we
had put before ourselves as the target.

I certainly do owe it to the House to
explain qui'e clearly what were the reasons
for not achieving the target. The most
important one, of course, was the collapse
of the stecel melting shop roof 1n Rourkela,
That cost us, at a conservative estimate,
something like 350,000 tonnes, 1. ¢, 3} lakh
tonnes. Had we been able to keep up to
the same level of production which we had
achieved in Rourkela in normal working
months, then, you will appreciate, we would
have reached somewhere in the region of
perhaps even 1,200,000 tonnes ur certainly
1,150,000 tonnes. That would have made
the entire difference both to the steel pro-
duction 1n our coun'iy and to the econo-
mcs, that is to say, the need for imports
and the profitability of the Hindustan Steel
Ltd. itself,

I would, however. at this moment like
to pay my tiibute to the manner in which,
after the collapse of the roof took place,
the roof was again put up. It was put up
in a record tume. The work was done on a
war-footing. We brought in Jessops who
did an e¢xcellent job in fabricating material
for the roof. We thought it might tahe
even as much as a year to get back into
normal production. But it was done ina
maiter of 41 months.

The second main reason why we werc
not able to achieve what we wanted to do
was the very serious trouble we had in the
coke oven in Bhilai. Despite this, we
reached the flgure of 1,953,000 tonnes. But
1 cannot gainsay the fact that, had our
operation of the coke oven in Bhilai over
the year been executed acco ding to the
technolog'cal rules which we should have
followed, we would have achreved well over
2% million tonnes in Bhilai this year. We
have paid for our technolegical violations in
the working of the coke ovens and also for
our incompetence in maintenance. We are
trying to make it up, and 1 will come to the
measures that we are taking, in a minute.

1
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The third is—and this is alsoa wvery
serious  matter—the disturbed industrial
relations that we have had, particularly in
the Durgapur area. It is our assessment
that we have lost somewhere in the regwon
of one million man-hours of work in Darga-
pur during 1971-72. And it is important o
note that something like 65 per cent of the
financial losses that have been suffered by
Hindustan Steet are due to what has been
happening in Durgapur.

The fourth is the eternal problem—as
yon must be feeling because I have repeated
it time in and time out—of inefficient main-
tenance to which we are really trying to
make a difference.

What are the steps which we are taking?
What are we trying to change and how do
we think that we will be able to achicve the
targets that we have put before ourselves
this year ?

To improve the performance of the coke
ovens in the short run, that is to say, for
immediate, direct improvement in the
working of the coke ovens, we have appoin-
ted two special groups of experts—that is,
Hindustan Stecl did—to look the coke ovens
in all the thiee public sector plants, and we
are going to check up what is going on in
the two private sector plants, where also we
are facing trouble in the coke ovens. The
services of a leading Soviet specialist—I
think, he is number two in the coke oven
branch in Soviet Union were availed of. He
came down, spent a number of months here
and gave us a detailed manual on the
working and maintenance of the coke ovens.
It is being translated, distributed, throughout
the coke oven areas in our steel plants and all
the steps that he has proposed are being
implemented. 1 hope, this will mean a real
improvement in the working of the coke
ovens this year.

A special Group, apart from the two
groups set up by the Hindustan Steel, was
constituted by the Government for suggesting
the most cost effective measures for increasing
coke production, and this Group's sugges-
tions also are under implementation. A
Group has been set up under the chairman-
ship of the Stecl Secretary to make an assess
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ment of the coke requirements in the steel
industry and its availability from other
sources, for example, the small coke ovens
which we find in the coke ovens areas in
Dhanbad and Jharia. I think, we have now
taken effectave steps to ensure the best use
of the coke that 1s available in our country.
And even in the case of coke owven gas the
shortage of which became inevitable with
the bad working of the coke ovens, we wore
using supplementary fucls like Naphtha and
Benzene by suitable modifications, in reheat-
ing furnaces. etc Some hon, members
suggested that we must have a long-téerm
plan for improvement of the coke ovens.
We have already started doing that in terms
of re-building our coke ovens. A new cokc
oven battery, as the hon. members arc
awure, was commissioned in  Bhilai n
January 1972, Capital repairs of all the
batteries in Rourkela are being planned
taking one-half of a battery down as in
Japan to ensure mimmum dislocation in
production. We have decided to instal an
additional half coke oven battery at Rour-
kela and another full battery at Bhilai. It
will take probably two or two and a half
years to put these schemes through. We
have also taken a number of steps one i1s
setting up separate Group concentrating on
the maintenance in the plant itself and the
other is to be able to make adeguate pro-
visions for spares to be available continu-
ously whenever they are needed. We have
planned a three-yeir rolling plan for stores
and spares, raw materials, ctc. and to ensurc
that, as a result of this, we will get all the
spares at the cheapest and most economical
prices and also that they will be available
whenever we want them,

Now, these are broadly the steps that
we are taking in the field of organisational
and, what I would call, mechanical improve-
ment. Perheps, the most important, parti-
cularly. I would say, in Durgapur is the
difficultics that we have been facing in the -
field of industrial relations. whatever my
friend Mr. Dinen Bhattacharyya may say
the fact is that we have suffered alot. 1
do not say that it is the labour relations
that are exclusively responsible for the
troubles in Durgapur. Not at all. But I
do say that more than in the other two
plants, distorbed industrial relations have
affected the working of the plant to an extra
ordinary dogree and porhaps it mixy be usc
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Ful if T Just gave one single instance which
will enable hon. M:mbers to appreciate
what happens when we do not have proper
industrial relations machinery working and
proper relations between the manag:ment
and labour.

On the morning of the 21st April, just
a few days back, one of the EIMCO opera-
tors—there are five EIMCO operators to
remove the slag which is on the site--
refused to work and did nol work fiom
11.15 a. m. to the end of the shift, that 1,
2 o’ clock. As a result, he was under-timed
that is to say, he was maiked as not having
worked for that period. Immediately all the
other EIMCO operators went on a lighting;
strike s a protest against the under-timing,
namely against the undert'ming of this
operator, As a result of these five persons
not working, the entire production in the
stecl melting shop had to be severely cur-
tailed and alomost brought to a stop. The
management, for the first time in many
years, rightly said, ‘We are not going to
talk to you even over this undertiming affcir
until you go bach to work. Then only we
will discuss.” They refused to go back to
work. As a result of the agreement we have
arived at with ail the three Unions, none of
the Unions supported these workers, a‘so
probably for the first time, including the
Union for whom Shri Bhattacharyya n.ay
have sympathy. None of the Unions sup-
ported them. They tried the various poli-
tical parties and tried to fish round hoping
that they would get some support, Ulti-
mately, finding that they did not get any
support, after three days, they went back to
work unconditionally, We lost 4000 tonnes
of steel as a result of the strike of thesc 15
EIMCO operators. This was taking place

time and again. Unfortunately....

SHRI M. RAM GOPAL REDDY
{Nizamabad) : What is the punishment
given 7

SHRI §. MOHAN KUMARAMANGA-
LAM : Please don't interrupt.

Unfortunately, the policy that we have
been pursuing so far has been that whenever
pressure like this builds up, we retreat,
fealing that if we dd not retreat, production
will go 1o pieces. But with a new General
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Manager there wilo it not going to resign—
I assure Mr, Sokhi though he wants him
to—1 think we are beginning to get a grip,
on the situation there, Now, as a result of
the intervention of the Labour Minister of
West Bengal, Dr. Gopal Das Nag, we have
come to an understanding with all the
important Unions in Durgapur to set up a
three tier sys'em for settlement of disputes—

one tier at the plant level, then with the

management and ultimately with the Labour

Minster humself involved in a sort of joint

Council —and we hope that this will mean a

real improvement.

ldo not at all say that the workers
alone are responsible. It is a sort of
demagogic way of putting the management
and the Government in the wrong and
always charging us of trying to shift our
responsibility to the workers, because after
all it is the duty of the Government and the
managemuent and, more than that of the
Government, of the management to manage
the workers, But the fact remains and we
cannot get away from that fact and if we
try to get away, we will not realise that what
is really harming production in Durgapur
namely instnnces as the one I described now
have continuously been responsible for
keeping the production at such a low,
depressed level in Durgapur. Why is it that
in Bhiiai and Rourkela we do not have
these troub’es on the scale that we have in
Duigapur alone? 1would appeal to the
hon. Members on the other side to apply
their minds and try to make a distinction.
The management is the same, The Chair-
man is the same. Officers are transferred
from one plant to another. Tt is not that
the officers 1n one plant are worse than the
officers in another. Now, as a result of the
new approach that we are making in Durga-
pur, we hope we shall have some improves
ment. I was there in Durgapur only day
before yesterday. I met all the Unions and
1 had discussions with them and I think the
gituation ig improving. 1 would appeal to
the hon. Members to lend their support to
our approach and I think the management
also hopes that in its policy of firmness
combined with justice and combined with
fairness the management should now have
the entire support of the House and I am
confident that if we implement it fairly and
honestly, we will be able to make a decisive
turn in Durgapur this year.
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We are in other respects also improving
tl ¢ position. The hon. Member Shri Bhatta-
charyya mentioned about tl.e production
incentives which of course are frowned upon
in China, but T know he has no longer any
sympathy for China, and 1 can assure him
that production incentives are being intro-
duced, tney have alrcady been introduced
cffectively in Bhilai. To a lerge extent we
will be able to implenent therp also in
Rourkela and in Durgapur also. So, that is
being done, 1 think that will lead to im-
provement in productivity, The Hindustan
Steel are making 2 nuvmber of improvemcnts
so far as the day to day organisation is
concerned.

Then, a number of general allegations
and statements had been made, that the our
steel is very costly, why we are producing so
little and so on, I would appeal to hon.
Members to appreciate tlat by ard large the
steel prices in our cauntry do correspond
very fayourably with the international prices.
If we are able to bring upowr production from
the present 65 to 67 per oeat #evel which it is
today to the Jevel of 80 to ¥2 per cent which
we aim at, 1 have no doubt that we shall be
able to bring our stecl prices to possibly
among the cheapest steel in the world. This
is not my opinion alone. There have been
World Bank experts who have also cocme
and Jooked around. Urdoubtedly they ex-
pressed their regret regarding the present low
level of production, but they have also said
that on the basis of the present skills and
organisation which we have got in cur steel
Plants, if we are even able to come up 1o §0
to 82 per cent we should b: able to bring
down the cost of steel substantially, and also
substantially less than in some of tl e other
countries in the world like Japan, the United
States and so on. So, that s so far as this
aspect is concerned.

May I now deal buiefly with the quesiion
why it is that we are suffcring these heavy
losses 7 About this year, T do not want 10
give any exact figure, bccause ro final figure
is arrived at, the accounts are sifll in the
process cf being clecked, but 1 have no
doubt we shall suffer a fairly sericus loss in
Hindustan Steel. There were varicus reasons.
First, of all, the full impact of the wage
agreement is coming to Rs. 6 crores or so.
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The higher consumption of stores and spares
and on account of maintenance comes o
Rs, 6 crores and possibly another Rs, 6 to
Rs. 7 crores are due to war risk incurance
and revalution of the Dcutchmark, which is
a German decision, and another Rs. 1.5
crores being our liability for additional
bonus, allogether Rs. 20 crores. And then,
whatever extra loss we may s<uffcr will pro-
bably be due to the fall of the roof in the
steel melting shop etc. It is a fact that we
will be losing money butl do want hon.
Mer.bers to appreciate t' at we are controlling
the price of steel and that when we fixed it
originally we did it not by p ice contiol but
by regulation ; when we did it in 1962, we
fixed it on a standard capital bleckh of Rs.
1,176 per tonne of saleable steel. Now the
ac.,ual capital bleck today 1s somewhere in
the region of 2,000 so far as Bhilai is con-
cerned and may be even moie <o far as
Bokaro is concerend. The d fierence between
the private und the public sector arises out
of the fact that the capital bleck of the
private scctor,—most of it, was constructed
long before and at much chenper cost. The
share capital so far TISCO is concerned is
Rs. 50 crores. MNecessarily it is a Dbias,
as it were ; 1 would not say against
the public sector alone. But, as a result of
pinning the steel pr ccs do vn, we do almost
neecessarily ensu e that we are working at a
loss,

If we were going to increase the steel
prices, which we had no intention of doing
then it would have meant on the on¢ hand
that we wcre going to increase the profits in
the private sector and on the other hand we
would me ely have improved the both working
of the public sector. So, what we thought
we would do and what has been done by the
Government this year is to funnel off what
can be paid extra by the stcel consumer by
the imposition of the excise cuty. That is
really the method by which we would funnel
off even possible profits in the public sector
in the steel plants and which would become
much more in the private sector, because the
private sector has advantages so far as capi-
tal costs are concerned. This is how we are
looking at it. But you may say that if the
increase in excise duty had been given to the
steel plants as increase in price, the financial
position of all the steel plants would have
been better including that of Hindustan
Steels. But of course, the financial position
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of the TISCO and IISCO would have been
much better ; I do not think that I should
actually bracket TISCO and IISCO like that
the financial position of TISCO wou'd have
been much better, and the financial position
of IISCO wen'd have becn a hittlc better,
because if you look at TISCO's production
it is nothing very mush more than the pro-
duction cven in the public «ector plants and
substantially worse than the production in
Bhilai.

SHRI R. N. SHARMA :
the influence of Durgapur.

That is under

SHRI1 S. MOHAN KUMARA-
MANGALAM : Now, we think that this 14
the way in which the mattir should be
looked at.

Let us not beat our breast too much
about our own inefficiency. Theie 1s no
deubt that there is inefficiency. Thete is no
doubt that we have got a long way still to
go. But 1 think, and I am confidemt that
during the last year, as a result of a number
of measures wh ch we have taken and which
I have outlined very biiefly just now, we
shall be able to make a turn inside Hindu-
stan Steels and inside our stecl industries.
I think with that I shall leave Hindusian
Steels and go on to other points.

Shri Swaran Singh Sokhi raised the
question of Bokaro and saud that there had
been complete  organmisational failure 1n
Bokaro. Of course, the use of hyperbole is
not impermissible in Parliament, and I have
no objection to the language used. But I
think that it is good also to look at the
facts.

The tempo of work at Bokaro has pro-
gressively and significantly improved during
the last year. Probably, the best index of the
pace of construction is to sec the rate of erec-
tion of steel structures, mechnical equipment
and refractories. During 1971, the erection of
steel structures amounted to over 71,000
tonnes, an increase of about 51 percent over
the previous year. The progress in the erection
of mechanical equipment was more striking
as the aggregate work done during 1971
amounted to 39,000 tonnes, which is a
hundred per cent more than in 1970. In
refractory works, the progress is from 5568

tonnes in 1970 to 34,000 tonnes in 1971, a

VAISAKHA, 14, 1894 (SARA)

Steel & Mines 166
sixfold increase. The monthly rate of
erection of equipment has been doubled last
year and s proceeding at the rate of 12,000
tonnes a month, the highest rate ever achi-
eved anywhere  in our country in a major
project of this character. But it is inevi-
table and I wou'd plead with the hon.
Members also to appreciate some  of the
difficulties that we arc facing in Bokaro, that
m such a gigantic project involving 50,000 to
60,000 workers working in a single area, we
have a number of difficulties, such as non-
availability of essential goods, scarce raw
materials, delay in supplies of equipment,
periodic failu.es of a number of contractors
who hive been engaged and a  continuous
under-curren!  of lbour indwscipline arising
from the necessity for us to go on keeping
to targets. As soon as a particular section
of the worker know that they are in a crucial
position in  the chain of production or con-
stiuction which will cnable them to hold us,
they hold us and when they do so, we find
1t very difficult to know how to get over that
difficulty As a matter of fact, at the pre-
present moment, we have got a lock-out in
Boharo in one of the areas, in the blast
furnace and coke oven and refractories area
as a result of the workers thinking that with
the date of commiswioning of the blast
furance coming up within a secable distance
towards the end of Jnne or the beginning of
July, they are in the best possible position
to, if you pardon my using that language,
twist the arm of Bokaro Steels as well as
that of the Government as effectively and as
possible; but we decided that we could not
give in any more, and if we gave in as we
did in earlier days in Durgapur, we would
never see the end of this arm-twisting policy
which is followed by strategically placed
groups of workers, who twist the arm only
when it bccomes most useful and most
proper from thelr point of view and most
difficult from our point of view. Unfortu-
nately, there is no other way that we have
been able to  find because there are a large
number of unions in Bokaro and the larger
the number of unions, the less becomes the
strength of eaeh union and its capacity to
deliver any goods. So, on this occasion,
with the full knowledge of the Chief Minister
of the Government of Bihar as well as of
the local authouities, the Bokaro Steel Ltd.,
have declared a lock-out in a small area,
and I think that as a resalt of it, we should
be able to bring some sense 10 certain sec-
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tions of the werkers who think that they can
use the critical stage which the project has
reached, in order to be able to get what they
want.

There has been no revision of the revised
schedule of constiuction finalised in the
middle of 1969, After the commissioning of
the first blast furnace complex the first stage
will be completation about a year /. e., in
June 1973, The coke oven battery was lit by
me in March and we hope we would be
able to keep up to the schedules we have put
before ourselves.

8o far as the estimates of expenditure
are concerned, 1 do not want to go into
themn mg they been mentioned here repea-
tedly, bwt I think hon. Menibers should
appreciate that almost the major part, more
than major part, perhaps 75 rer cent, cf the
cscalation has Been duc to incicase in the
cost of indigenous equipment, particularly
in regard 10 HEC and other organisations.
Since 1 do not have much more time, [ shall
leave Bokaro at that.

1 would like to deal with certain impor-
tant matters in the other organisations,
particulary in HEC ard MAMC. | alweys
wonder about one things. When hon.
members speak on the floor of the House,
they always quote from the reports of the
Committee set up by Parliament regpaidirg
public sector undertakings only tho e parls
that are critical of their lunctioning. 1
suppose the same weight can be attached
to those parts that are favourable to us.
Since hon. members arc not prepared to
quote the parts favourable to us, I suppose
T shall have to do it. .

SHR1I K. MANOHARAN (Madras
North) : That which is gicater hasto be
quoted.

SHRI 8. MOHAN KUMARAMANGA-
LAM : In the Heavy Engincering
Corporation, we are making a real change.
The Committee on Public Undertakings in
its report submitted on 27th April, justa
few days ago, has stated—.and it is very

gratilying—

*The Committee find. that the
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Ministry have already taken action in
organising task forces to tackle
systematically and earnestly the pro-
blems of the MHeavy Engineering
Corporation. While the Committee
appreciate the determination with which
the problem of putting to full utilisation
the capacity of the Heavy Engineering
Corporation 15 being tackled of late,
they feel that this effort would have to
be sustained over a number of years till
all the teething troubles of the plant are
overcome"’.

We entirely agree.

The Committee hove also made a remark
about the systematic way in which the
problems of the Heavy Enginvering Corpora-
tion are boing tackled. What I would like
hon. members to appreciate is that within
the last one year we have made a real
improvement. In I1968-69, the eguipment
produced was 23,852 tonnes and in 197]1-72,
we have improved it to 33,000 tonnes. In
between, in the two years, 1t was 24,462
and 23,109 tonnes—almost at the same
level. But this year we have made a decisive
jump. In terms of value, in 1968-69, it was
Rs. 10 crores, in 1969-70 Rs. 14 crores, in
1970-71 Rs. 19 crores and in 1971-72 Rs. 28
crores, This is a decisive improvement. Not
only this; we have made certain items of
cquipment which have never been made
before in the country, wagon tipplers, 180-
ton EOT crane¢ and so on and so fo.th,

1 think we are beginning now to get
over the hump in HEC. I am confident that
this year we will really reach a stage when
certainly there will be loss. It was already
there, but we are confident of being able to
break even in the latter part af the year.

How has this hoppened ? We have made
certain changes in the top management, We
have given special attention to the integration
of effort and sharirg of workload, to
securing adequate orders to see that produc-
tion is uninterrupted, to Improve the foundry
forge plant, particularly its operation was
examined by the Administrative Staff College
in Hyderabad, to improve the methods and
procedures of planning and produetion,
because it is a very complicated plant in
which every single thing that is produced i3
separate and different from any single other
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article. All these things together with
planning properly the availability of raw
materials have, [ think, led to a real
improvement in HEC.

We have also done something which 1
think the management can certainly take
credit for. We have pretty well soived the
problem of rehabilitation of the Muslim
employees which had bcen a running sore in
the Heavy Engincering Coiporation since
1967, We are now almost at the end of the
road so far as that problem is concerned.

So far as the Mining and Allied
Machinery is concérned, herc also there has
heen a substantial improvement in terms of
tonnage as well as in value. In 1970-71, the
production was 7,742 tonnes, compared to
5,764 tonnes in 19€9-70, and it has inercased
to 12,000 tonnes in 1971-72; that is, the last
year. Production also has gone up in valuc;
from Rs. 3 crores in 196970 1o Rs. 5 crores
in 19 0-71, and has doubled to Rs. 10 crores
in 1)71-72. The Mining and Allied Machi-
nery Corporation was the sickest child
among the many sick children which exist
in the Ministry of Stec] and Mines But 1
think we are really out of the woods, and
I am confident that during the coming year,
the steps which ar: being tuken being
similar to those we have taken in the Heavy
Engineering Corporation. we will put the
Mining and Allied Machinery Corporation
properly on a sound footing. We will go
ahead as we are planning for in the coming
years,

I am reaching the end of the time
allotted to me, and I only want to mention,
with the Deputy-Speaker’s permission, one
or two points made by hon. Members,
because I do not want all of you to feel
that I have escaped fiom here without
answering a single point. I had to deal with
certain general matters which arc of impor-
tance, because, | think hon. Members will
appreciate that the time is not enough for
me to be able to deal with every single
question.

The hon. Member Mr. Dinen
Bhattacharyya, mentioned particvlariy about
the poor maintenance and the consequential
breakdown, 4nd not the wor.ers
petformange, as being responsible for the
Durgnpur loss. 1 have afready made my

LI 1
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point on that, but I would like to emphasise
that we are taking and have taken steps
inside Durgapur regarding improvement of
the technological position.

Certain al'egations have been made by
the hon. Member Mr, Sokhi regarding
cqrrupi officials and action not being taken
and so on. I can assurc him that whatever
information he has got on that mutter
appears 10 b: in:orrect, because I have
myse!f examined the position in Durgapur,
and all thu.e allegations which had any
prima facie content in them at all, have
been referred to proper authorities and
action will be taken on the basis of whatever
reports we receive,

There has bzen an allegation made that
the recommendations of the Pandey
Committec have not been imp'emented. That
is not corrcct. We have imp'emented most
of them one after the o her,

My friend Mr. Boattacharrya was very
exercised for a second time on the promo-
tion of a particular persons within six hours
in one day. At that time, I had expressed
a certain : mount of doubt about the truth
of the report, Now, I am in a position to
tell him that that is 1 ot true. The position
is simple. Every General Manager has to
have a private secretary; 1 think that is very
obvious. And every private secretary of a
General Manager has to be really a compe-
tent person. Speaking as @ Minister I can
say that if my private secretary is not com-
petant, I cannot do a quarter of the work
that 1 should do If you want a good,
firstclass man as private Secretary tc a
General Manager, you must enable him to
move out of the private secretaryship some-
where else, because he cannot move from
his private secietaryship to become General
Manager which is the post immediately
above him and below which he is working.
So, a decision was taken by the board of
Hindustan Steel snmetime ago—] do not
know whether it was one year or two years
back~—.hat every private secretary of a
General Manager should be entitied to a
lateral move: that is to say, he can move
into any other department for which he is
qualified and on a lateral basis, All that
happened in this case was that the private
secretary laterally moved; that is congidesed
to be one promotion which it is not. Late.
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ral moveracnt means—1 think we know it—
one moves sid:ways, but at the same time.
at the same level; you know it is neither

forward nor wupward nor downwords.
({mterruption)

Let me flnish. I am giving the facst.
There, he was in a place where he was
qualiied to be promoted. He was,
given a promotion. There is nothing
out of the way, and it is unfortunate
that a small matter like that which
is entirely according to the rules of

Hindustan Steel should be the subject of so
much comment,

Because, while hundreds of these things
happen in the Private Sector nobody bothers
about that, but only when we stich to the
rules, the matter is picked up and given a
slight twist. Unfortunately, it creates a
considerable amount of demoralisation when

such things are looked upon a major
mistiakes.

Mr. Bhattacharyya also said that it has
become a practice to allot quota not on the
basis of actual requirement but on the
recommendation of somebody. It is not so.
Nobody makes the recommendation regard-
ing the allotment of steel. Allotment of
priorities regarding steel is done strictly on
the basis of sponsoring by authorities—
Governmental or Quasi-Governmental autho-
rities—on the demands of different areas of
industries, They go before the Joint Plant
Cormmittee, then before the Steel Priority
Committee and then only, it is not allot-
ment, but it is a question of priority require-
ment that is determined.

Mr, Sokhi has given some details about
the personal experiences and inspection he
bad of the Rourkela Plant. I have not got
the details in answer to what he said. I
will give him details later if he is still inte-
rested at that time.

So for as taking over the Asian Re-
fractories is concerned, Hon. Members
know that the delay was due to the
delay in the court.I t took four months for
us to get through the court. I think we
all know that this can happen.
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Mr. Viswanathan spoke about over-
staffing. But the difficulty about over-
staffing of any particular concern is when a
person gets inside the field of constructing &
particular plant, then in our country he
thinks he has a prescriptive right to the job
in the plant itvelf. You are not, as I
know, from Salem. If you were an M.P.
from Salem, 1 am sure, after we have cons-
tructed a steel plant in Salem, there will be
into few workers who will be on your head
asking you to sec to it that they are given
jobs in the steel plant. This is the trouble
in our country, and 1 think it ariscs out of
difficulty regarding employment, and the
Members of Parhament from the particular
area, where you and | may be complaining
ahout over-stafling. I can assure you, wou!d
be the first in the field to demand that there
should be no retrenchment, and unforiuna-
tely we have to follow that. What you had
also suggested was, at leastery to sce that
they are asimilated in future. We shall
try, but | think it will be difficult to avoid
it for some time to come, until our whole
man-power problem viz., solution of the
unemployment in the country has been pro-
perly achieved.

Mr. Panda has charged me about the
question of the second steel plant in Orissa.
Well, he can wait for hearing my remarks
tomorrow afternoon. I am sure he is going
to wait. 1 think that discussion on the
Resolution has not yet concluded.

So far as Khadilkar formula is
concerned, that was inevitable because we
are dealing unit by wnit, If we had take
Hindustan steel everybody would have got
19% extra. Because we dealt with it unit by
unit, Rourkela got morer Bhilai got more,
Durgapur did not, Fertilizer plant did not.
But if we take Hindustan Steel as a whole
every body would have got 19;. What
happens? The Fertilizer people have not been
badly treated. but others have been well
treated or better treated I do not think you
want me to take back the extra bonus from
the Rourkela or from the Bhilai worker;
that is not your intention. We cannot
extend it because applying the principle of
Khadilkar formula they are .not emtitied
to. So, merely becaunse mnext door the
workers are entitled to it, because we apply
Khadilker formula in that way does not
mean that the plant which is not entitled
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becomes entitled. 1 think it is a better
way to meet that problem like that.

So far as the sale of scrap at Rs, 50/—
to a contractor from Bhilai is concerned,
that is not true., 1 have examined that
matter, 1 do not think any mislake has
been committed by the Bhilai authorities.

1 have not, unfortunately, thc tume to
deal with mines at all. My hon, friend
the Minister of State, Mr. Shahnawaz Khan,
had dealt with these elaborately 1 think
all the questions that were raised have been
dealt with him-

1 shall finally deal with two points One
is, s0 far as the copper deposits in Madhya
Pradesh are concerned, Mr, Gautam has
rightly said that there are very good copper
deposits, possibly, they mav be the best in
our country. The copper orc content is
1.16 and 21 million tonnes of reserves have
already been discovered there. Probably,
we gol 40 million. Wc are definitc that
we will be putting up 2 concentrator there,
and very likely we may put up a smelter.
We have not taken a final decision. That
will be done very soon.

Mr. Shivnath Singh said. wec shou'd not
export iron ore and we should put a stop to
it. 1am afraid I canno. agree with him.
Al the very minimum, we have got 10,000
million tonnes of iron ore. I do not know
how we are going to calculate how soon we
are going to exhaust it, but assuming we
even reach the Japanese rate of production,
which is going to take us some time, we
need not have any fear. These are the dis-
covered, proved reserves. If we take reser-
ves which we are in the piocess of discovery
our broad guess is in the Kudremukh to
Goa area alone on the West Coast which
has magnetite ore of 379%. we will have
6,000 million tonnes. So, we need not have
any fear that we are going to ekbaust our
reserves, Even countries like Brosil and
Australia are earning so m.ch mcney by
exporting iron ore. | think you should
criticise us for not exporting enough, That
is the real change against Government, 10
which I conpot plead guilty, though I can
feel rather uncomfortable about it,

Finally, both in the Department of
steel and in the Department of Mines, we
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are trying to put the working of the dipart-
menton a more and more scientific and
rational basis. The holding campany about
which some hon Members had made a
mention is essentially a device by which we
would be ab’e to coordinate and control the
devilopment of our iron ore and sieel ndus-
tiy more effectively than before. My fricnd,
Mr Mohonty, was sceptical and said, “Why
don’t you put your piesent house in order
before trying to build a new house 21 am
not trying to buid a new house. This is
only a better method of being able to put
the present house in the proper functioning
order. We mic merely setting up a comdi-
nating authority which will not be inter-
fering in the day-to-day operations of
Hindustan Stee! or Bokarao Steel, etc., but
bringing  them together, giving thcem
maximum assistance and helping them to
get over the difficu’ties and pushing up 1in
the most cffective way the iron and stecl
production in the country. 1 am confident
that the ho'ding compuny which we bope to
bring inio operation within the next few
montlis will mark a significant step folward
in the more effccriive  leadership by
Government of the indu trial sector, bnth
public sector and privte sactor and also in
the area of production of the principai metal
steel in our country.

Sir, 1 once more thank hon. members
for their friendly temarks today. [ assure
them that when we all meet together next

year, we will have a better stoy to tell
them,
Some llon. Members rose-

MR DEPUTY-SPEAKER : 1 will allow
only those whose nomes have becn listed
and who had no oppoitunity 1o speak,

SHRI G VISWANATHAN : What abcut
Neiveli?

SHRI S. MOHAN KUMARAMA-
NGALAM : My colleague, the Minister of
state. has dealt with it

I admit that 1 have not been able to
deal with probably 75 per cent of the ques-
tions raised in the debate owing to lack of
time. It is a choice between takmg point
by point and trying to give a broad picture.
1 assure hon. members that 1 will go through
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the debate and reply to them personally on
every single question.

MR. DEPUTY-SPEAKER :
take it up directly with you also.
tions)

They can
(Tnterrup-

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam) : Since we did not
get any time to speak on the debate, we may
be allowed to ask three or four gquestions.
Is there any eocredination between the De-
partment of Mines and the Ministry of
Railways about transportation 7 Coal has
to be transported ftom Ramgundam to
Kothagndam. Because of shortage of coal
at the thermal power station at Kotthagudam
on account of the non-availability of wagons
to carrty coal from Ramgundam, there 1s
power cut and industries are affccted. So,
is there any coordination in the matter of
lifting of coal ?

Secondly, this morning the question of
having a mini steel plant at Kothagudam
was raised. Many tests have been conduct-
ed for years and years by metallurgical
laboratories, Feasibility study has also been
made. Recently, a UN team visited that
place. What is the latest position ?

My third question is about the closing
down of the diamond mines in Andhra
Pradesh. His predecessor had promised
that he will make Rayalaseema into a
Ratnaseema. Now that the diamond mines
are closed there is so much of unemploy-
ment. Evén before the formation of the
Gem Corporation I had requested that the
diamond mines should not be closed
down.

Finally, what is the recruitment policy
in the steel industry ? There is a feeling
growing among the local people at Visakha-
patnam that only outsiders are recruited in
the Visakhapatnam steol plant. That fecling
has to be removed, if that is not correct.

SHRI S. MOHAN KUMARA.-
MANGALAM : Regarding the question
of transportation of coal from Ramgudam
to Kothagudam, T would like to mention that
the question of difficulties faced regarding
transport of coal are always under exami-
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nation collectively by the Department of
Mines and the Ministry of Railways. I do
not think there is any gap in the under-
standing of the two departments. Possibly,
even daily sometimes they will be meeting
to try to solve the problems. Unfortu-
nately, sometimes there is not enough
foresight in planning ahead and, there-
fore, these difficulties do arise.

So far as the question of the mini-steel
plant at Kothagudam is concerned, at pre-
sent there is no question of setting up a
mini-steel plant at Kothagudam. It is not
a mini-steel plant at all. The idea probably
is to put up a sponge iron plants there with
the help of UNIDO to experiment whether
we can use coal as a solid reductant to in-
crease the ferrous content of iron ore. It is
being processed and probably will come up.
But 1t will take some time.

So far as the recruitment policy is con-
cerned, | am glad the hon. Member has
mentioned it, because this is one of the
things which 1 wanted to make mention of.
Perhaps the way in which things are going on
is best illustrated by my friend, Shri Shiv-
nath Singh's sudden espousal of the cause of
Hindustan Copper headquarters at Khetri.
What dces moving of Hindustan Copper
headquarters from Khetri to Calcutta mcan?
It means not a single employee of Khetri
need be moved to Calcutta. It means you
will have the headquarters of Hindustan
Copper in Calcutta, employing the vast
number of 60 workers, which is going to
change the employment situation both in
Calcutta and Khetri, completely, of course !
Let us appreciate that this small headquarters
we fix not according to the State but accord-
ing to the working of the organisation, I
may be wrong in diciding on Calcutta; I do
not wish to get into a debate on that and I
do not think it is right.

SHRI SHIVNATH SINGH : The shift-
ing of the headquarters will affect the deve~
Iopment of copper at Khetri.

SHRI S. MOHAN KUMARA-
MANGALAM : What you must appreciate
is that it makes no difference to employ-
ment, Whether the headquarters should bo
cither at Calcutta or Khetri s & matter of
belance betweenn the varlous considerations.
H.C.L. has to Yook after not only Khetri; it
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has to look after Rakha project, integrate
Indian Copper mining with Rakha, it has to
supervise Agrigundale project in Andhra
Pradesh and many other projects. He may
think that it should be in Khetri because it
is in his constituency. But I kave been put
in charge of Hindusthan Copper Ltd. as a
whole. If I have 1o think of HC.L.asa
whole T cannot think in terms of one State,
Unfortunately. there has been a tendency
giowing, and [ say that with a great deal of
sorrow, for thinking in tcims every parti-
cular plant that is put up in cvery particular
Sta‘e to provide employment only for
the persons in that particular State.

The Government of India have taken a
decision which we are vigorously implement-
ing that all posts below Rs. 500 a month
should go to the people of the area. We
are giving those posts to them. But there is
a tendency not only in Vizag but in so many
places also of over=stre.sing this point, and
of demanding that. if there 1s an engineer
with a salary of Rs. 750 or Rs. 1000 or Rs.
1250, you have taken too few Bengali engi-
nrers in Durgapur; that you have too few
Bihari engineers in Dhanbad; that you have
tahen too few Rajasthat i engineers in Uda.pur
and so on. Surely, India is a single country
and we shou'd try t» go on the basis of merit,
Qur claim in the Government of India and in
the public sector products projects entrusted
to my charge is that employment in superior
posts is being given sirictly cn the basis of
merit and the capacity to do the job. If we
are wrong In judging of merits, you can
criticise us. But it is not fair that everyone
of these posts should be pul under a micro-
scope and to try to examine who was his
father, who was his mother and where from
he has come. The posts below Rs, 500 a
month are going  strictly to the
people of the area. But when it comes to
higher posts, it is sitictly on the basis of
merit and merit alone,

MR. DEPUTY SPEAKER : There are
& number of cut motions moved. 1 put them
all together to the vote of the House.
All the cut motions were put and negatived.

MR. DEPUTY SPEAKER : The ques-
tion is :

“*That the respective sums not
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exceeding the amounts shown in the
fourth column of the order paper be
granfed to the P esident fo complete the
sums necessary to defray the charges that
will come in course of payment during
the year ending t'e 31st day of March,
1973, in respect of the heads of demands
entered in  the second colunn thereof
ugainst Demands Nos. 75 to 77 and 129
rclating to the Ministry ot Steel and
Mincs.”

The motion was adopred.

| The Morions for Demand for Grants which]
were advpted by the Lok Sabha
are reproduced below—Ed. ]
DrMAND NO. 75: DEPARTMENT
OF STLEL.

“That a sum not! exceeding Rs.
95,63,000 be granted to the President ro
compiete the sum necessary to defray the
charges which w.ll come 1n course of
payment during the year ending the 31st

day of Maich, 1973, in respect of
‘Department of Steel”.”
DEMAND NoO. 76 : DEPARTMENT

OF MINES.

“That o sum not exceeding Rs.
14.92,63,000 be granted to the Pies'dent
t0 complete the sum necessary to defray
the charges which will come m course
of payment during the year ending the
3ist day of March, 1973, in resrect of
‘Department of Mines'.”

DEMAND No. 77. : GeOLOGICAL
SURVEY

“That a&sum not exceeding Rs.
14,04,14,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of
*Geological Survey’.”

DEMAND NoO. 129 : OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
STEEL AND MINES.

“That a sum not exceeding Rs.
55,65,20,000 be granted to the President
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to complere the sum necessarv to defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1973, in respect of ‘Other
Capital Outley of the Ministry of Steel
and Mines'.”

15.48 hrs.

MINISTRY OF PETROLEUM AND
CHEMICALS.

MR. DEPUTY SPEAKER The
House will now take up discussion and
voting on Demand Nos. 66 and 125 relaling
to the Ministry of Petroleum and Chemicals
for which 4 hours have been allotted,

Hon. Members present in the House wha
are desirous of moving their cut motions
may send tlips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to mc ve.

DEMAND NO. 66 : MINISTERY OF
PETROLEUM AND CHEMICALS
MR. Motion

moved :

DEPUTY SPEAKER :

“That a sum not exceeding Rs,
64,73,000 be granted to the President
y gomplete the sum necessary to  defray
the charges which will come in course
of payment during the year ¢-ding the
3fet day of March, 1973, in respect of
‘Ministry of Petroleum and Chemicals.”

DEMAND NO. 125 : CAPITAL OUTLAY
OF THE MINISTRY OF PETROLLUM
AND CHEMICALS

MR, DEPUTY SPEAKER : Motion

moved.

*‘That & sum not exceedirg Rs. 69,
12,61,000 ve granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1973, in respect of
Capital Outlay of the Ministry of Petro-
Teum and Chemicals.”
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15.48 hrs.
[SHRI K. N. TIWARY in the Chair.)

SHR1 DINEN BHATTACHARYYA
(Serampore) : Mr. Ch:irman, Sir, this
Ministry deals with very vital sectors of our
economy. The saddest ccmmentary that I
want to make is that the foreign moncpolies
have had the strongest grip on these pro-
ducts, that is, petroleum and chemical
products. These two vital scctors, petroleum
and drugs, are under the firm grip of foreign
companies, mainly, British and American.

Take, for example, the price of crude.
We import about 14 million tonnes of ¢ ude.
What is more astounding is that the oil
companies, the foreign monopolies, import
crude from their own source. Our Govern-
ment cannot diiects tiem to use cruce oil
from any other fource, Several times-it
was discussed herc also- the Soviet Union
wan ed to supply ciude at a cheaper cost to
these Anglo-American oil magnates and
t} ey openly :aid that they were not going to
refine any crude that the Government may
bring f om any otl er country except their
own. What i; more astounding is that the
prices of the imported crude have been
fantastically pushed up again and again at
the sweet-will of the big foieign companies.
Till the end of 1968 Burmah-Shell charged
1.38 dollar per barrel imported from Persian
Gulf and 1.31 dollar per barrel for Agha-
ghary crude oil. ESSO and Caltex were
charging 1.31 dollars for Arabian crude.
In between, only for a short time, 5 per
cent was reduced. Agein tle plea was
raised by these forcign moncpo'ists that
becmuie higher royalties were cha:ged by
the oil-producing countries, they had to
inc ease the cost of the crude. Th s the of
of 1.25 to 1,28 dollar per barrel shot up to
1.81 to 1.85 dollar per bairel in the year
1970-71. What an unimaginable increase!
When Government, day in and day out,
talk of taking the country towards self-
reliance, this is the picture that is prevailing
year after year in the most vital sector of
our economy. Again there is pressure for
rise because of devaluation of dollar. The
Indian people will have to pay for the higher
cost of crude that they will impost
their own sources, 30, the Indian people
will continme 1o be leoted by the Angle+
American megnates ard cur Goverrment
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will always plead helplessness. West
German economists have once again proved
that the cost of production of one barrel of
crude in Middle East is between 25 and 30
cents only. What a naked exploitation and
a loot that is going on !

Originally when the foreign companies
were given permissjon to set up three oil
refineries here. their sanctioned capacity was
was only 2 mlllion for Burmah Shell
refineries, one mullion for ESSO and 0.75
million for Caltex. These foreign mono-
polists clandestinely increased their capacity
against the laws of the country, and ulti-
mately the Government had to accede to
their request. Today Burmah Shall is
refining 4 million tonnes, ESSO 2§ million
tonnes, Caltex 2 million tonnes. Tlus is
done to subvert the development of our
indigenous production capacity. Govern=-
ment has been forced to sanction foreign
exchange to import these increased quanti-
ties of crude by foreign companies.

Then, Sir, what a fun it is! On 7th
April, Mr. Gokhale, the Munister in charge
of this M nistry, announced that the foreign
oil magnaies would not be permitted to
make foreign exchange remittances without
prior approval of the Government. This
announcement was made by him so that we
might reduce the remittances of these foreign
companies. But by a subsequeat statement
Mr. Gekhal: made it clear that these remuttan
ces had cer.ain specified things in terms of
certain agreements in force; hence, Govern-
ment were, under these agreements, required
to permit remittances, etc. What Oeyion
can do, what Chile cam do, what Egypt can
do. the Government led by Shrimati Indira
‘Gandhi which is prociaiming ‘Garibi Hatao’
and self-reliance is hesitating and hesitating
to do. I do not know how long this hesita-
tion will continue. Therefore, I demand,
immsdiately outright nationalise all the
foreign 0il companies.

Then 1 come to the Oil and Natural
Ges Commission. The ONGC is a mystery.
For the last ten years there is no progress
I do not know whether the Minister is in a
position to tell us actually what has been
done by the ONGC in the last ten years,
Nothing—I will say. On the other hand,
30 many corruptions were brought to light,
The Thakrn Committee was set up regarding
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the pipeline. What is the resuit of that
inguiry 7 When will it end ? Nothing is
known. Every time itis coming up for
extension of time. May I here say that Dr.
Triguna Se1 in whose time this Committee
was set up, lost his job as a Minister
because he had the courage to set upa
committee against the high officials who are
corrupt and carrying oh their loot along
with the foreign oil companies for a long
time and that is why Dr. Triguna Sen is no
more in the Ministry.

16 hrs. !

Coming to the drugs, what is the posi-
tion * There also, you will find that most
of the drugs we have to import at a very
hgh cost. One committee headed by Mr.
Gaylord Nelson went into this matter and
their finding is that the foreign American
drug companies charge upto 11,000% higher
prices than the prices prevailing in Europe.
This was revealed during investigation of the
Senate Committee headed by Mr. Gaylord
Nelson. This committee found that many
of the drugs marketed by the American
companies have not been properly tested
about the quality and their therapeutic
effectiveness. During the last 20 years out
of 16,000 new products marketed by these
companies, 11.000 i. e. 70% of them, do not
satisfy the therapeotic claim made for them.
In addition, many untested and dangerous
drugs are regularly marketed. Sometime
back there was & casc of Thaledomide. As
a result of using this drug, many children
were born with so many defects. A crop of
Thaledomide babies were born.

The latest is the case which has come
recently in the papers ‘Hexachlorophine”
which is used in cosmetic itemg and we
import it from America whereil has been
found to be injurious. We have seen in
Indian newspapers two or three days back
that this item should not be used by

anybody.

Sir, loot is going on in crude oil. Loot

is going on in drugs.

16.01 hrs,
{SHRI R. D. BHANDARE in the Chair]

There are foreign monopolies making
huge profits, There is Alombic and Com-
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pany. They are producing so many medicins
You have reduced the price of some items.
But the drug Company as well as others
have increased the cost of so many other
items. When you reduce the price of any
drug, you do not find it in the market. That
is the position. This conspiracy is hatched
by the big drug manufacturing concerns
both foreign and indigenous, My grouse is
that you don’t have any check on the prices
of drugs. Even in the hospitals that are
run by the Government, you won't gel the
same at fixed price or controlled price,
whatever you may say. Under these ciicums-
tances, the Minister must make a categor-cal
statement.

1 charge the Minister that, at the top of
this Ministry there are some people who are
in direct connection with the foreign oil
companies. There are such top men in the
Finance Department also. It is they who
did not allow Mr. Gokhale to stop the
remittances to the foreign monopolists.
You will be surprised if I tell you the way
in which they are looting. I will give you
some cxamples of the way these remittances
are made. 1t is not only profit, there aie
overhead expenses, and so many other items
In the year 1969, Rs. BI91 lakhy were
remitted. The figures are Rs. 7264 lakhs in
1970 and Rs. 9441 Jakhs in 1971 Until and
unless we arc free from these big sharks of
foreign monopolists, our talk of self-reliance
is just 2 hoax, What about profits of the
foreign oil companies 7 In the year 1970,
theie ‘was a profit of Rs. 102 crores which
they got. In the year 1971 the profit was
Rs. 138 crores. In the year 1972 the profit
was to be Rs. 144 crores. From this you
sce what is the state of affairs in th.s res-
pect, Sir.

1 would appeal 10 hon. Minister M,
Gokhale to sec that with regard to d ugs
the supply is guarantced. But this is not
done. You Hix the prices, but there is no
supply. You may fix price, but manipula-
tion is done by the big business, big drug
company. They give another name to the
same product. They sell at higher rate,
Suppose Rs. 15 is the original cost before
price fixation. Now after price fixation.
the company adds something to it, gives
differeat name, aveids drug contrel regula-
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tion, and charges huge moncy from the
buyers. Regarding the pipeline 1 have many
things 1o say but I do not have the necessary
time for that purpose. [ would like to
know why the drilling at Baramoola in
Tripura had been stopped. I know that
there is some seandal regarding the supply
of materials there and charges weie framed
aganst those who were responsible for it.
1 do not know what has been done. 1
would like to know how many inguiries
have been set up by the CBI against the
corrupt offi.ials. Let the hon. Minister
hindly siate it. Esve.ybody knows. how
corruption 15 rampant in  this Department
particularly.

So, I wou'd appeal to the hon. Minister
to be straightforward. Let hm nationalise
all the oil companies and have them in the
public sector. Let him see that the ONGC
serves its purpose and the country may be
self-reliant at least in oil.

$HR! S. C SAMANTA (Tumluk): I
am not happy with the working of this
Ministry, espscially of the refinery section
of the ths Mimistry. I had to raise a half-
an-hour discussion here about the pipeline
laying...

SHRI K. P. UNNIKRISHNAN
(Badagara) : [ would request that one more
hour may be given for this debaté, because
it is very important for our cconomie
development. !

SHR1 SAT PAL KAPUR (Patiala) : °
We also join in this request, The Deputy
Minister of Parliamentary Affuirs is here,
and he may increase the time allotted for
these Demands.

SHRI K. S. CHAYDA (Patan) : Instead
of four hours, it should be increased to 5
hours.

MR. CHAIRMAN : If ten hon. Mem-
bers get up and start speaking simultane-
onsly, let them not be under the impression
that their demand is going to be accepted.
I shall simply put it to the House, and if
the House agrees. 1 have no objection.

SHRI SAT PAL KAPUR: You may
put it to the House just now,
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MR. CHAIRMAN : For the time being,
let Shrr 8. C. Samanta continue his speech.

SHRI 8. C. SAMANTA : The pipeline
was constructed from Haldia to Barauni
through Allahabad, and there was a gricvance
in the eountry about the quality of the pipe-
line that had besn laid. [ was astonished
to sec the pipsline for myself, because
Haldia is in my constituency, and when I
went there, | say that almost 99 per cent of
the pipes had been damaged, and this was
brought there by the contractors. Shri P.R.
Nayak was the Secretary to the Ministry at
that time and he was looking tu all these
things. He had something to do with the
Bechtel company  Those things have becn
found out and now the Takru Commission’s
inquiry into the pipeline affairs is going on.

When a commission of inquiry is set
up by a Ministry, then it should be given
all facililies, and all dozumsnts and other
things that are required by the commission
should be supplied. We hear that they
are not being supplied, Tne concept and
policy of entrusting big public undertakings
to the care of industrial mianagers as chief
executives has been seriously compromised
in the case of the I0C, in the refineriss,
pipeline and marketing divisions. The
Bureau of Public Enterprises was set up to
guide public undertakings. Quidelines were
given as far as back as 1967 by the Bureau
to all undertakings including 10C regarding
various stages of project planning by com-
missioning a feasibility study or prelim nary
project report to take invesiment decision
followed by Detaiied Project Report and
preparation of engineering drawings.  This
is the procedure to be followed, but in the
case of Haldia Refinery,which was cstimated
to cost only Rs. 46 crores when it was
cleared by Government in 1967, the cost has
escalated to mnearly Rs. 68 crores already
and this top. Priority Projeci w'ich was
Supposed to be ready in 1969 or s, already
late by three years and I can say with the
fullest scnse of responsibility that there is no
prospect of this refinery petting rcady car-
lier than 1974, by which time the total pro-
Ject cost may go up to Rs. 75 crores.

This has happened because deposit clear
directives by the Finence Ministry in 1967
guidelines given by the Bureau of Public
Enterprises, Haldia refinery is being built
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without a DPR and the foreizn collabo-
rators, in conjunction with unworthy exe-
cutives of the IOC are, once again, taking
us for a ride,

10C has violated government direct ves
about project plsanning once again to the
detriment of the public interest and public
exchequer.  The 1OC Board, according to
my informat.on, had insisted on reguiar
review of the project by means of PERT
diagrams some 2 years agn.  Throughout
1971, no realistic PERT diagr:im was pre-
sented to the 10C Board. The Committee
on Public Undertakings in its 66th Report
had highlighted the follies of project p'an-
ing of the Haldia-Baraun pipelines without
a proper project reports.  Without a paper
project report things arc gong on. We
must know where we are.

The Special Secretary to the Petro'eum
Ministry had adinitted while vendering evi-
dence before the PUC thal the entire pipe-
line proje.t needed redes gning. After the
pipeline was comleted and defects found,
it 13 now said that redesin'ng should be
done. Then, what has been done ? This
gentleman, Shri Mangat Rai, ICS, apparent-
ly got jittery towards the end of 1971 and
quictly resigned from the ICS. The Secre-
tary to the Petroleum Ministry, the Finance
Assuciate and Government Audit have not
only ignore the fact that Government guide-
lines on project planning of Haldia Refinery
has been defied by the ICS, but these watch-
dog agencies, particularly the controfling
Min'stry, have not taken any action against
the persons respons:ble for it.

An escalation of Rs. 25 crores may not
matter to the new breed of public sector
executives, the new gcapitalists without
jnve-tment, but Rs. 25 crores is a very big
amount and, if I may quote, ‘money covers
a m iltitude of sins".

Mr. P. R. Navak, ICS, the presiding
deity of the petroleum firmament for nearly
a decade had to be suspended from service
for his ro'e in the pipeline muddle.  Ris
role in the Haldia refinery project as Secre-
tary of the Ministry when the contracts
were executed in  1967-68, the role of his
suscessor, the present Secretary of the
Ministry and the concerned executives in
the 10C <hould looked into forthwith,
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The conduct of the Finance Director of the
10C in 196768, Mr. M. V. Reao, for his
role in the pipeline muddle is now under
enquiry.

8ir the watchdogs of public undertaking
sre the Financial Controller and the
Finance Director. From 1966, till September
1971, a brother-in-law of Mr. Nayak was
the Financial Controller of the Refineries
and Pipelines Division of the I0C. How
did Mr. Nayak manage these things ?

MR. CHAIRMAN : The matter is
before the Commission. So, these facts as
to what he did and what others did need
not be mentioned in the House because the
matter is sub-judice. Let the Commission
make all possible enquiry. Kindly switch
on to other points.

SHRI S.C. SAMANTA : All right,
Sir. This Ministry has sulfered much be-
cause of the change of Ministers. Perhaps
in no other Ministry such changes have
taken place. Fortunately or unfortunately,
we have now got one Minister, and we hope
that the grievances about which we feel very
strongly will be taken care of by the hon.
Minister.

SHRI VASANT SATHE (Akola) : After
all, oil is slippery.

SHRI S. C. SAMANTA : But the law
is there and the law will protect.

SHRI P.
(Naadyal) :

MR. CHAIRMAN :
him, Let him speak.

VENKATASUBBAIAH
Not brother-in-law !

Do not disturb

SHRI S.C. SAMANTA: Sir, you
have remined me of the Tekru Commission
1 would not, therefore, go further. I
would only request the hon., Minister
to see the Thakru Commission is
is helped with all the papers and other
things trat it requires, so that we could
Jook to the Ministry in such a way that we
eann have some faithi in the public under-
Gakings in which we are taking so much
interest. We sre nationalising so many
lestitutions, and so, if our men who are put
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in charge of them do not to well, what
will be the fate of the Government, I do
not know.

With these words, I
Demands for Grants.

SHRI R. V. BADE (Khargone) :
to move :

*“That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

[Need to take over all medical pharma-
cies which are owned by foreign companies.
(26))

*That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1.”

[Need to stabilise prices of medicines.
@m

*That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced to Re. 1"

support  the

I beg

[Need to check adulteration in medi-
*cines. (28)]
“That the Demand under the Head

‘Capital Outlay of the Mimstry of
Petroleum and Chemicals’ be reduced
to Re. 1"

[Failure of 1.0.C. to give petrol pumps
to the cooperative societies in Maharashtra
and Madhya Pradesh. (29)]

*“That the Demand under the Head
*Capital Outlay of the Ministry of
Petrolenm and Chemicals’ be reduced
to Re. 1.”

[Failure to nationalise !l foreign oil
companies working in India. (30))

*That the Demand under the Head
‘Capital Outlay of the Ministry of
Petroleum and Chemicals’ be reduced to
Re. 1"

{Failure in conducting inquiry into the
corruption prevailing in India Oil Corpo
ration. (31)]

SHRI DINEN BHATTACHARYYA :
1 beg to move
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“That the Demand under the Head
*Ministry of Petroleum and Chemicals’
be reduced by Rs 100,”

[Need to nationalise oil companies
belonging to U. S, A. and Great Britain.
(39}

*“That the Demand wunder the Head
*Ministry of Petroleum and Chemicals’
be recuced by Rs. 100.”

[Need to reduce the price of kerosene
oil. (40))

“That the Demand under the Head
‘Ministry of Pctroleum and Chemicals’
be reduced by Rs. 100."”

[Need to check adulteration in petrol
supplied from petrol pumps. (41)

“That the Demand under the Head
‘Ministry of Petroleum ani! Chemicals
be reduced by Rs. 100.”

[Need to reduce the cost of diugs com-
monly used by people. (4 )}

“That the Demand under the Head
‘Ministry of Petroleum and Chemicass’
be reduced by Rs. 100.”

[Need to re-instate twelve employees of
Antiblotic Plant at Birbhadra, Rishikesh

(43)].

““That the Demand under the Head
‘Ministry of Pctroleum and Chemicals
be reduced by Rs. 100.”

[Need to bring the wage scale of the
employees of Antibiotics at Birbhadra,
Righikesh at par with the wage scale of
Pimpri Plant under the same Ministry
(44))

“That the Demand under -the Head
‘Ministry of Petroleum and Chemicals’
be reduded by Ra. 100"

[Need to set up a permanent Joint
Committee in 1. D. P. L. to negotiate and
scttle the grievances of employees (45)]

“That the Demand onder the Head
‘Ministry of Petroleum ard Chem'crls’
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be reduced by Rs. 100.”

[Need to take steps to improve the
deteriorated industrial relations at the Anti-
biotic Plant at Rishikesh (46)].

“Thit the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.""

[Need for a thorough revision of wages
in the pharmaceutical factorics both private
and public (47)).

‘““That the Demand under the Head
‘Ministry of Petroleum and Chemicals’
be reduced by Rs. 100.""

{Need to take efficctive steps to check the
sale of spurious drugs in the market (48)].

MR. CHAIRMAN : The cut Motios
are also before the House.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Chairman, Sir, in this modern age of
technology and science, the economic well
being and pro perity of our country will
largelv depend on how the plans in the
field of oil and petroleum are executed. 1
am sorry to say that at present, in the
country's battle for sclf-reliance and
e:onomic independence, the petroleum sec-
tor represents the most dismal and depres.
sing picture that one can imagine, Instead
of increasing self-reliance we are moving in
the opposite direction, The gep between the
demand and the supply of petroleum products
is mnot nar-owing but increasing sharply.
My friend, Shri Bhattacharyya, spoke
quite a lot about imports of crude oil. The
bill for this at the present rate will soon go
up'o something like Rs. 200 crores per year.
It is estimated that the requirements of
crude will increase from 13.46 million tonnes
in 1970 to 26.50 million tonunes in 1974. In
this increase the degree of indigenous pro-
duction will not go up but go down from
369 peroceat ia 1970 to 33.2 per cent in
1974. These are calculations made by the
Public Undertakings Committee in its latest
report on ONGC.

In this vital and strategic sector of
national ecomomy it which there are very
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high stakes, it is my charge that the Govern-
ment has been criminally complacent. I am
not b’aming this Particular minister, because
he is new to his charge, but over the years,
the Government has been criminally com-
placent, allowing persons in high piaces to
bungle and make the country pay dearly for
their incompetence or may be for something
worse than incompetence. The PUC's
report on ONGC shows something which is
truly shocking. At a time when the country
is struggling with 1ts back to the wall, when
we are being blackmailed by the cut-off in
US aid, when forcign-owned refineries a ¢
importing crude at fancy prices, at such a
time, this report shows that the ONGC, or
rather, one of its subsidiaries called Hydro-
carbons India Private Limited, has failed to
lift and utilise 62.2 per cent of the country”s
share of Rustom crude which was allotted
to us. This has cost the country a loss of
Rs. 15.59 crores. If this is not criminal, 1
would like to know what is.

It is estimated that the annual cost of
imports of petroleum products i this
country is roughly Rs. 30 crores. On that
basis, we find that if Rustom crude had been
imported apd utilised in the last four years,
this country could have saved Rs. 120 crotes
in foreign exchange, and the idle capacity of
1 million tonnes in Barauni Refinery could
have been put into commission. You know
what happened ? For two years, this matter
was held up because Mr. N. N. Kashyap,
who was then boss of IOC, had pleaded that
unless this Rustom crude is properly analysed
by the Petroleum Institute at Dehra Dun to
see what its lube content is, it is not proper
to use it in Barauni or any other refinery.
After two years, it was found that this
crude is perfectly all right and there is
nothing wrong with its lube content. 10C
had actually passed a resolution that this
Rustom crude should be brought and
utilised. But two years were wasted
by Mr. Kashyap. Even now I am told it
cannot be used straightway, unless the
Barauni Refinery is redesigned to some
extent, because it was designed for a diffe-
venit type of crade. For redésigning, 10C
bad sanctioned an amount of Rs, 13 crores
and a decision was taken by Government
that this project would be undertaken for
making the necessary modifications in the
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design, so that the Rustom crude could be
utilised and 1 million tonnes of 1die capacity
at Barauni could be put into commiss.on.
But nothing has been done about it up till
now ; I want the minister to tell the House
who is responsible for sabptaging and scuttl-
ing this whole thing, why the county is
being made to suffer this enormous loss and
why 62 per cent of Rustom crude which is
ours is not beng lifted and used.
Somebody in the Petro'eum Mimstuy
has to be held responsible. This kind of
constantly covering up and allowing people
to go scotfree 18 something which this
countty will not tolerate any longer. I
think a thorough shake up is called fo1, a
thorough shake up in the O& NGC and the
Mintstry for this kind of scandal has to be
stopped.

I would like to make three specific
suggestions,  Firstly, we have had a pro-
longed experience of successive ICS officials
heading this Ministry in the capacity of

Secretary. 1 want now, at least for once
as a trial, let us have as Secretary
in this Ministry a technical expert

who knows something about petroleum, a
petroleum expert.  We do not want this
successive tribe of 1CS officials to go on
fouling up this very wital and strategic
sector. As you all know, three previous
Secretaries, Shri S. S. Khera, Shri Damle
and Shri Nayak, have been put on the mat
by the Pipelines Enguiry Commission,
Not'ces have been served on them to appear
and answer for their responsibility in this
whole sorry tale. So, my first suggestion
is : let us make a break, let us have as

Secretary a technocrat, if you like, an
expert who knows something about
petroleum,

The seccond suggestion that I would like
to make is that a vast new prospect has
opened before us, which we should explore
and pursue, a tripartite agreement should
be worked out between India, Bangladesh
and USSR for a joint off shore exploration
for oil. The entire ofi-shore from Visakha-
patnam to Cox's Bazar can be explored
provided there is co-operation between the
governments of India, Bangladesh and USSR.
USSR, I am sure, can supply the necessary
equipment. But this shoold be done and it
should be given priority. At least we should
try for it, provided the other two gevern-
ments are willing,
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My third suggestion is we should en-
courage young petroleum geologists, very
young and good scientists who are already
in the ONGC itself to go in for off-shore
and on-shore exploration for oil.

Incidentaily, while T am on this point if
I may ask a specific question what has
happened about the resumption of drilling
for o1l in Bodra in West Bengal ? Because
1n 1964 when one of the drilis broke up we
were told by Dr. Triguna Sen that after
some more sophisticated su-vey was éarried
out by some equipments which we e to be
imported dnlling in  this area would be
resumed. After that we have not heard
anything further on that. 1 wish he will tell
us something about it.

i would like to support the plea of Shri
Bhattachatyya for the the nationalisation of
the foreign oil ct mpanies. | have four specific
complaints again,t them. Firstly, they are de-*
manding higher and higher prices, fancy price
as, for their imporied crude. Sccondly, they
are repatriating not only their large profits,
but it is reported that they arc repitriating
portions of their reserves. They are removing
their assets. Thirdly, they have drastically
reduced employment ; especially in the
eastern region of the country, I know that
thousands of, their employees have had their
services, terminated or been forced to resign
their jobs. They are cither handing over
much of their work to contractors or in=
stalling computers in their Bombay offices
and they are cutting down the:r staff in the
castern region., Fourthly, m times of
national emergency these oil companies have
always betrayed a tendency to try to
pressurize us and blackmail us.

Finally, T would like to say a few words
about the the Pipeline Enguiry Commission,
not about anything which is sub-judice, as
you correctly pointed out. My grouse 15 that
government took a stand regarding the
principal accused, Shri P. R. Nayak, of
:lxtendin; his sesrvices and then suspending

im.

MR. CHAIRMAN: You cam say that
he is a “'defaulter” not accused”.

BHRI INDRAJIT GUPTA : Are you
sure by is only a defaulter 7 Anyhow, 1 do
0ot mind gsing the term *‘defaulter™.

.
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MR. CHAIRMAN :
not found guilty,
accused.

80 long as he is
you cannot <all him

SHR1 INDRANT GUPTA : I have no
objection (o using the word which you
suggest. The principal defaulter, Shri Nayak,
was placed under susoension by a procedure
which the Government of India undertook
with all good intentions for preventing him
from secking protection under the ICS pri-
vileges, because he was due to retire. Once
he has retired he is beyond the scope of any
tnquiry. S ibsequently, as you probably
know, he went to  the Supreme Court and
the Supreme Court held his suspension to be
technically void because 1 was notified to
him  that

discipliniry  action was
only *con templated” against  him.
The acwal disciplinary action or~der

which means that it must be reduced to the
form of & concrete charge-shee was not
given to him. He was only aform:d of a
contemplated disciplinary action and he was
suspended. The Supreme Court held that
this cannol be done and held his suspension
order to be technically void. They held that
a defective suspension order had been given
to him.

1 want 10 know how this was done. It
is Mr. B, B, Lal, a responsible officer, the
Secretary of the Department ol Personnel,
who €ramed the suspension letter. So far as
I know, Mr, B. B. Lal has been a member
of the 1.C.S. for the last 30 years. I cannot
believe that hedoes not understand the English
language or he does not know how to draft a
letier or frame a propar suspension order, Al-
ready, the charges were there, Nine charges
had been framed by Mr. Mangat Rai, the
Special Secretary in the Ministry and for-
warded to Mr. Takru for prelimunary investi-
gation. Mr. Takru enlarged those 9 charges
to 15 charges. Out of 15 charges, Mr. Takru
held Mr. Nayak being prima fucie guily or a
dcfaulter on 14 charges.  This was done on
the 11th Junuary, 1971, Yet, the suspension
order which came later on. that is, on the
2%d March, 1971 contained no charges.
Hence, it was held by the Supreme Court to
to be defective. Am I to take it that Mr.
Lal is such an immature or an in experienced
officer that he did not understand this or is
this another example of the 1.C.S. brother-
hood gamg up im defence of cach other ?
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Perhaps, T am being wuncharitable. At
least there is one other 1.C. S. man, Mr.,
B. R. Tandon, the Special Commussioner of
Departmental Enquirics, who found Mr.
Nayak guilty of 11 charges, specially, absolv-
ing Bechtel's from paymg income-tax on
their profits. I believe, this comes under
the Prevention of Corruption Act. 1 would
like to know from the hon. Minister why
the C. B. I. should not prosecute Mr. Nayak
separately and directly on the basis of the
finding of Mr. B. R. Tandon's inquiry. A
copy of this report, may I ask, should be
placed on the Table of the House. Let the
Members have a chance of stedying it. The
Tandon Report was submitted six months
ago and we are still in the dark. We do not
know what the Government is doing subs-
equently on the ba'is of the Tandon

Report.

Why is it that the Ministry is opposing
che enl.rgement of the terms of reference
of the Takru Commission ? Dr. Tiiguna
Sen had assured the House—l am
quoting—*‘All allegations in thc P.U.C,

Report, the 66th Report, have been
referred to the Takru Commission of
Inquiry."

Now, it is found that they have not
been so  referred. Why should the
Ministry oppose the enlargement of the
terms of reference 7 I would like to know
that. The original terms of reference had
been drafted by the wery officers who aie
under the inquiry of the Commission.
Now, it is being argued before the
Commission that the terms of reference
should be widened. Why should the
Ministry come forward to oppose it, we are
net able to follom,

Finally, I would like to know what is
the the role of the Ministry in such
iaquiries. 1 am told that even certain
flles which bave been ashed for by Mr.
Takru are either not being produced or
iiordincte delay is going on in submitting
those fi'es to the Commission. What is
le of the Ministry in that ? Is it
in the face of the P.U.C. Report
the Commission in finding out
in fixing the guilt where It
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belongs to or is it the job of the
Ministry to try to shield the guilty officials
and even, if necessary, to bring ridicule on
the P.U.C. findings and their Report ?
This is very serious state of affairs.
There is not much time at my disposal. 1
would just say that the whole pipeline inquiry
affair must be taken seriously and the way
in which the Munustry has been behaving
towards it must be given up.

As far as the whole question of sliding
farther and farther away fiom self-reliance,
instead of going towurds self-reliance, 15
concerned, and the arguments wh,ch 1 have
advanced earlier, it must also be found out
who 1s responsib'e for this huge loss which
the country 1s made to suffer due to this
bungling.

SHRI M.B. RANA (Broach) : I rise to
support the Demands for Grants of the
Ministry of Petroleum and Chemicals, It
was Panditjt who, many years ago, took a
decision to develop public sector under-
takings. His dieam has come tiue today
and 97 public undertakings are functioning.
It was said by many capitalists that these
public undertakings weie a loss to the
country. But that s not so. Out of 97
public undertakings, 5 are making profits
and only 33 are making losses. On the
whole, the public undertekings will start
making profits very soon after their period
of gestation.

No hon. Member has mentioned about
ONGC so far. 1 would like to say a few
words about that, but befoie I do that, I
want to bring to the notice of the House
that many capitalists are interested in
d faming these public undertakings as far
as they can and are putting up arguments
against the prosp. rity of the public under~
takings. I had the opportunity during the
last two years as Chairman of the Commi-
ttee on Public Undertaking to study in great
detail the working of the ONGC. The
16th Report of the Committee was laid on
the Table of the House on the 2list of Iast
month. It is rather a bulky report, about
400 pages, and I do not propose to cover
more than a few importent points in it
which relate to the efficiency of the ONGC,
10 the pattorn of financing and the workers”
bonus,
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The Report covered a period of five years
from 1966-67 to 1970-71, and for all this
period, except for the last seven months,
the Chairman was Shri L.J. Johnson. For
the last twenty months, there has been no
permanent Chairman and one of the
Members has been acting. We have ex-
pressed our regret in the Report that the
Government should have allowed such a
situation to arise.

We found, samewhat to our surprise,
that in spiie of the fact that the ONGC was
one of the Jargest public sector organisations
in the country, with a staff of about 22,000
people and an annual budget of Rs. 60 1o
70 crores, the Chairman hus no powers at
all ! As the Member in charge of stores
and administration, he had the same powers
asz any other Member for the subjects in
his charge, but as Chairman he had no
powers. He presided at*meetings of the
Commission and if there was an equality of
votes at any time, he had a casting vote.
It seemed to us to be anomalous that the
Chairman should have such a heavy respon-
sibility without power. We have again
tecommended that the Chairman should be
the chief executive. The Government
representative, when he appeared in evidence
before us, again reiterated that the Chair-
man’s role should be merely that of a
planner and co.ordinator.  We disagreed
with this view and felt that merely desig-
nating him as a coordinator would not
clothe him with effective authority, We
have recommended also that, in an expan-
ding organisation demanding quick dscision-
making, the power to take prompt decisions
is a primary presrequisite and this cannot
be fulfilled unless the Chairmaon, as the
chief executive, has the power to overrule
the dissenting view of the members in the
overall interests of the organisation.

My expetience of the public sector
organisations has been that, although power
and authority are necessary for those hold-
ing high office, if they are expected to pro-
duce resuits, eMficiency depends much more
On personality, drive and commitment than
on the fact of being uhie to exercize power.
In nikny organisations which are doing
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badly, those in charge have no Jack of power
and authority and yet they have failed. We
were, therefore, very happy to find an
organisation where the Chairman had been
able to secure a high degree of efficiency in
all spheres of work without actually having
any power. We were also Impressed by the
enthusiasm which we noted at all levels,
particulary among the younger scientific and
technical officer., which showed that moral
was high.

Here 1 would like to say a word about
the labour relations in the ONGC during
the periyd covered by our Report. I must
say that they were among the best, if not
the best, I had come across. The day before
the Committee wisited Baroda, two years
ago, fcr example, the labour union of
workers of the ONGC in Gujarat was hold~
ing its annual conference and they had
invited the Chairman to sit with the union
leaders on the dais to address the workers,
This seemed to us to be an excellent index
of the sound relations between management
and the workers, We also saw evidence of
this wherever we went in the oil fie'ds of the
ONGC and at their headquarters in Dehra
Dun. Tt is la gely because of these fac ors that
the ONGC's woring results 1n the past four
or five years have been so good. In the
year 196/-68, for example, they made a
profit of nearly Rs. 12,8 crores and in
1968-69, Rs. 12.93 crores. We found that
these profits would have been higher had the
ONGC not been selling gas below the cost
of production and had the sale price of oil
not been reduced because of the reduction
in the parity price.

The workers of the ONGC brought to
our notice the fact that even though the
ONGC through their hard work and devo-
tion to duty was carn ng the highest profits
in the pub'ic sector, this was not being
reflected in the workers,” bonus. They com-
plained that the IOC workers, whose work
was much less onerous and dangerous, were
getting 16% bonus, while ONGC workers in
1948.69 were getling an ex-graric bonus
payment of only 8%, This has been raised
fot next three veers to 10%.

When we went into this question, we foyund
that under the pattern of (inancing in the
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ONGC the exploration lossestof the Commis«
sion and the expenses on non-producing ficlds
were all being met by sotting off the revenue
from the sale of oil and gas. Of course, in
exploration for oil, and in wild-cat drilling,
there are bound to be heavy losses. But
‘we  feel that the workers have a genuine
grouse since the system implies that they
can never expect to get a higher bonus and,
in fact, in poor year, the bonus might even
come down. So. it was bccause of this that
the ONGC had pleaded with the Government
to:allew them to undertake refining ope-
rations also. The bouns will continue to
‘depend on. the profits of thc ONGC and
since the ONGC's explorationg programme
is being expanded, it may have 1o incur
further loises. In addition, if it has bad
luck and does not find many new fields, all
its profits from the sale of oil and gas will
be casten up to meet its losses. We have
suggested to  the. Government that one way
out of the difficulty, perhaps, would be to
form a parent company to take care of both
the ONGC and 10C and to share the profils
of these two organisations in some equi-
table manner,

- Apart from the good leadership at the
top and high morale in the organisation, the
efficlency which we observed in the ONGC
appears to be the result also of applying
modern management techniques, e. g.,
Ct_m'tro! Rooms at Dehra Dun and at
Divisions,

~ Then they have the Central Workshops.
The ONGC wtose present rate of produc-
tion is 4 milllon tcnnes per annum is the
laggest - producer of oil in the country. In
the past six or sesen years, it has discovered
as many as 13 new oil or gas flelds. Two or
three of them are still being developed.
The production of "gas is at present about
333 million cubic metres per annum. As a
result of the discoveries ‘in the last S5or 6
yéars, ONGC should be able to prod .ice 912
miltion: cubic .metres per year in 1973-74 on

land, which is included -in its ten year plan..

Jt:shou'd also be able to produce at the rate

of 6.7 million. tohnes ‘of oil per year on land -

bg’ﬂ?ﬁ-ﬂ. ‘The ONGC deserves credit

because with seismic equipment which is ngt . -
thﬂmsi lnlhc lelﬂ they have  been al b‘c_f,
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to discover as many as 13 fields in the last,
seven years. This is a very creditable
achievement when one considers that these
fields are small fields and, thcre?ore. much
more difficult to find.

Finally, I would like to remind the
House of the magnificent success of the
ONGC in 1970 in bui'ding up its first off-
shore platform in very difficult conaitions in
the Guif of Cambay. Itis in my consti-
tuency. The conditions were very difficult.
The Russians were expecting high tides in
the Narmada river. There were tides of
upto 12’ and the Russiars gave it up and it
is our young engineers who worked there
day and night and put up this plateform and
started drilling.

About the ONGC, 1 would like to men-
tion what a former Minister, Shri Ashok
Mehta said in the Lok Sabha while replying
to the debate on the Demands of the
Ministry of Petroleum and Chemicals in
1968. He says :

‘1 whuld like to say something abou tthe
exploration programme. It is said that
we have spent a lot of money, but not
achieved adequate results, We have
spent something like Rs.200 crores on
the ONGC and we have established 130
million tons of reseeves which will be
prcduced. 1 think there figures are comp-
arab'e to similar figures a1ywhere in the
word. The performance of ONGC has
improved remarkably in the past ‘12
months... : )

Today the facts are that the ONGC,s '
drilling performance in 1967-68 has been
a record performance for all time. Next -
year’s target is 40 percent higter than '
what we have done this year. I would .
like to know from any Member of “the .
House belonging to any section of  the
House if we say that our 1968-69
performance would be 40.per cent over -
the recerd performance we haveput im...
. 1967-68, is not that something far which
we should . pat the ONGC on.its back, .
1 would llte to. take this. opportunity.to..
put on record my apprecistion. of the..
~work that _.the- Chimmof&uONGC
M, Iohnm umh themdcr,fnl tqm-ol‘
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youngmen that he has brought
together,—the p'anning and development
team,—and with the control room, has
done b

Before I sit down I would like to say
that o1l has been struck in  my distiict of
Broach Wehad about 1 fakls actes of
khar land mn Bioach distret while the
refineiy 15 put up at Baroda When the
question of expansion cemes  they want to
expand the same refinery while they could
tasily have a  refinery in Broach district
where the petio-chemucal complex  and
other things can be st up In Broack
tle o1l Produdetion 15 same  things
bhke 5,000 to B(O0 tonnes a day So,
they should have a second itfincty m Broach
district for the welfare <f the dis 11et and
tor the welfare of the people theie

*SHRI M S SIVASAMY ([liruchendur)
Hon Mr Chairman, Sir, before 1 s ait
expressing my views on  the Domands for
Grants of the Mmistrv «f Putiolesm ind
Chem cals, T would at the very outset refer
to certin important issu s relat ng to my
constituency

For the four southcrn most districts of
Cape Camorin  Tuunclves Madurar and
Ramanathapuram petrol  diesel o1l and
other petroleum products will have to vome
either fiom Madras Refinery or from Co hin
Refinery  As these have to be transported
from a distance of 400, 500 niles awav we
have to pay 5 to 8 paise more per litre «f
petrol on account of heavy tiansporta on
charges Bearing i nund the hgh price
that the people of this area have to pay for
gctling petroleum product and also keeping
in view the needs of fast-becoming indust-
rial complex m and around Tuticorm, the
Tamil Nadu Government for the pa 1 five
dcars hay been requesting the Cential Gove-
rnment to set up an ol refinerv there
Besides this, the work on Rs 85 crores
worth Southern Petro-Chemical Indus ries
Corporation 18 progressing repidly «dd this
industrial unit’s mam 1cquirenxnt of raw
material i1s naphtha One miilion tonne
naphtha per annum will be needed by thi
umt As [ pointed out earber, this naphtha
has glso to come from either Madras or
from Cochin, 400 or 500 miles away from
the losation of the idustry If you take
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into account the transportation charges in-
volved in this, naturally the cost of producs
tion of this unt will be mounting up, the
burden of which will be pased on o the
con nmers  The Tuticorin harbour is being
expended at a cost of Rs 35 cro e, and the
work 1s 1lchy to be completed next vear

If the expandid harbour facihites ar to be
uuh ed in { Il and if the Governn ent wish
to haie some return on this huge investment
th tonnage ai this hirbow should be in-
creased substantially  In other words, the
import and export trade through thie har-
bour should be considerably increased This
n turn emphas) es the need tor having an
otl rehinery at Tutieonn

With a view to making availible to the
people of tlese four dis rict  the petrol, the
d «sel and other petroleum products at the
same price t wh ch thev are available to the
neople in Midras Bombay and Coclun  to
supply naphtha in quantily locally to the
Southern Pe ro Chemical Industrics Cors
poration so that its products could be sold
at a competitine price  ty unlise the expe
anued hirbour facthties «f Tuticorin in fu'l
and al o on account of the strateg ¢ place
Tu icorin  occupis i the 1 aval defunce of
the countrn | wotld appeal to the hon
Minister that an ol refinery should be st
u- at Tut corm and the Central Government
should imitiate prelimmary action on this
pronosal

In the 1971-72 Annual Report of the
Ministry, theruis reference Koyalito Refinery,
Barauni Refinery Halda Refinury and also
to the necessity of havine another refinery
in the north-westcrn part of tie conirv
I regret to <ay that there seems to be no
realisation on the pat of the C atral
Governunent of the need fyr having a refinery
m the soutlern pa t of the country  There
1 no mdication of this in the Annual Re-
poit also

On Augist 15 thre year, we will be
culebrating the silver jubilee of our Indepen-
dence [ ven after 25 years of our Indepen-
dence, so far as petroleum products are
concerned, we continue to import them
diaming our slender foreign cxchange
resources Every year the crude ol u
imported to the tune of Rs 135 creres and
Rs 21 crores worth refined pétroleum pro-

—

*The original speech was de'rvered in Tam .
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ducts are imported annually. It has been
estimated that in the year 1973.74, to meet
the requirements of the country, the import
bill on this score will reach Rs 350 crores
pre year. I don’t think I will be wrong to
spy that the Ministry should bestow its
immediate attention to the ever increasing
import of crude oil :very year. It is claimed
that huge deposits of oil are there in Assam.
Four years ago, the Estimates Committee of
this House recommended that the Barauni-
Gauhati pipeline’s capacity should be ex-
panded further if the import of crude oil is
to be reduced. This recommendation has
fallen on deafears and we are importing
merrily crude ojl worth Rs. 135 crores every
year and this figure may go up to Rs. 300
crores in two, three years. If the Govern-
ment are determined to conserve our meagre
foreign exchange resources, then the Baraum-
Gauhati pipeline’s capacity should be ex-
panded immediately as recommended by the
Estimates Committee four years ago. This
will help further exploitation of oil available
in Assam.

Only the other day ] came acioss a
news item in which the Chairman of the Qil
and Natural Gas Commission, Shri Neg,
has stated that Cauvary Basin in Tamil
Nadu and Godavari Basin in Andhra
Pradesh have considerable oil deposits., I
have also been given to understand that the
Government are likely to drop the explora-
tion of oil in these two areas. I am not
able to reconcile myself to the two contra-
dictory postures of the Government. When
the head of the Oil and Natural Gas Com-
mission has stated categorically about oil
deposits in Cauvery basin and Godavari
basin, would like to appeal to the hon,
Minister that the exploration work there
should continge.

It is stated in the Annual Report that
there is enormous potential for oil in the
off-shore arcas of our country. It isalso
stated that if the Aliabet off-shore area in
Gujarat is exploited In full, it will meet the
entire oil requirement of the country. What
do we see ? The work in this area has come
to u standptill. 'The lame excuse advanced
is that the floating crane and the power tug
are not avajlable. Whea you are importing
crude oil and other petrolrum pradacls to
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the tune of Rs. 160 crores a year, which is
likely to go up to Rs. 300 crores In a year
or rwo, when the foreign exchange position
is not so good, can you accept the argument
of non-availability of floating crane and
power tug for continuing the off-shore
drilling in Aliabet area ? If this is the

« performance in the basic requirement of

peteoleum products without which our eco-
nomic advancement wiil receive a set-back,
Tam tempted to call this Government as
as inept, ineffective and inefficient. If the
drain of foreign exchange 15 to be stopped
immediately the floating crane and tle
power tug must be made available to the
0. N.G. C. so that it can continue the off-
shore exploration of oil. 1don’t think the
House will tolerate any delay on the part of
the Government so far as this issue is
concerned.

Before the independence was achieved,
it was the slogan of the Congress Party that
all foreign exploitation would be extermi-
nated from the country immediately after
achieving independence. Afier 25 years of
independence, what s the position ? Out
of the total import of 19.6 million tonnes
of crude oil, 8.2 million tonnes of erude oil
are in the hands of foreign-owned oil refi-
neries. The Government and the Members
of the ruling party take pride in doing
nationalisation of this industry and the
other. They also proclaim from house-tops
that the Government are thinking of nationa
lising so many institutions in the country.
the Government boldly and courageously
nationalise industries of indigenous origin,
industries which have been set up, and
developed by our own people. But the
Government show all signs of reluctance,
hesitation and cowardice in the matter of
nationalising foreign-owned ecompanies ahd
industrial units. During the last four years,
the Anglo-American Refineries have carned
a profit of Rs. 35 crores and have repa-
triated the whole sum. During this period
their investment is Rs. 109 crores. The
profit is more than 50%. They have not
brought money from their countries for
investing Rs. 109 crores here. They have
just converted the dividends into share
capital
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sign of hesitation on their part to nationa-
lise the Anglo-American giant companies.
They have swindled the country for two and
half decades. They have dominated our
economy for twenty-five years. They have
repatriated to their countries more than
what they have invested here. If the exploi-
tation of white people is to be put an end
once and for all, then these foreign-owned
refineries should be nationalised without any
fear or compunction.

In this regard, the Shantilal Shah Com-
mittee has recommended that the Govern-
ment should set up a separate purchase
organisation for the purpose of importing
and stocking crude oil and then distribute
it to the private refireries and to the public
refineries. The Committee has stated that
that is the only way to curb the profiteering
tendency of these foreign-owned refineries.
1 wonder why the Government have not so
far set up such an organisation. For mar-
keting the oil they have the Indian Qil
Corporation. Why should they not have
another organisation for making purchase
of crude oil from other countries and then
ttcan be distributed to both privatc and
Public refincries ? 1 would like the Govern-
ment to do this immediately and end the
exploitation of foreign-owned refinerics.

17 brs.

The Drug Control Act was passed by
this House. There is 159 ceiling on profit
under this Act. But the balance-gheet of
Glaxo has revealed a profit of 207, The
profit of Pfzer and Hindustan Warner has
gone up by 27}% alter the enactment of this
law. It is not that | am saying this. Their
own balance-sheets reveal this. 1 would
like to know what action has been taken by
the Goverament under the provisions of the
Drug Coatrol Act fixing a 15% celfing on
profit. When theve foreigr-owned com-
panies are making profits against the express
provigions of a law, then it 18 cssential that
the Government must take penal ac.ion
againet them.

We have many public sector under-
takings in the fields of medicine, engineering
heavy emginecering and so on. 1 will give
here the example of Indias Durgs and
Pharmaceutical Ltd. The paid up capital
of this public sector undertaking is Rs. 27.15
crores.  The leng-term loan received fom
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the Central Governmeat is Rs. 31.20 crores;
the short-term Joan comes to Rs. 25.49
crores. With the total investment of Rs.
83.85 crores, 1f you look at the performance
of this unit during the last four years, you
will find that is continuously running under
a loss. In 1968-69 the loss was Rs. 4,59
in 19(9-70, the loss was Rs. 3.80 crores; in
1970-71 the amount of loss was Rs. 2.6
crores and n 1971-72 the loss came to Rs.
4.72 crores. With an investmert of Rs. 85
crores, and after giving admunistrative and
technical experience during the last 11 years
this unit was set up in I' 61—if this under-
taking is showing a loss, cither it must
definitely be due to administrative lethargy
and inefficiency or the umit must have be-
come a bureau for malpractives. It is time
that the Ministry goes into the question of
recurring losses of such public sector under-
takings, If the programme of nationalisation
is to yield any beneficial results to the people
of the couniry, if the pace of socialism is
to be hastened, then it must be ensured that
these public undertahmgs start earning
profits. If the presenl trend continues un-
abated, then the people of the country will
grive their verdict about the intentions of the
government.

SHRI DINESH CHANDRA GOSWAMI
(Gauhau) : Mr. Chairman. Sir, we have
before us the Annual Report of the Petro-
leum Ministry and the Annual Report of
the Indian O! Corporation Ltd., public
urdertakings under this Ministry, covering
the period upto March, 1971,

Even a casual study of the Balwnce
Sheet and Annual Report of the 10C for
the period erding March, 1971, will make
the most ardent votary of public sector set
up in the agony and in despair because
during the period under review, during
1970-71, 10C’s sales turnover increased by
nearly Rs. 100 ceorcs compared to the pre-
vious year, but the net profi:s went down .
by nearly Rs. § crores—from Rs. 0.4]
crores in 1969-70 to Rs. 15.77 croes in
1970-71. It is indeed strange and unfortunate
bemuse IOC operates in a near-caplive
market Barring the city of Bombay and
the Maharashira region whore two on-shore
foreign-owned refineries are located, 10C
has no competition and even in an e¢rnomy
of shortages, it is obvious it JOC hes
faited, m'<erably failed, to achieve e:onomies
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of scale. All Indian Maaket participation
of 10C during the year was 51.6 per cent.
In other words, 10C alone sold more pro-
ducts than all the other organisations put
together.

The Industrial Policy Resolution of the
Government of India placed o1l in the
highest priority category, where it was
supposed to attain the commanding heights.
I0C has attained, thahks to Government
policies, that commanding height in distn-
bution of Petroleum pioducts without the
commensurate return to the public exchequer.
Its unit cost of operation is by far the
highest among similar organisations refining
and marketing petroleum products.

Over the years, most constructive sug-
gestions made by cxperienced and knowle-
able Members of Parliament, and by Parlia-
mentary Committees to improve the work-
ing of the IOC, and to streamline its
admiuistration at various levels have been
ignored with impunity by the buweaucratic
machinery completely. The result has been
obvious. 1 will come to the iesults
shortly.

So far as payment to ONGC and Oil
India, & fifty-fifty partnership with British
oil interests, is concerned, the question of
import-parity price comes in. The crafty
bureaucrats who got the Government to
accept import parity as the basis of pricing
of indigenous crude, had acted against
national interest and the I0C, manned at
the top, at the Chairman’s level until
recently by undesirable men from the ICS
and at the Managing Directors level by
pensioners from Burmah-Sheli, and the
Ministry have failed to protect the interests
of 10C. The so-called Arbitration Award
given by Mr, Mangat Rai, ICS, who recently
resigned from ISC apparently apprehending
departmental action for his ro'e in protect-
ing guilty ISC mea involved in pipeline
muddle, gave a thoroughly subjective award
sbout crude prices. In the first place, his
selection as Arbitrator of a fellow-ICS and
Chairman of 10C was behind the back of
the Board of Directors and in the second
place, the Award itself was bad. It is high
time the Qovernmeat, particulary the
Planning Commission, thoroughly reviewed
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the question of import parity and find
ratiomai solutions in our oational interest
and in the interest of the publie sector in
oil. The agreement should be reviewed and
revised so that we may have a majority
share and the entire audit of Oil India may
come within the purview of the audit by
the Comptroller and Auditor General, The
Board of Directors must also be reconstis
tuted.

The tics of the British oil industry and
the bureaucrats of the Petroleum M-:nistry
deep and well-known. This started with tl e
refinery agreement with Burmah-Shell 20
years ag> and BOC as well as AOC, who
are direct bencficiaries and partners in the
01l India agreement are part and parcel of
the international oll cartels as represented
by the Burmah-Shell group One has reason
to doubt that the oil India agreement,
particularly the second supplementary
agreement exccuted in 1961, isa manipulat-
ed and fabricated document. The Joint
Sccictary dealing with this subject had
openly asked for an enquiry by writing to
the then Cabinet Secretary, The then Finan-
cial Adviver, Mr, A V. Venkateswaran had
also supporled the Juint Secretary that the
second supplementary agreement with Oil
India was manipulated. But the result of
this action of the two honest officers has
been that both of them had to leave the
ministry and officcrs against whom specific
allcgations have been made were rewarded.
For instance, Mr. 8. I, Bhambri, the then
Deputy Secretary who was dealing with this
matter, was rewarded m many ways by the
superior officers at whose behest this shady
deal was exccuted. Mr., Bhambri was
brought back from IOC to the Petroleum
Ministry as Joint Secretary and he is now
the Official Director in the Oil India Board.
1 have heard people saying that the whole
thing has degenerated into a cooperative of
anti-national elements. As an ardent sup-
ported of public sector, I have made this
allegation and I request the Minister to
enquire as to whether the second supple-
mentary agreement with Oil India is a shady
docummont or not? 1 hope the minister
will give 2 specific reply to it. It is parti=
neat to mnote that the conduct of Mr.
Bhambri is under enquiry by the Thakru
Commission

In the connectiom, ¥ is interosting 40
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note that about 50 Members of Parliament
sent a memorandum to the Prime Minister
secking that at least those officers who are
under suspicion should be transferred from
their concerned jurisdiction. In that list,
Mr. Bhambri’s name figured prominently.
This memcrrandum was sent to the Petroleum
Ministry by the Prime Ministry in October
1970 for necessary action. The Special
Secretary, Shri Mangat Rai, the Joint Sec-
retary Shri M D. Rajwade, who-e transfer
had been demand in the memorandum, were
allowed to deal with this matter. We have
never heard of an instance where a person.
against whom there are serious complaints,
is allowed to deal with the memorandum
submitted against him. What bas been
the result ? The result was that Shri
Mangat Rai in his note dated 4.11.70, which
is in the official file. advised that a reply be
sent to the Prime Minister that the Members
of Parliament were subjective and some of
the listed officers had nothing to do with
the events of the pipeline muddle. He
specifically mentioned, and I am quoting :

“Mr. M. V. Rajwade was nol on
the scenc at all and so far as I am
aware, they were not at all concerned
with any of the moting or events c.g.
Mr. S. D. Bhambri.”

About Shri Kashyap, then Chairman,
IOC, Shri Daulat Singh, Co-ordination
Manager, IOC and Shri R, S, Gupta, Shri
Mangat Rai stated in his note that he finds
it “'difficult to find and indication of their
having acted mala fide".

Shri B. Mukherjee, Secretary of the
Ministry, who was sufficiently familiar with
all these matters, approved the note of
6.11.70 and then Minister was advised,
misted, by the bureaucrats to send such a
note to the Prime Minister. Unfortunately,
we find today that by an order dated
15.4.72 the Pipeline Enquiry Ccmmission
servad notices, among others, on Shri Gupta,
Shri Bhambri, Shri Rajwade, Shri Kashyap
and Shri Daulat Singh to clear their conduct
before the Commission. The Enquiry Come
mission passed this order only after detailed
and careful examination of the materials
before it.

This is the sorry state of affairs in
which the bureaucrats have put us. The
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bureaucratic machinery has given wrong
information to Members of Parliament by
giving such a note. [ hope that the hon.
Minister will apply his independent mind
to the whole matter, divorced from the
advice of the bureaucratic machinery, and
will try to give satisfactory answers to these
specific allegations which I have placed be-
fore this House and more of which I am
sure my friends would be raising here
during the debate.

We find that Shri Manghat Rai has
suddenly resigned from the ICS. It is
unfortunate that the same Secretary is still
there in ) e department, the same Secretary
who has approved this note of Shri Man-
ghat Rai on 6.11.70, Shri Indrajit Gupta
has alieged that all the inaterials have not
been placed before the Thakru Commission
in the way they should have been placed.
The Thakru Commission, which ought to
have finished its inquiry by now, has failed
to do so because of the non-cooperative
atlitude of the Petroleum Muistry. In
fact. a summons by the Thakru Commission,
asking for identifying files, has not been
complied with by the Ministry so far. It is
our demand that these officers, against whom
suspicions are there, shou!d be removed
because if these officers are allowed to deal
with the filed the entire inguiry would
become a farce.

T will finish by referring to only two
problems relating to my state, as 1 have no
time. We are happy that a petro-chemical

complex is coming in Bongaigaon. We
thank the Petroleum Ministry for that. But
we have come to know from the press re-

ports that this Bongaiga on project will be
under 1.C.P.L. of Gujarat, We have got
genuine feelings that if this falls under the
India-Petroleum Chemicals of Gujarat, the
aspirations of the local people particularly
in matters of employment would be frust-
rated to a great deal. Thercfore 1 would
request the hon. Minister (o separgate the
refinery from the petro-chemical complex at
Bongaigaon and to run the refinery under
the 10C.

The other aspect to which I would draw
the attention of the Minister i the long.
standing request from the Assam Govern-
ment for increasc in the royality on the
crude. Considering that Assam is & poos

.
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{Shri Dinesh Chandra Goswami]

and backward state I am sure the Minister
will look into it. In conclusion, may I
request the Minister that while replying to
the points, I will not get from hum & parlia-
mentary reply.

I will explain what 1 mean by parlia-
mentary reply by referring to an anecdote
which has come out in papers today. Mr.
Llyod George was moving with his Secretary
one day in a car in Wales. And he was
lost. He asked one of the pedestrians,
*Where am 17", The pedestrian rephed,
“You are in a car."” Mr. Llyod George
said, “This isa perfect parliamentary reply
because it is short, it is to the point and it
does not disclose anything.” 1 hope, the
hon. Mimster will give a reply which will be
brief and to the pomnt but it will not be to
that extent parliamentary that it wul not
disclose anything.

sitwree Ao ¥y (@A) @ AT
wwiyfa wdeg, sw oY |/iF A faaw agqr
e & gefaa & @ ¥ o) waofir
Y Tt § e 100 £AO¥ Fo HiewaTEAT
¥ ared wiy wur g, 850 VT vo I
* e & 250 ®AT To wwkgfewsw
& e} wiw My ¥ vE Havew W v
fagal g egrw fear aar &, oF saw
sk &, goa sfeana ol feu
wmiegfewes 1

agw & smieferen & ot & fram
wor wrgar §, st ag ag e 1962 & nw
¥z faw gark awd o a7 AfeT 72
T % aqur & My ;e ¥ arfer a7
& w1, ofcara ag gar fe 1967 & ot
awr & gurr X § 38 faw ot dow B
ot | fex ot ®iw wwr ¥ oy fes
frar o1 &Yo@ g ) ofew g ddw
faw &1 yaeRdew asft aw gy f mar
reTor wme § e wifoss ot e
e 9y ¥ fawrs § ) Afew aw oy
fimr & oo HA @ ¢ §, e o
ot Yigyw gRnt o wver A ¢, aw
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wrlten e & faeg 2w Qv o v
# wrt fewenr agy 0 wifgl | 9@ wmpA
Y wRE A wrar gy | FI9 FT T WG
Ty § g wafes # g€ a1 v gy
£, 38k for v ¥ 3w sigw wOW AW
1970 § wamar § 1 & swrwar wgan § fw
W1 IN FF & a5 Swfgat vy Sl
%1 fawaY § ? eag qradlg Naw agw
¥EE:

‘“As you all know, the pharma-
ceutical industry has taken repid strikes
in recent years, but it has still a long
way to go before it can cater adequately
to the \astly expanding health and medi-
cal programmes of the nation. The per
caplta consumption of drugs is too low
here, as compaied to that in other
developed countries, and today it is of
the order of about Rs. 5in India, as
compared to 145 m Germany, Rs. 170 jin
Japan “and Rs. 190 in U.S.A. This s
at once indicative of the magnitude of
the challenging task that lies ahead and
of the measures that would have to be
taken over a wide front in order that all
the essential and other hfe-saving drugs
become available to the different strata
of our society, particularly in the rural
areas and in adequate quantities...... "

W g weE o vy € gR o wo
o¢ #frzr @¥ @ qyar §, W fw o
A A g § Aoy §, WY W W WY
10 %o sfr =fes ¥3 &t wre A i
Tuf § qEW HT AGA EW 6T
qEr |

17.20 hrs.

[SHRI N. K. P. SALVE in the Chalr.)

g AW & gy O grew §, o qaAv
froer g §  caviear & gad feal & A
W, 7 %7 sror ag § e aTed qre @Y
efrg & ¥ onlen o & gu ¥ §,
w7 § v 50,60 wfrwe wet I ¥ g,
#E fw & wror were sl oerent
W et & ¢ o sy feoeft amdy B ;|
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*“It has gone absolutely in the
interest of foreign drug manufacturers in
our country, Flagyl is being sold by
May and Baker at 80 paise a tablet,
whereas the Indian manufacturers of the
same drug are not allowed to charge even
16 paise per tablet.”

tfegn Aqdews oy 2@z wAar § A
W Ay 6 3@ wfa Pz SN B,
dfea g9 &) a9 qoror w8 faered)
¢, w1 ¥ dr 39T I Tadw #Y 60 ¥
3T 313 o gl A eerdtT W
ez o B, wuW H a@ )
vzt 9T faadt smdsA v @ WA &
Tawar § fe ogt ¢ foar emiagfess
Faamd wx §, g€ A Qs am
AT E I QR AT RO F PN
W ag sy § wifs @ oW age
ag § fr woor o gefyy, faef o gefar
“The American drugs frms have
got control over Indian drug industry.
They are responsible for the huge losses
to the IDPL and they want IDPL to die
@ natural death. M/s. John Wyth entered
into a fishy deal with HAL for manu-
faeturing Ampicilin, when Mr. T. R.
Subramanyam was the Managing
Director of HAL. He is now an em-

ployee of this firm at a very high salary
and with other benefits.”

TE wer &7 gy anfene ar foaw &
W s o1 d3Fom wrgseT amav
Ry ey samyf A osd
wgew gE P Tar AT §q2 gE § T
forer wxoft ¥ fedfmr &Y o A ®
o wride frar mar gt ag wwr A
wifeww dure wwlt &) sw 3 Wl
falfemr @t o frmfwr & "t fear
fadfas & farg vk & fog g wTy-
vk wf ¥ wg fiemr o 9w A fedfiom @
Sare weh wr sredw W R for @

Im‘ﬂﬂui{:wtﬁts
A AL LEL LR
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TAd f ag aw Ay Sr M e Fr By
T ANz o1 § 79 A forarr § ¢

“In the case of Tetracycline,
Analgin, Chiorophercol, Folic Acd,
IDPL is helping the American firms and
the sufferer 13 the poor tax-payer of our
country,”

That is one criticlsm in one newspaper.

N WA N T¥ TOH § IT A A
T &7 647 At Ay | K qoa § fw
a1 o7 A N yafET v § AW g
a= av wfr w2 ? R A § e amge
& woa1 wre AR wrar &, TaOF foor
aret & 1 =gy 97 fas sv 1 Nafew ar
g1 Tz ward widt 8, e ward
ardt @ o< fow fear amar @ “Aw wA
gfear” | ¥feq ag ¥r @ gfew /g
A 1 ag wEge & grd Eoogw W I
Aarew ® wqm AT gy )

gritaaag Efraf At ow
ot aAdr § ag Isrc o g€ §, faw
RS XA AR W E 1 AER
JaaNem R gu g gz A gz
mT A= @ ¢ | X9 w4y A N F aqwwr
A ANEISA FTAT ATFAT 1 AW AR
e & ara w & oMl :

“Park Davis have offered joint
collaboration for capsule plant with
IDPL. 1 am sure such a collaboration
wauld be harmful and should not be
aliowed or even considered.,

German Schering was amalgamated
in German Remedies and BDH with
Glaxo. Sich amalgamations should
not be allowed. It must go to Indian
fBrms with less than 26%, equlty
participation.”

o Qur wgt § R gw ART ) o e
oed § Ug IR 9T FRARET W
wraer ot § 1 foad dw of Fodtd % ar
fr feerar Sy q@ oy YT AW ¢
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[ wree e wE)

W ¥ ave Wt wradr wa@t wEEg W
s T wifgy |

T ¥ arr wlrerwd & @ od
¢ s gdt w1 steans Ay @@ ax
srarfrr & o wgt oY adY qem D i R,
afew wfeermeat sy gt gws A
el g Y wieaswT arge ¥ WAy
qedt &1 agt a7 wfeega s s
aft gt 7 wrew ag § R A ot A
qu & ot f& g7 & ¥9 AT
wifgr | et ¥ war fr @z wedw
To~ g wrfgd, fedt & wgr fa ara-
aw fmr wfg, for feet & g fror
doqrdee AT wifed | g Rt W
o 4l & fr fre atg ¥ W AT
wrfgr 3t wizsmgwy w1 Swmrew fem
S®TT EYAT wrfgq | oW sarart ey AT 3@
¥ wg fear fe dfe switfar & dar warar
wnaT § wafed Joar ¥ IW AT FeUIEA
gr wifg?, ow ag g gom ar fedh 3
wg fear fr qrat-der gtar wifgd ot 9
& e &< faur foe fedl & wg3 v Ais-
YT gE ¥ faar 1 & wpar § i oA
stw ¥ 1w T N @ gwmn § o Fear
ey oft f wwar &1 we agt 93 A
W aft @ fe gwt ag oo AW
urar §, SEST ITNT ALY g qar § &R
wiewEoe 1 I|RA TE Y 9T ) 59
e w1 w1 aft & v e odfan A @
fe fow oxdwe e @A 9fad
oy & woy orf o N T8 & ek
#et wgew T Ay oS §, & quwer
Efe @ so wdvy w1 wWry
wi

W wA T A 9 g, 0 o

sepr Voww @ §, ¥ew o
ot ¥ vt qwar & aAw v
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wx ¥ arf oy @ & a1 ¥ gw wgew
WIEAT § | aTEY drask & qr@ WY qg Wrer
wf grft e At qw A€ &1 38 AT
el O § | SaAT AvaT AT gay vad &
% mar | ¥y |@rwr fe ag o ool ard
) R wrs QAT ¥ IW aw ¥ feay
st & gadY gw w9 &) oy qf g
oY < Y ofywT § 1 THET IO 37 wAYT
grar 2 fr o€ e A oY Sre7fuy T E
¥z wremsifer S@ndw Y T ¥ wAT
aragn & [ &1 wTIM A A @
gt fes AT & o) awET AT & T Ay
FEFTAFT L T oA At fE ¥
T 3§ gefeE Aadr & g @ ek
¥ aw WE ey @y Har fE
s M€ Fgamar & AY JAv oAy E fE
I T Fg wgT dwAw 0 WA WY
YY1 AT AT B A WA q@T &
diwaw @idr @ 9w grdenEe s S
FA%Y FAT AT § FTEF ) wF AT
vt fagor § argd faes | gawT T9 g
A | ag faelt @ wdsr #
fresar ¢ 1 ¢ 9T Tagom g :

“l10C favoured private shipping
companies. They are not dealing with
the Shipping Corporation of India be-
cause the Shipping Corporation is unable
to satisfy their illegal demand. 10C also
hired tankers from the private suppliers
to transport the products 10C officers
get the percentage of 5 to 10 as commis-
sicn ftom the private shipping companies.
This secret commussion of 5 to 10
percent 1s mostly kept in foreign banks.
They are doing this transaction through
or Mr. Ramkrishna who is arranging all
these thing. Inquity will reveal your
goodsell more facts.™

Then he has said :

“Pali Oil 800—The price of Pali
Qfl at Barnuni Refinery is Rs, 850. JOC
brings the same from Barauni te Calcutta
and then the sale price is Rs. 950, The
same product is sold by the JOQC asa
Pali Ol 800, actually it is not » Puli



217 D.G. Min. of

Qil 800, but it is “Indrex Oil 75". The
original cost of the indrex oil at refinery
is Rs. 1060. 10C sold this product
through the foreign agents names of
which are given as under :"

And then, he has given so many names, The
thing is this.

oY 1y ey draradt w2y 78 fear g
@t g8 W ofawr & frwwr g ag aa
urgw faeT § T g At faser §
Figa FIANTfey AraTEdY €7 9% = w1
i3 gafag =gy F gwEk N #
fear & 1 zasY argwr gaAAr =z

‘“The other dealeis of the 10OC have no
other deslership of any other company
except 1OC but Dedhia is the dealer of
the several companies in different names.
This is an admtted fact. In other
words, other dealers owe their loyalty to
only one company and that i1s 10C and
Shri Dedhia is connected with several
companies and still he 1» being respected,
honoured and loved by 10C much moie
than any other dealer [t comes to
this..."

Then he has said so many things. He
says:

Do you support this sort of polyandry
despite your own promises and the dir-
ections of the Ministry and the Board
of Directors that such agents will not
continue.

{b) The Government's policy in allot~
ting petrol pumps has always been to
rehabilitate unemployed graduates and
encourage co-operative societies and
genuine agsociation. Shri  Dedhia who
was bankrupt in the tradc at some time
has been secretly helped to beceme
agent of several foreign oil companies
and is getting more and more encour-
agement from the 10C.”

That is the criticism. Then he says !

“Import of § lakhs tonnes of crude oil

m the Persisn Gulf to Bangla
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We hope your goodself will look iato
the matter and do the needful for

the interests of the nation...

A gross irregularity and fraud has been
commitieel in th: matter of freight for
transportation.

Following is the summary. Long before
the tender for freight was issued in
Bombay, IOC entered into a league
with one shipping broker, Mr Reshim-
wala. In terms of this consprracy, Shri
Reshimwala flew to London and come
to an understanding with some of the
Greek ship-owners whose ships are to
be used for transportation.®

The consultatlon with the Dittector
General of sipping was 2 farce and the
Director General was bullied, He did not
however give his consent nor the Chief
Controller of Chartering had given his
consent. It is understood that the
unofficial commission ecarned by the
Managing Director of 10C end its asso-
ciates will be 20 per cent of Rs. 2%
crores.”

¥AT TH A F OSFHwET FIMY T ,
A GvEI T ARAWA T ¥ T FAT
aifge, a=i aFar & g@wrC & wfy q@
&Y 1T afqrarw d27 gar &)

T w2iM & graw § 91 wgard
Tl &t o @ &1 9w &F srefaw Fat
a1 7EY 21T 7 5 4 g o
s A oTfE aga A€ wIAT A ¥ A
g dm fs &7 war & =@ sWT S
Zarggt A EFAIWA qqA 4TS HOT WY
gra g @t faa ft g §) B § @ed
waigat Igeed @At wifgy aR S
fgrgears & &t TA &) swAEdqr G
wifgy 1 ¥w g w1 sy frn ol
3T T B A w7 frgr wg

SHRI P. VENKATASUBBAIAH
(Nandyal) : While supporting the Demands
for Grants of this Ministry, I would like to
make a few observations with regard to

certain aspects of the working of certain
institutions under its control.
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[Shri P. Venkatasubbaiah]

) Members who spoke before me high-
lighted certain points with regard to the
working of the Indian Oil “Corporation and
also the working of the Ministry as a whole,
With regard to the working of the Oil India
T would like to point out, Government has
got 50% participation. Oil India was a
f?reim—owod company. It had exclusive
right of o0il exploration in Assam and other
areas. Government entered into participa-
tion with this company and vertain agiec-
ments were made. Mr. Goswami referring
to those agreements pointed out that with
regard to second supplemental agreement,
certain  concessions were made by Govern-
ment to this company which gave conside-
rable advantage to the foreign oil company
and to the disadvantage of the Government.

I would like to refer to the recommen-
dations of the Estimates Committee which
went thoroughly into the matter and pointed
out glaring irregularities committed by the
Ministry with regard to second supplemental
agreement. They categorically recommnded
that the whole matter has to be gone
through. This is what they said :—

“The Committee have considered
these reasons. They feel that the origi-
nal princing formula laid down in cl.13
of the promotion agreement of 1958 was
quite comprehensive and was advanta-
geous to the Government as under that
formula Government had option either
to fix price of crude at the import parity
or cost plus the reasonable commercial
return. This gave adequate powers to
Government to peg the profits of the
company to any figure considered reason-
able by them and therefore could well
have boen used by the Government.
Under this formula, Government was
also to examine the cost as well as to
determine the quantum of cost and eles
ments to be taken into account in cal-
culating such cost in agreement with one
Oil India Ltd. Moreover, Government
had guaranteed neither any net return to
the Oil India Ltd. nor assured off take of
specific quantity of crude by the Barauni
and Gauhati refineries from any specific
area. There was, therefore, no question
of any payment of subsidy on the terms
of any agreement of 1958.""
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They further go on to say that by enter-
ing into this agreement, Government have
had to pay heavy subsides amounting to Rs.
18 crores, and they have categorically stated
that a second look must be had at the
second supplemental agreement, and the
loopholes have to be plugged properly.
With regard to payment of sales tax also,
by this agreement, Government have to lose
Rs. 3 crores every year. So, they have said
that these matters have to be looked into.

Coming to the other exploratory acti=
vities of this company, by virtue of this
agreement, they do not want to produce
more crude o1l lest they may lose their ad-
vantage. So, they have slowed down the
exploration of crude oil in this scctor, and
the Barauni oil refinery has to get the crude
still from forcign countrics.

1 would request the hon. Minister to get
this matter thoroughly examined in the
light of the recommendations made by the
Estimatcs Committee.

With rcgard to thc other eaploration
activities of the Indian Oil Corporation, |
can only say that suffient or significant
progress has been made in this field,
though it is not according to the expecla-
tion that we had. Of course, the ONGC is
in the field and is making explorations
wherever it is possible. 1 would only
suggest in this connection that since it is a
public sector undertaking, there shou'd be a
sort of promotional activity too because a
thorough geological survey hns to be made
in order to find out where oil is available,
At one time, it was found that there was
oil that could be explored in the Cauvery
and Godavari basins, but to what extent
it is commercially feasible is a matter yet
to be determined by Goverment. 1 would
suggest that the activties have to be intcnsi-
fied, and if oij is found in these areas,
Government should not shirk the responsi-
bility of undertaking those activities.

Much criticism has been made about
the marketing activities of the Indian Oil
Corporation. My hon. friend Shri RV
Badc has also referred to this matter. But
I do not want 10 make wild allegations om
the floor of the House without satisfying
myself whether there is any trath in it. But
I would only say that theve has been persi-
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stent criticism about the marketing activitics
of the indian Oil ICorporation. Many allega-
tions have been made with regardtofavouritism
or irregularity in the matter of giving licen-
ces Lo the dealers in various places. At one
time, & scheme was drawn up by this Minis-
try that unemployed educated graduates and
engineers would be given first preference.
Many complaints have been made, and some
have been brought to my notice also, that
though the scheme was put on paper, 1t was
not implemented. There were many irregula-
rities and many cases of favouritism. So
I would suggest to the hon. Minister that
there should be a thorough shake-up and
the whole thing should come up.

MR. CHAIRMAN: Now, thc hon. mem~
ber should conclude.

SHRI P. VENKATASUBBAIAH: | have
1o conclude so soon ?

MR. CHAIRMAN : [0 minutes is the
time which a Congress Member can take.
So, 1 am afraid that it 1s beyond my control,
1 can give the hon, Meniber one or two mare
minutes if he wants.

SHRI P. VENKATASUBBAIAH: I am
glad to hear that.

So, this matter also has to be taken into
consideiation.

Coming to the Fertiliser Corporation of
India and the production of nitrogenous
and other fertilisers in this country, I would
only point out certain facts which have been
mentioned in the report. W.th rcgard to
the Nangal fertiliser plant, it has been said
that there is acure scarcity of power.
So the production has been tarded. In
this field, there have been several bung-
lings made previously. With rezard to our
policy of having coal-based fertiliser plants,
Korba and others, we have bungled. After
two three, or four years, we have come back
to the conclusion, we should have coal-based
fertiliser plants. In puisuance of this, the
Ramgundam fertiliser plant is going to be
commissioned, ‘They said Rs. 90 cruies
are going to be spent on it. I would only
request that this be expedited because as
we delay it, the cost will mount up and
ultimately the per tonne cost of fertiliser
will go up and we will be compelled to im-
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port more fertilisers,

Another imporiant thing is the non-
availability of kero.ene which we have still
to impyrt.  When we set up these refine-
ries, the petro-chemical complexes should
keep pace w th their working and petrol and
petroleum products should be turned out as
speedily as possible so tha in the m'nediate
future we may become self-suffivient not
only in petrol and petroleum products but
also in the matter of production of fertilisers
which will accelciate food production,
because fertiliser 1s the most important
ingredient in food production. [ hope
Government would take the necessary steps.

1 also hope Shri Gokhale will continue
to ho!d ch.rge of this porttolio. There has
bren change of hands in this Ministry so
many times. | hope he will continue to
to hold it and will give a new look and
ortentation to it so that the basic neceds of
this country are fully met by these public
sector underiakings.

SHRI K 5. CHAVDA (pratna) ;: One of
the objectives of the Minivtry of Petroleum
and Chemicals is to pan development,
control and assist industries connecled with
druzs and pharmaceuticals I would con-
fine my observations to drugs and pharma-
ceulicals.

Foreign collaborators and Indian firms
are allowed by Government to manufactu re
basic drugs, the foreign col'aborators g ving
their technical knowhow to their Indian
counierparts so that this industry can be
seif-reliant. But what do we find 7 The
foreign collaborators have acquired such a
strangle hold as to that they have hampered
the self-rel ant grow h of th¢ Ind an phar-
maceutical industry. Government also have
promoted the monopoly interes s of the
foreign firms at the cost of Indian manu-
faeturets. Out of the total business in
pharmaceuticals of Rs. 250 crores in the
country, nearly Rs. 200 crores in the hands
of foreign-dominated firms. They are
nearly 15 firms. They do only the for-
mulations and little of basic manufacture.
They have invested nothing in research and
development of drugs and pharmaceuticals
in the country. Still out of Rs. 27 crores
worth of imports, Rs. 20 crores are allowed
to t' ese fureign firms.
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[Shr1 K. S, Chavda]

Sir, these foreign firms have multiplied
their capital to the extent of Rs 150 crores
from theiwr original investment of Rs. §
crores only. That means they have made
3,000 per cant growth 1n their capital during
a period of 15 years,

Kolynos, as everyone knows, with its
actval nitial capital of Rs. | lakh, 1s having
a business of Rs. 1 crore per annum in
formulations only. That means it has also
made a growth of 10,000 per cent in its
capital. No one can dispute that our indus-
try has acquired enough techmical knowhow
in respect of tablets, capsules, liguias, in-
Jectables, etc,

In the last two decades. the progress
allowed to be made in the Indian pharma-
ceutical industry 1s negligible, whill the
foreign firms are given preferential treat-
ment. For example MSD has been given a
licence to manufacture 144 kilogrammes of
vitamin B-12 which is in excess of the total
requirements of our country up to 1974,
This appears to me to be a case of favouri-
tism having been shown to this foreign
firm.

There is another case. Messrs Abbott,
the so-called small scale foreign firm, In
comparison, has been given hard currencv
licences worth Rs. 85 lakhs in one year for
the import of eight tonnes of erythromycin
while the only Indian firm engaged in the
same ficld on the same footing bas not been
given licences worth even Rs, § lakhs for
erythromycin.

After one year's chasing by the Indian
firm, the DGTD was convinced that the
erythromycin import substitution could save
foreign exchange to the tune of Rs, 8
million in two years, but the high-power
committee on prices diluted the proposal
that the firm had no experience. 1 venture
to observe that the hon. Minister had
probably no experience of ministership when
he joined the Cabinet last year, and yet he
is piloting two Ministries at a time quite
successfully.

MR. CHIARMAN : Very abov also.

SHRI K. S. CHAVDA : There is yet
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another case, Hoechst and MSD are
allowed to import frusemide and indome-
thracin at Rs. 3,000 a kilogram, whereas
the world prices for these drugs are much
less than Rs 300 a kilogram. Even then
they have been given licences to import to
the extent of Rs. 4 million each in one year
from hard currency areas. Proposals by
the Indian firm for the import of these drugs
are kept pending for months together for
processing.

The IDPL is not in a position to prosper
or to break even, because 90 to 95 per cent
of the tial drug and pharmaceutical for-
mulations are 1n the hands of forewgn firms,
and secondly because they manage to get
hecences 1n the name of ‘new diugs’ or hfe-
saving drugs, etc. During the last one yecar
and a half, thev have got 44 regularisation/
expansion/COB licences, whereas some of
the apphlications of our Ind.an firms lie
pending under one pretext or the other for
over two years The market of all profit-
able formulations is in the hands of those
15 foreign-controlled firms, and therefore,
the IDPL has been put 1n a position that it
cannot come out of the losses.

It has been observed that under the
Drugs (Price Control) Order. 1970, the
applications of new formulations by the
foreign-dominated firms get the mark-ups as
they desire, which give them more profits,
while our Indian firms cannot get even the
minimum mark-up and they get meagre
profits, and thus indirectly the competition
of Indian firms with foreign firms is being
neutralised by the authorities concerned.

At the end, I would like to make two
suggestions. A committee of Members of
Parliament should be appointed to make a
thorough study about these firms and submit
their report to Parliament on the first day
of the next session. Sscondly, the minister
must assure the House that from today no
furthes expansion or regularisation or COB
licences for tablets, granules, liguids or
injectables should -be i1ssued to the foreign
firms having more than 26 per cent equity
participation.

Now & word about the pricing of RFO
and gas sold by the ministry for power
generation in Gujarat. States having natural
resources like coal and water get the benefit
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of power generation at a low cost. In the
same way, Gujarat having the natural
resources of oil and gas should have got the
benefit of power generation at 8 low cost,
but the Ministry of Petroleum and Chemi-
cals have shown a step-motherly treatment
to Gujarat In the case of selling gas and
RO for power generation in Gujarat, Tle
Ministry sclls gas at Rs. 106 per 1000 cubic
metres in Gujarat while in As am the same
ministry se'ls the gus at Rs. 52.95 per 1000
cube meties. In Assam the cost of pro-
duction is much higher than in Gujarat,
But the price of gas is much lower in Assum
than in Gujarat. In spite of the recommen-
datien of the S!antilal Shah Committee to
fix the price of RFO at 45 per ton, the
Ministry of Peiroleum and C hemicals »clls
it at Rs. 138 per ton, in Gujarat. 1 hnow
the Government of India hay appointed a
retired Chief Justice, Justice Hidayatuliah,
as Arbitrator for fixation of price of RFO.
I hope Gujarat will get justice from the
retired Chief Justice.

&t Z¥R 9 ®VA@ (A7) @ AWT-
afa wgiza, ¥z § auafa a8 ¢ 1

MR. CHAIRMAN : The bell is being
rung. The hon. Member may resume his
seat...... Now there is quorum, He may
continue his speech.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) :  Sir, the Ministry of Petro-
leum and Chemicals is responsible for many
things. They have listed in the Report 7
items under petroleum and 18 items under
chemicals. To put it precisely, 1 should say
that the Ministry is responsible to see that
wheels are moving, to make the earth more
yrelding and to make man fit if he is not
man is physically flt to prov.de him diugs
and, last but not the least to make the
women more charming by providing cosme-
tics. Within the limitedtime, it is not
possible to examine in all those aspects how
the Ministry has discharge its responsibility.
Therefore, [ will confine my attention to
only petroleum.

Tt is regrettable that there is no firm
National policy on oil. Many things have
been said on this subject on & number of
budget debates since 1967. But up till now
no nattonal policy has been formed. There
#re public sector refincries and private
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sector refincrics owned by the foreigners.
The refining capacity of the private sector
refineries is gradually increasing when, as a
matter of fact, there should have been a
national policy that this should gradually
decrease.  Only the public scctor refineries
should be allowed 1o refine more and more
crude oil.

Coming to the performance of the O
NGC and Indian Qil Corporation, all the
previous  speakers  irrespective  of  party
affiliations have spoken against them, 1 do
not know how long the Ministry will allow
these burcaucrats (o indulge in anti-national
activities,

ot gwH T wVAW :
7z, agq W qugiT ad &

18 hrs.

MR. CHAIRMAN : The bell is being
rung...now there is quorum.

At 7Ii-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, I want to put it on record. We are
here in sufficient st eneth  But it requires
two parties to make a debate. 1f there 1s
nobody present on the other side, I am
addressing this particularly to members
belonging to the Jana Sangh party, who
raise the question of quorum, there, cannot
be any debute. On this side Members are
present when there is lively interest in the
debate. It is not the unilateral responsibi-
lity of one party to maintain the quorum
howsoever big that party may be. There
should be some pervons on the other side

who should keep the debate going. (lnrer
ruptions)

MR. CHAIRMAN : Order, order. 1
am on my lcgs. Please sit down. I made

an informal request to Mr. Bade to prevail
upon Mr. Kachwai not to stand on his right
so far as the demand of quorumis con-
cerned. However, if the Member wants to
insist upon his right, all that I can do is to
ring the bell and call for the quorum. That
is all. Now, we continue with the debate.
Shri B. N. Shastri may continue now.

SHRI K. S. CHAVDA : Sir, you
reques Mr. Bade to prevad upon M.
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|Shri K. S. Chavia) Regarding the Indian Oil Corporation
affairs, | would like to say that some

Kachwai not to raise the gquestion of
quoitm. Bt you should also request the
party in power so that they can ask their
Mecn.bers 1o 1emain present in the House.

MR. CHAIRMAN : This is the end of
the matter. I do not want te escalate this
controversy any inore. Already sufficient
time has been wasted on this. Shn B. N.
Shastri to continue his speech.

SHR1 BISWANARAYAN SHASTRI :
Sir. what 1 was saying was that there 1s no
national policy on ol When will the
country attain self-sufficiency in producing
crude oil and when will the foreign com-
panies which are operaung in India not
have their licence 7 1 would request the
hon. Minister to evolve a national policy on
oil so that other Programmmes can be fixed

up.

The O. N. G. ¢. has indulged in anti-
pational activities so far as it con:erns the
economy of ths country. They have indulged
in extravagant expenditure. Regarding
0. N. G, C. in the Fastern region which is
in Assam, they acquired properts fiom the
Assam Tea Companyat an extra-ordinary price
which is more than what the party demanded.
This matter was raised in Parliament by me
dnd the then Minister of Petroleum and
Chemicals promised a C. B. I. inquiry. |
do not know the result of that inquiry. 1
would reguest the hon. Minister to place the
report of the C. B. 1. inquiry on the Table
of the House.

Again, regarding pipeline. this question
was raised in this House, and a Commission
of Inquiry was appointed. That Commission
of Inquiry was appointed two years back,
in August 1970. They were to submit their
report within a period of six months, but we
find that the time has bien extended more
than therc times. What s t 1¢ reason for thi?
thereason. The hon. Minister should take the
House into confidence and tell the House
whether the ONGC or the Indian Oil Cor-
poration or his Minisuy is not cooperating
with the Commission of Inquiry. Why has the
time for submission of report been extended
by about two ycars? It is a very serious
matter. Therefore, I request the hon.
Minister to take the House into confidence
and tell us about it.

bureaucrats at the top conspire together to
deprive the nation of its due. Mr. Goswami
and the other previous spcakers had men-
tionesd about it elaborately, Theiefore, [ do
no! wanl to repeat all those pomts.  But |
would like to point out one thing that, when
4 new agcement or a new deal comes up,
the burcaucrats combine together to have
peisonnal  benefits for themselves. [ liope,
the hon, Minister who  is presiding over this
Minisuy will keep himself  abive to thas
conspiracy.

In the Report recarding refining crude
oil, there hay been a mentron about Bajauni
refinery and other refineries, Bul the Report
i® ominously silent about the expunsion of
the Nunmati refinery. [t was started that
the 075 mullion 1onne capacity of Nunmati
refinery would be expanded to more than
one muthhon tonnes. but nothing has been
mentioned in this Report 1 do not know
what s the reason, what prevents the
Ministry from mentioning those thiings.

Regarding Bangiigaon refinery, it was
mentioned here that it was under considera-
tion or thit 1t wds in an advanced stage, It
is not known when the refinery will start
production,

MR. CHAIRMAN : The hon, Member

may please conclude.

SHRI BISWANARAYAN SHASTRI : 1|
have only two points more.

One is regarding the royaliy on crude
0il, There is a demand from the Govern-
ment of Assam for raising the royalty on
crude oil. The Prime Minister was kind
and generous enough 1o raise the royalty to
some cxtent, but that is not suffizient ; con-
sidering the poor condition of the State, [
request that the royalty be raised f.om Rs.
10 to Rs. 15 per tonne of crude oil.

The other point is about sales-tax. From
Assam crude oil is pumped out to Barauni
and other places. But the sales tax om
crude oil is not received by the Government
of Assam because it is said that it was
transacted somewhere else. It is logical that,
when the 0il comes out from Assam, at the
beginning stage, there c<hould be sales-tax
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and thc sales tax should go to the Gosvern-
ment of Assam

Onc more point regarding emplovment It
1s a general guevance among the peopc of
Assam that even {or the low-paid umployments,
with a salaiy of Ry 100 or 200, people aie
not recrutted from Asstm 1 can give certan
mstanees Chowhadars, dafltrics and dinvers
we geermiied  flom semewheie el Bor
mstance, if there 15 a vacancy for sieh po ts
in the ONGC in the cast 1u region they do
not  recrutat from the local people thue
they icerwit fiom Duhia Dun or some other
place Why stowld the lecal jeople of
Assam be deprived of sich opportunines ? 1
am not saymg bt hich «thears  they aie
selected on it o an all Indry bass 1
am  onlv spoiking abo tqum o officess and
derk | dafties, choskidars dise s, ete

Theie 1w they are not appointed fiom
the loeal people

Agun one pomt only a3y ut th prec of
petioleun and gas and othe @1 d thngs
Assam produces crude ol bt 1l e pree of pet-
1oleum 15 the highest m Assam o Inuia One
hitre of putrol 18 Rs. 1 50 in Assam but vou
mquire in Delhi, Bombay o e'sew cre 1t s
lisy than Re 140 Regaiding 1 PG whith 1s
used for domestic consumption, the price of
1l at gas 15 the highest 1In Assam 1 do not
hnow the reason for that But 1 weuld
tequest the hon Minister to hindsy  look

imto it and fix a umiform price dll oOwr
India

With these words, 1 suppoit the
Demands

Wt g fag wvfa wéea, wa
T & WS gEAT § AF AT A
¥foy f& e 3 wgr o7 ¥4 A6y
wa &Y ¢ AR @ie ¥W 9T T 4417 T
werT w3t § 9w Arg ara ewr? faad
wiewmrgad 8 a8 97 F9 § 417 IAR
tag saft sqrar g fe vAw o ogA
TOTAT B A &) €@ G e 4 R A
foe ag wegar wrgar g fs oY ge=rew
wafedt & sawr 50 sfawa goatT gar §
WYt gaer gw 20 sfawa s)T T F7

VAISAKHA 14, 1594 (SAKA)

Petroleun & Cherucalr 230

aFd & faad v oo wiew w97 s1En e
AiF g1 0T YA A7 gr @ wfe-
BISAA F Fraa 3 2 AW 3w I A
ATg N1ZFTA v agr 21 Afeq wlzmr
I v w1 adl 2 agad A aEN
aud fr =97 JFrwmg 3| F A Mg
fro g «iv 20 wfyorm 37 41 @gfe?
179 wHF 7 9% | §1fad aete
21 of¥s g8 0 g1z o7 20 afans &
Y HTA | °HT q19 419 A7 FHIT Y-
S FHinA F Aty #4177 faAn
FAT AT g VF

®rz v e g ¥ favoqF a7 et
For 2 6 37 w3t 3279 =18 37 asar
21 wdarres oY ~Swdaeen faaR
Fifer g7 ¥ W) 79 2 Y gad v
AT FII ) oFAE N

ZT o B TTAT AMEAT E TENEA
Yamwfr20aazar g oM# 9
? ffATT W 3T F oW IERY
faga of faerfor @zag g 4t e
M7 T SAIF 2H NEHAIE FT HIT Z 417
37 &1 AWT Y ogRarE A faedl ag
A19949 400 F71E F EY gFaAY £ 1 A1 29
T oz far @t ¥ wiZn # oAy e
Fvd 71 9¥va §1 zfern G #fagq
Fredrua fafuege a1 & 99 7 487 fed
& Wiwae fem # 1 @0 97 160 977 wyam
AF PR A F ) FET AT IAEY ST
75§ ag At T A1 w9 TEa
¥ #fq7e dFr ¥ ag7 §9 mea & W
I 7&7q § | A ¥ A 714 faafze -
oy 7 sfaaftz Aqr Y7 7Y R
o it arfgn o 3AR maf gy 97 fFE Srar
phrgn v AT W e
far mwe o Sifgn ) oo, 6 @
gAfqas FAT T I I 4§ 5 gfqwa
i fear T 8 1 3% & T & fom
e ag sar & fag fF &@ T8t @9 eq
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[ 7z faz )

N FT qm | gwaAnr ¥ defrre AY B
& fav it g7 aga & = wT R )
#q frosst & foq & ot woar @A §
f& firar & axdtas 565 fafoa wfas
Wl da aifaw fear & atr aifesr &
foaar & 39 ¥ sam e I Py
&1 37 N oY An gt ard oY, TR N
Tar €, 39 97 W= fEgr 7w Ay gEIR
e fraldor aga sarar @z 9wy §

grend ¥ art ¥ o¢ v § 5
AT # X & €T & | 3T FA
R ¥ go wmar T wr TvEar, AR
ardft aga g 9w Fark ¥t ov A
9% &, sod Mt dvgwa qra §, q@ A
¥ Ao @, Sfew oEr A% TrsgeTET W
qETe g, G A ¥ o€ o AwA T av
afi, 77 u% FEEIex T ) BfEw
foraft & FAfdH N owra B, 79
far Rt qrsemmew @Y aww R, ™
ATE 4T A A TEITT & |

Hiate & fod f o0t g7 Wil
s fy aw@ § | IaF fam A fA o
QHe THo HT¥o & A€ R AN AFT T
@ 9T @9 &1 § < & Famm § fF wwt
wgt g% fuw asar g )

TR A9 A9 oF A & a7 FE0
wrgar § fad awra =rer sqy &Y Ffeqtdy
%g 9% §— Fafar f oz &, 3@
T 9am @@ war feg g7 7 IR
gua fear ¥, 9@ &Y ovewAgd @A
wrfgn | Savda & fal o @€ B,
YRS €H 9T o777 37 &Y qE@ § 1

& T @t /9 v F sm w7 ghwn
& F@TE

SHRI RAJA KULKARNI (Bombay--
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North-East) : The nation's oil policy s
undergoing various stresses and strains since
1971. During the last decade from 1961 to
1970 Indian oil policy was mamly directed
to develop its own indigenous re.ources for
production of crude o1l to a large extent as
far as possible aud creating the machinery
which resulted in the formation of the Onl
and Natural Gas Commussion with an
Act of Parliament in 1959. Our nat.onal
oil policy was dependent upon creating its
own machinery, refinery and marheting capa-
city, to increase their share in the marketing
side of petroleum products and refinery
products. So far as these hmited objectives
are concerned, our oil policy has no doubt
succeeded. The success is due to our policy
of depending less and less on foreign influ-
ences and foreign monopoly concerns. Today
the I0C, along with 1ts refining and
marketing capacity, is controlling more than
50°, of the consumption. In marketing its
share is more than 50%,. The production in
respect of the rafinery output is more than.
half

In 1971 the picture in the international
oil world started changing and troubles and
disturbances came up 1n our national policy.
The point has come for consideration
whether we are likely to become self-sufficient
not only 1n products of petroleum and in
refining capacity, but also in the production
of crude. In 1971, was realised that the
whole crux of our o1l policy depended on an
adequate supply of crude to our refineries,
existing as well as projected. Is our indi-
genous production programme adequate
enough t0 meet the demands of the country
so as to make it self-sufficient in the matter
of production of crude ? But with the
changes that have taken place in the inter-
national crude oil areas. especially in the
Middle East countries. the Persian Gulf
countries from where we import crude, it
was found in 1971 that instead of becoming
more and more self-sufficient, we were be-
coming more and more dependent on the
Persian Gulf countries. Our import bill
which in 1969-70 was Rs. 94 crores is
expected to go up Rs 184 crores by 1974, In
1970-71 our requirement of crude oil for
refining in all the refineries, private as well
as public, both indigenous as well as im-
ported crude put together, was about 1846
million metric tonnes. Out of this, hardly
7 or 8 million tonnes was indigenous and
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the rest was being imported, By 1974 it is
expected that our requirement of crude
would be a little more than 26 million
tonnes. That means that we shall have to
import more than 17 to 18 milliou tonnes.
Looking to the performance of the ONGC
and looking to the resources as well as the
exploration activities, we shall have to be
more realistic. 1t appears that the ONGC
as well as the Oil India both put together
will not be able to cope up with the require-
ments by exploring oil, drilling wells,
increasing the production of ciude to meet
the requirements of the country. So, it means
that the countiy will have to s<pend more
of foreign exchange during the next three or
four year. than we did during the last
decade. If this is the situation, then what
is going to be the main objective of our
national oil policy during the seventies ?

Apart from our efforts to inerease our
indigenous producnion, during the seventies,
we shall have to find out alternative sources
of commercial eneigy. The crude oil policy
is ultimately linked up with the planning of
a total national fuel policy as a whole. We
shall have to rely on the development of
alternative souices of encrgy in our own
country like electricity etc. Coal 1» becom-
ing outdated and costly, and the coal
deposits are not increasing. Therefore, w=
cannot rely on coil for commercial energy
and coal cannot contribule wvery much with
an increasing share to the national fuel
policy. Therefore, we shall have to depend,
for instance, on the development of electri-
cal energy, and there also, the electrical
power has to come from the nuclear energy.
Though we are told that the national fuel
policy is being examined, we find that we do
not have a coordinated plan.

So long as we do not have a proper
plan, it ig very difficult for this country to
become self-sufficient in the coming decade
in the production of crude to meet our oil
requirements.

Another point which our national oil
policy will have {fo tackle is the question of
the relationship with the foreizn companies.
A demand has been made for their nationa-
lisation, No doubt, this demand has a basis,
looking to the performance of the oil com-
Panics in the past, including the political
aspect. Political factor is’ also no doubt
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one of the important factors because in
times of political crisis we have to be care-
ful to what extent we could depend on the
foreign oil companies for the growing
requirements of our country.

At the same time, we have to explore
and find out what pattern of nationalisation
is required. Guvernmenl are trying to avoid
taking a decision on the question of nation-
alisation of the three loreign oil companies
in the country, If they have difficulties, if
they have the pioblem at the Inteinational
level in getting crude supplies at a cost
cheaper than what the oil companies are
demanding for payment to their interna-
tional associates, Government have to
explore the possibility of Jdeveloping com-
mercial relations with  the Persian  Gulf
countries and enter into direct contacts with
them on a Government to Government basis.
In this, price will be a very important factor.
They have also to find out wiicther the Arab
countries which are producing a large
quantity of oil from wnich we are getting the
oil, will he in a posttion to continue to
supply on a long term basis.

I will now come to the performance of
ONGC. Last year the Mimistiy announced
the appointment vf a Commuitiee (o go int>
this quest.on. We a e told that till this date
the Committee has not submitted its report.
In the meanwhile, the PUC has made certain
recomumendations which need to be debated.
There are a lot of controveisial recommen-
dations. 1 wou'd say that whether it is the
10C o1 ONGC, a new outlook and approach
is required on the structuring the of public

sector undertakings dealing with the oil
industry
SHR! DHAMANKAR (Bhiwandi): I

rise to support the NDemands of the Ministry
of Petroleum and Chemicals  Enough has
been ~aid about the 10 "s performance. But
there are gond pomnts also in regard to the
operation of public undertakings under this
Ministry. T will cite the example of Lubrezol
india Ltd. Its production went up from 5,500
metric tonnes to about 9,000 metric tonnes.

MR. CHAIRMAN ;:
tomorrow.

He may continue

18.30 hrs.

The Lok Sahha then adjourned till Eleven
of the Clock on Friday, May 35,
1872 Vaisakha 15, 1894 (SAKA).



